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THE HYDERABAD DISTRICT BOARDS ACT, 1955,
"'No. T of 1956. -

(Received the assent of thée President on 21st January;' 1956;
assent.first. published -in the Hyderabad Gazette Extraordinary on

‘the 24th January, 1956).

An Act to amend and consohdate the law relatmg te
District Boards in the State of Hyderabad.

WHEREAS it is expedient to amend and consolidate
the law relating to District Boards in the State of Hyder-
abad.

BE it enacted in the Slxth Year of our Republlc as

follows:—

CHAPTER I—Prellmmarv

1. (1) ThlS Act mav be called the Hyderabad Dis-
trict Boards Act, 1955.

(2) Tt extends to the whole of the State of Hyder-
abad except areas legally included within the jurisdiction
of Corporations constituted under the Hyderahad Munici-
pal Corporation Act, 1950, or of any Cantonment or of any
City Municipal Committee or Town Municipal Committe=
constituted under the Hyderabad Municipal and Town

. Committees Act,.1951 or.of a Mines Board of Health.

(3) It shall come into force on such date as may be

specified by Government by notification m the official
Gazette

2. In this Act unless there is anything repugnant in
the subject or context—

(i) ‘Board’ means a District Board constituted undu
this Act;

(i1) ‘bulldmd “includes a  house, out—house, shop,

- stable, ware-house, workshop, canopy, shed, hut. or other

enclosure whether used as a human dwelling or otherwise
and shall include also walls including compound wall and
fencing, Verandehs, platforms, plinths, doorsteps and the
like; _ v

(iii) ‘Collector’ means the Collector of the District for
which a Board has been constituted;

(iv) ‘district’ means a revenue district constituted as
a district from time to time under the Land Revenue Act,
1317 F.;
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(v) ‘erect or re-erect any building’ includes—

(a) any material alteration or enlargement of any
building,

(b) the conversion by structural alterauon into a place
for human habitation of any building not originally con-
structed for human habitation,

(c) the conversion of one or more places of human
habitation into a greater number of such places,

(d) the conversion of two or more places of human
habitation into a lesser number of such places,

(e) such alteration of a building as effect a change in
its drainage or sanitary arrangements or materially aﬁect
its security,

(f) the addition of any rooms, bulldmg, out-houses or
other structures to any building,

(g) conversion by any structural alteration into &
place .of religious worship or into a sacred building, any
place or building not originally. meant or constructed for
such purpose,

(h) roofing or covering an open space between walls
or buildings as regards the structure which is formed by
roofing or covering such space.

(i) conversion into a stall, shop, ware house or go-
down of any building not originally constructed for use
as such or vice versa, -

(j) construction on a wall adjoining any street or land
not vested in the owner of the wall, of a door opening on
such street or land; : : :

(vi) ‘factory’ means besides a factory as defined in the
Factories Act, 1948, any premises, including the precincts
thereof wherein any industrial manufacturing or trade pro-
cess is carried on with the aid of steam, water, oil, gas,
electrical or any other form of power which is mechanic-
ally transmitted and is not generated by human or ani-
mal agency, -

(vii) ‘financial year’ means the year beginning on the
1st day of April or on such date as the Government may
by notification appoint;

(viii) ‘Government Servant’ does not include a retired
pensioner; »

(ix) ‘Health Officer’ means the Health Officer, if any,
employed by or.on behalf of the Board, and if there is no
such officer, the Health Officer of the District,
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(x) ‘infectious disease’ means cerebro-spinal fever,
chicken-pox, cholera, diptheria, enteric fever, epidemic
influenza, leprosy measles, plague, rabies, scarlet fever,
small-pox, tuberculosis, typhus, yaws or any other dis-
ease which the Government may  notify in® this behait
either generally throughout the State or in such part or
- parts thereof as may be specified in the notification;

(xi) ‘inhabitant’ includes any person ordmarlly resid-
ing or carrying on business or owning or occupying im-
movable property in any area Wlthln the jurisdiction of
a Board;

(xii) ‘market’ means a place for the sale of goods or
animals publicly exposed where, ordinarily or periodically,
at least four shops, stalls or sheds are set-up or at least ten
animals are brought for sale; - '

(xiii) ‘member. means a member of the. Board;

__ (xiv) ‘occupier’ means any person in actual posses-
sion of any land or building or part thereof, and includes
an owner in actual possession, and a tenant or licensee
‘whether such tenant or licensee is liable to pay rent or
Tnot;

(xv) ‘offensive matter’ includes night-soil and other
contents of latrines, cesspools and drains; dung and the
refuse or useless or offensive material thrown out in con-
sequence of any process of manufac¢ture industry or trade,
putrid and putrifying substances, dirt, house sweeping
spittings, including chewed betel and tobacco, kitchen or
stable refuse, broken glass or potte1y, debris and waste
paper; :

, (xvi) ‘offensive trade’ means any trade, business or
industry in which the substances dealt with are, or arc
likely to become a nuisance; ’

(xvii) ‘owner’ includes the person for the time being
Teceiving the rent of any land or building or part there-
of, whether on his own account, or as agent, receiver, or
trustee or who would receive rent if the land or. bUIIdIu}_,
or part thereof were let to a tenant :

(xviii) ‘Panchayat’ ‘means a Panchayat established -
under the Hyderabad Village Panchayat Act, 1951;

(xix) prebcrlbed’ means prescrlbed by the rules made
under this Act; ,

(xx)- ‘President’ means the President of the Board;
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(xxi) ‘private market’ means a market other than a
public market or a market established under the Hyder-
abad Agricultural Market Act, 1339 F;

_(xxii).‘public market’ “means any “market belongmg
to a Board or acquired, constructed maintained or mar-
_aged by the Board;

(xxiii) ‘public nuisance’ 1ncludes any. act omission,
place or thing which causes or is likely to cause injury..
danger, annoyance or offence to the sense of sight, smel!

or hearing or disturbance to rest or sleep or which is ot~
may be dangerous to life or. injurious' to the health or
property of the public or the people in general who dweil
or occupy property in’ the -vicinity or-persons who may
have 'occasion to use’any pubhc rlght

(xx1v) ‘street’ means any-road, footway, square, couri.
alley or passage, accessible to the public, whether a
thoroughfare or not;

and shall include every vacant space, notw1thstand- -
ing that it may be private property and partly or wholly
obstructed by any gate, post, chain or other barrier, it
houses, shops or other buildings abut thereon, and if it
is used by any person as a means of access to or from any
public place or thoroughfare, whether such persons be
occupiers of such buildings or not, but shall not include any
part of such space which .the occupier of any such building
has a right at all hours to prevent all other persons froin
using as aforesaid, and shall include also the drains on
either side, and land, whether covered or not by any pave-
ment, verandah or other erection, which lies on either side
of the roadway up to the boundaries of the adjacent pro-
perty, whether that property be private property or pro-
perty reserved by Government or by the Board for any
purpose other than a street;

(xxv) ‘tax’ includes any toll, rate, cess, fee or other
impost leviable under this Act;

(xxvi) ‘vehicle’ includes a bicycle, tricycle, motor cart,
and every wheeled conveyance which is used or is capable
of being used on a public street; -

(xxvii) ‘Vice-President’ means the Vice-President of
the Board; ' ‘

(xxviii) the words used but not defined in this Act
shall have the meanings assigned to them in the L'md
Revenue Act of 1317 Fasli. _
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3. (1) If the circumstances of"any district or part of
the district are such that, in the opinion of the Govern-
ment, it is inexpedient to apply any of the provisions of

this Act thereto, the Govelnment may by notification ex- .

cept the area from the operatlon ‘of those prov1S1ons and
thereafter the said provisions shall not apply to the ares
until applied thereto by notification.

{2) While such exception remains in force, the Gov-
ernment may make rules to regulate in the said area the
matters excepted from the operatlon of the said prov1—
sions, : « : -

CHAPTER IL
CONSTITUTION OF BOARDS.

4. (1) Subject to the provisions. of sect1on 3 there
shall ‘be constituted under this Act for each Histrict a
Board having authority under this Act over such district.

(2) Such Board shall come into existence from such
date as the Government may notify in this behalf and the
notification shall specify the name of the Board as the
District Board of the Dlstrlct for which 1t has been con-
stituted. .

5. HEvery Board .shall be a body coporate known by
the name specified in the notification issued under sub-~
section (2) of section 4 and shall have perpetual succession
and a common seal, and subject to any restrictions or
qualifications imposed by or under this Act or any other
enactment for the time being in force, shall be vested with
the capacity of suing or being sued in its corporate name,

.of acquiring, holding and transferring property, movable

or immovable, of entering into contracts and of doing all
things necegsary, proper and expedient for the purposeb
for Wh1ch it is constituted. S

6. (1) A Board shall consist of such number of elect-
ed members, subject to a maximum of 48 and a minimum
of 16, as the Government shall by notification in the offi-
cial Gazette declare for each district including a President
and a Vice-President elected by the Board from amongst
its members. Provided that the number of members to
be allotted to each district shall be so determined as to
ensure that there shall be not legs than one member for

“every 30,000 of the population and not more than one

member for every 20,000 of the population.
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S (2) At least four of such' ‘members shall belono to
the Scheduled Castes and Scheduled Tribes, if any, as de-

~fined in clauses 24 and 25 of Article 366 of the Constitu-
"tlon of - India.

3y The determination of the seats for the Schedulcd
Castes and Scheduled Tribes 'shall, so far as ‘may be, be
made. in- proportion to their: populatlon in each. district,

by a notified order made by the Government in this behalf.

-ii +7. (1) For-the purpose of election of members to a
Board, the Government after consulting the Board shall,
by notification—

(a) d1v1de the district into c1rc1es

“(b) determme the circles inn which the’ seats if any,
reserved under- ‘sub- sectlon (2) of section 6 shall he set
-apart; and :
(c) declare for whom such seats are reserved.
& (2) Each circle shall be deemed to be a Consti-
'tuency »
- (3) Each of the cwcles shall return only one mem-
ber except the circles referred to in clause (b) of sub-sec-

Delimitation.
of Constituen-
cies and de-

" termination

of number of’
members.

tion (1) which shall, in addition to the member for such :

reserved seat, return one more member for the non-re-
served seat, The number of members for each of the
circles, shall be notified by the Government.

" "(4) All the voters of a circle irrespective of their
community or sex, shall be entitded to vote at an election
to any seat in that circle whether reserved or not.

(5) When issuing under sub-section (1) a notifica-
tion which materially alters the existing division of a dis-
trict into circles, the Government shall direct that the
alteratlon shall take effect from the date of the next or-
dmary elections.’

~ (6) When the number of members to be returned
by 4d circle is altered or when a new circle is formed or
when an existing circle is abolished, the Government
shall,” after consulting the Board, determine—

(a) the circle which each member then on the
Board shall bé deemed to represent; and z

(b) the circle or circles in which elections shall be
held to fill up the vacancies, if any, in the Board:

- Provided that for the purpose of the first election

'after the commencement of this Act, the division of the
district into circles and the allotment of seats to each
circle shall be made subject to the approval of the Govern-
ment by the Collector of the district concerned.
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8. (1) Unless disqualified. under this Act, or, under_
any other law . for the time being in force, every person
who— -

(a) is a citizen of Indra
(b) has attamed the age of 21 years on the 1st day,

of March of the year. in Whlch the list “of: Voters is pre-.
pared; and ;

(c) ‘has the requ1s1te re51dence or -taxation quah-
ﬁcatlon - :

shall, subject to the provisions of sub- sectlon (4) be en-
titled to have his name entered in the llst of voters for a
constituency: -

Provided that no such person Who has been adJudged
by a competent Court to be.of unsound mind shall be en-
titled to have his name entered in such list..

(2) A person shall be deemed to have the requisite
residence qualification if he has ordinarily resided in a
dwelling in the constituency for an aggregate period of

" not less than one hundred and eighty days in the year

immediately preceding the first day of January of the
year for which the list of voters is prepared: S

Provided that a person who is an-inmate or a patlent
in any prison, lunatic asylum, hospital or any other simi-
lar institutions shall not by reason thereof be deemed to
have used such Institution as a dwelhng for the purposes
of this sub-section. - :

(3) A person shall be deemed to have the 'requisite
taxation qualification if he was assessed to local cess or
to the tax imposed under section 138 by a Board in the
financial year immediately precedmg that in Wthh the
list is prepared.

(4) A person who possess the requisite residence
qualification under this section shall not by reason of such
qualification, be entitled to have his name entered in the’
list for a constituency, if the place of residence ‘of such

~ person during the period referred to in sub- sectlon (2) is

within the limits of a Municipal Corporatlon or a-City or
Town Municipality, or a- Cantonment or:a: :Mines Board
of Health comprised . in such: constituency; unless:such
-person possesses the requisite taxation:qualification: =
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. 9. (1) For each constituency of the Board within his
district, the Collector shall cause to be prepared and kept
a list of the persons quahﬁed to vote in such constitu-
ency. - o ‘ .
(2) The list of voters ﬁrst prepared under this Act
shall come into force immediately upon its final publi-
cation in accordance with the rules made under this Act
and shall remain in force until the 30th day of September
next, and every list of voters subsequently prepared un-
der this Act shall come into force.on the 1st day of Octo-
ber of the year for which the list is being prepared -and
~ shall remain in force until the 30th day of September next
following.

(3) If for any reason the list of voters for any con-
stltuency is in any year not finally published in the pres-
- cribed manner before the 1st day of October, then, until
the day on which it is so published, the list of voters which
was in force 1mmed1ate1y before the said 1st day of Octo-
ber shall continue in force as the list. of voters for that
constlituency T
. {4). A person shall not be entltled to vote at an elec-
tion unless h,e is enrolled in-the list of voters at the time

in operatlon for the constltuency for which the election
is held.

Yk 45- Y vt f )

10.. If.a person ' possesses quahﬁcatlons to vote in
more than one,constituency, he shall within a prescribed
time -declare--the .constituency in which he proposes to
vote and. in-the event -of his failure to make such decla-
ration within -the prescribed time, he shall be entitled to
vote only .jn,anyone. of . the: 'constituencies -

11. (1) The ﬁrst general elect1on after the coming
into force of this 'Act " for the purposes of this Act shall
be held by the Colléctor on’ such day or days as the Gov
ernment shall fix in"this béhalf.'

(2) Every subsequent general election for the pur-

Preparatlon
of list of
voters and
period of
operation of
the list,

Effect of pos-
sessing
quahﬁcatmn
.in more

than one con-
stituency.

Elections
when to be
held.

poses of this Act shall be held by the Collector within

three months before the expiry of the term of office of the
members of the Board as specified in.section: 34, on such
day or days, as the Government shall fix in this behalf.

» *(3) Any vacancy in the office of a- member of a
Board shall bé filled at a by-election which shall be-fixed by
Government to take place, as' soon as may - “be, after the
occurrence of the vacancy:
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.1 Provided that no by-election shall be held to fill a
Vacancy occurring within three months before the ordi-

- ’ nary date of retirement. of the members. .

12, Any person who has been convicted under sec-
tion 171-E or 171-F of the Indian Penal Code, or has been

~ disqualified from-exercising any electoral right for a pe-

Qualification
for being
elected as a
member.

Disqualifica-
tion for be-
ing elected as
a member,

riod of not less than six .years on account of- illegal or
corrupt practices in- connection with an election; shall,

for four years from the date of such conviction or dis-

qualification, be disqualified from voting at an electlon Lo :

or being a member of a. Board.

13. (1) SubJect to the provisions of thls Act, a per-
son who is enrolled in the list of voters of any constitu-
ency within a district, shall be quahﬁed to be elected as
a member for any of the’ constltuenmes in the district.

(@ Any person who ceases to be a member shall, if
quahﬁed under sub-section (1), and not otherwise dis-
qualified, be eligible for re-election as such.

14. (1) Subject to the provisions of this Act, a per-
son shall be disqualified for being elected as a member of
a Board if such person at the date of election—

(a) is one who has been sentenced by any CouIt
to imprisonment or whipping for an offence involving

. moral turpitude -and - punishable. with imprisonment for

g term exceeding six.months or to transportation, such

© sentence not having been subsequently reversed or quasli- .
» ed, or to death,. such sentence having been subsequently

commuted. or altered to transportation or imprisonment:
Provided that on the expiry of such sentence, the dis-
quahﬁcatlon incurred under this clause shall cease;
" (b) is ‘of unsound mind, a deaf-mute or a leper
. (c) holds any ofﬁce or place of profit under Govern-
ment or under the Board, or. under any local authority;
. +(d) ,is an undischarged insolvent; ‘ r
(e) holds any judicial office with Jurlsd ctlon Wlthm

NS

' the hmlts of -the Board;

.. () is employed as paid. legal pract1t10ner on b half
of the Board, or as. legal practitioner against' the Board;
- (g) having been a legal practitioner, has been dis-
missed -or: is under. suspension by order of a.competent
court, the disqualification in the latter case- belng opera-
t1Ve during the period of suspension;
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(h) subject to the provisions of sub-section (2)
has directly or indirectly by himself or his partner or if-
he “belongs to a joint Hindu family, by any member of
such family, any share or interest in any ‘contract (ex-
cept as a shareholder other than a Director in a company)
or has-employment. with, by .or on behalf .of the board;

" (i) has been dismissed from the service of the. .
Government, Board or any local authority for misconduct -
and has been declared by a competent authority to be not
eligible for further employment in public service; .. =~

- (j) having been .nominated as a candidate for the:
Board or having acted as an election agent of any person
so0 nominated has failed to lodge a return of election ex-
penses within the time and. in the manner prescribed un-
less five years have elapsed from the date by which it
ought to have been lodged or the Government have re-
moved the disqualification. . . :

(2) A person shall nef be deemed. to have mcurred
dlsquahﬁcatmn under clause (h) of sub-section (1) by,.
reason only of his— :

“(a) rece1v1ng a pensmn from the Board
(b) having any share or interest in;

~ () any lease, sale, exchange or. purchase of land
or any agreement for the ‘same;

(ii) any agreement for the loan of money or any ,‘
secumty for the payment of money only; . '

(iii) any newspaper .in which any advertisement
relating to the affairs of the Board is inserted; :

(iv) any Joint Stock Company or any Society re-
gistered or deemed to be registered under the Hyderabad
Co-operative Societies Act, 1952, which shall . contract
with or be employed by . the Pre&udent or executive officer
on behalf of the Board;

(v) the occasional sale to the Pres1dent or Execu-
tive officer on behaf of the Board of any article in which
he regularly trades of a value not. exceedmg in the aggre- .
gate in any one financial year one thousand rupees;

- (vi) the occasidnal ‘letting out on hire to the
Boa1d or ‘hiring from the Board of any article for an
amount not exceeding in the aggregate in any one finan-
cial year five hundred rupees; : ‘

(c) occupying as a tenant for the purpose of res1- <
dence any premises belonging to the Board.
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15. (1) An appeal shall lie to the District: Judge of

the District in which the area'of Board. is situated. as-here-.

in provided from any decision of a. Returning Officer ac-
cepting or -rejecting a nomination paper.

(2), ‘Any candidate aggrieved by a decision of the:

Returning Officer accepting or rejecting- a -nomination
paper may present -an appeal therefrom to the District

Judge within a period of seven days from the date of pub--

lication of the list of validly nominated candidates: -
Provided that such candidate  has, not later than
3 O’clockin the afternoon of the day: next following the

said.date, given the Returning.Officer a notice in ertmq,

of his intention to-appeal under this section.:

S (3) If oné ‘or more notices has or have been re-:

ceived in accordance with ‘the proviso to sub-section (2),
the Returning Officer shall, immediately, after the explry

of the time mentioned in that prov1so——-‘
(a) publish the notlces by afﬁxmg to his notice

Board one copy of each of the notices together with an
intimation in the prescribed form that the hearing of the:

appeals, if any, presented in pursuance of those notices
will commence before the District Judge on the tenth
day after the date of such pubhcatlon and

(b) send to the District Judge a copy of each of
the notices, the intimation referred to in clause (a) and
the list of validly nominated candidates. **

(4) The Returnlng Officer shall on apphcatlonu

made by or on behalf of a candidate, supply forthwith to
the apphcant a copy of ‘the dec1smn acceptlng or.reject-

ing a nomination paper together w1th the statement of

reasons, recorded by him.

(5) In every appeal under this’ sectlon the appel-
" lant shall join as respondents all the candidates. (other

than himself) whose nominations have been accepted by
the Returnmg Officer.-

(6) The intimation affixed to ‘the notice board oiv"'.
the Returmng 'Officer under clatse (a) of sub- section (3)
shall be deemed to be sufficient notice, both of the pre-

sentation of an appeal under this sect1on and of the date

on which the hearmg thereof shall commence before the -
District Judge; and it shall not be necessary to give any
other notice to the appellants ‘or the respondents and the

appeal or appeals shall be deemed to have been ﬁxed f01

‘peremptory hearing.on*the said-date. wve il i G
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{7 Every appeal under, this sectlon shall be heard
de dle in, dlem ‘and dlsposed of by the’ Dlstrlct Judge as
expedltlousfy as poss1ble and hrs decision” shall be com-"
muhicated forthwith to the ”Returmng Officer

N (8) Where one or rﬁore not1ces of intention t& ap-
peal has or have been given to the Returnmg Officer, but no"
appeal 'is presented ‘within ‘the period spemﬁed in'' sub-
section (2) the District Judge ‘shall’ 1mmed1ate1y intimate
that" fact to the Returmng Ofﬁcer in the prescrlbed form

(9) In every case Where one or more notlces of 1n— :
‘ tent1on to. appeal has or.have been given to the Returnlng .
Officer, he ‘shall, upon -receipt of the communications of -
the District Judge referred to in sub- sections. (7) and (8) -
republish by affixing to his notice board the list of validly .
nominated candidates after. revising it, if necessary, in
conformity with the decisions of the. District Judge’

~ (10) The decision of the, D1str1ct Judge on appeal
under this section, and sub]ect only to such decision the de-
cision of the Returning’ Officer accepting or rejecting the
nomination of 'a candidate, shall be: final -and' conclusive
and shall not be called in guesion in any court.or tribu-
nal, including the electiOn‘tribunal :

(1} Subject to the prov1s10ns of sectron 18, a,Disthaliﬁca-

tion for con-
member of a Board Shall cease to be a member if he—. tinuing as

(a) 1s or becomes subJect to any of the dlsquah- member.
ﬁcat1ons specified in section 14; '

(b) accepts. employment under or . becomes: the
ofﬁmal subordlnate of any other -member; .

“(e) ‘ceases to resuie in ‘the dlstnct

(d) fails to pay arrears ‘of ‘any kind due’ by ‘him™
(otherwise than in a fiduciary capacity) to the Board, with-
in three months from the date of service of a Bill or notice'
or if no bill-or notice is required to be served under this Act,
within three months from date of service of a notlce re-
quiring payment thereof issued by the President, or Exe-

-cutive Officer. (which.-it shall be the1r duty to 1ssue ,anch
cause to be; served;at the earhest convenient date)

“"(e) absents himself at:more than: three consecutlver
meetmgs of the Board unless leave so to, absent h1mse1f
(which shall not exceed six months) had been granted by
the ‘Board «orcabsernits::himself.. for: over six' consecutive,,
months from meetings:of-the Board;-

i
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 Provided that no meetmg from which a member ab-
sents himself shall be counted against him under this -
clause, if due notice of that meeting was not given to h1m

v Explanatmn.——A meeting held upon request under
sub-section (2) of section 49 and a special meeting called
under the said sub-section shall not be deemed to be a .
meeting within the meaning of this clause. .

(2) Where a person ceases to be a member under,,-v
clause (e) of sub-section (1), the President shall at once
intimate the fact in writing to such person and report the
same to the Board at its next meeting. If such person ap-
plies for restoration to the Board on or before the date
of its next meeting or within fifteen days of the receipt
by him of such intimation, whichever is later, the Board -
may at.the meeting next after the receipt of such appli-

‘cation or suo motu at the said meeting restore him to-

h1s office . as member:

" Provided that a member shall not be so restored more
than twice during his term of office. o

17. (1) If a person is elected by more than one con-::
stituency, he shall by notice in writing, sighed by him
and delivered to the Collector within the prescribed time;
choose any one of the constituencies Wh1ch he shall serve

- and the choice shall be final.

(2) When any such choice has been made the con-
stituency or constituencies other than the constituency
which such person has chosen to serve shall be called
upon' to -elect another person or persons.-

(3) If the candidate does not make the ch01ce re- .
ferred to in sub-section (1) of this section, the election of
such person. shall be .void and all constituencies concern-
ed shall be called upon to elect another person or per-
sons. - ;

"o ;
v

(1) Whenever it is alleged that any person Who

has been élected as member of a Board is disqualified un-
der section. 12 sub-section (1) of section 13, or section 16
and such person does not admit the allegatlon or when-:
ever any ‘member is himself in doubt whether or not he
has become disqualified for office ‘under ‘section 12; sub-
section (1) of sectlon 13 or section 16 such member or -
any other member may, and the President at the request :
of the Board shall refer the matter for decision to the elec- 5
tion tribunal appointed under section 23. ST
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.- (2)'The said 'tribunal :after: making . such ) inguiry
as it deems necessary, shall determine, whether; or not
such person is disqualified under sections 12, 13 or 16 and
its decision shall be.final.:.

(3) Pending such decision’ the: member - shall - be.
érititled to act as if he were: not*disqualified:

19. . The names of all members ﬁnally elected to any Pubﬂcatzon
Board as well as the names of ‘nominated members, if 1°n {‘f}lg é‘%’c‘igi
any, appointed thereto, shall be forthwith published in’ the Gazétte, -

official Gazette.

:20. No election shall be called:+in questmn except Election peti-
by an election petition which shall contain such' matters, tion.
ciaim such relief and be presented in such manner, as may .
be vrescribed..

21. An election petition calling in question any ele¢- Presentation
tion'may be presented on oné ‘or more-of the grounds ype- °f Ppetitions.
_mﬁed in sub-section (1) and (2) of sectlon 27 and seétich
28 to the Election Tr1buna1 by any ‘candidate at such elec: |
tion or any voter in such form and within such timé bl
not earlier than‘the-date’of publication 6f the names 6f
the elected members under ‘section 19 as‘may be pres-
cribed.

.. 22, A, petitioner shall. join as respondents to his Pparties to the
petition all the candidates who, were duly, nominated at petition.
the election other than himself. if he was so nominated.

23. The Government shall appoint an Blection TT# Agpgintment
bunal for trial of petitions-in respect of an election ufdet 9rf Electitm
this Act, consisting of three. persons ‘who' are or have riburta
been or are eligible to .be appointed Judges of the HIigh
Court.: The Election Tribunal shall deal with such peti-

. tions -and proceedings - in “connection therewith in .the
prescribed. manner.- - - o

24. The Tribunal shall have the powers which areé powers of the
vested in a court under the Code of Civil Procedure, 190%,. Tribunal. .
when trying a suit in respect of the following matters'-v—

(a) discovery and mspectlon

.. (b) enforcing the, attendance of witnesses; amd
requiring the deposit of their expenses; '

.(c) compelling the production of documents;.
(d) examining witnesses on oath;
(e) granting adjournments;..
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(£ reception of: evidence: taken:.on affidavit; and

« (g) 'issuing!' commissions- for' the' examination of
witnesses;

~and may summon and examine’isuo:!motu any:person

whose evidence appears to it to be material; and. shall be
deemed to be a, civil court Wlthm the meaning . of sect10n~
480 and 482 of the Code of Criminal Procedure, 1898.

25. At the .conclusion of. the trial of an election’ peti-
tion,. ,the Tribunal shall make an order—-

(a) dismissing the election petition; or

(b) declaring the. election.of the returned candi-
date to be .void; or

(c) declaring the-¢élection of the :returned.candi-
date to be void-and the petitioner or any other candidate
to have been duly elected; or

«(d) declaring the election to be wholly, void.

26, (1) At 'the time 'of making an’ order under sec-
tlon 25 the’ Trlbunal shall dlso’make an’ order-—

(a) Where any charge is, ‘made in the pet1t1on of
any, corrupt or. illegal practice havmg been .committed at
the electlon recordmg— :

(i) a finding whether any corrupt or illegal prac-
tice has or has not been proved to have been committed by,
or with 'the ‘connivance of, any candidate or'his agent’at
the ‘election, and the mature 'of ‘that ‘ corrupt' or -illegai
practice; and

[(ii) the . names of all ,persons, if any, who have
been proved at the trlal to have been gullty of ‘any cor-
rupt or illegal practice and the nature of that practice,
together with. any. such recommendatlons as the Tribunal
may, thmk proper to make for the exemption. of any. per-
sons from any dlsquahﬁcatlons ‘which they may have in- '
curred in this connection under rules made under section
200;, and .;

(b) fixing 'the’ total amount '6f costs payable and
spec1fy1ng the bersons by and to whom the ‘costs shall be
paid :

Providéd that no person shall’ "be- named 1n the order

-under sub-clause (i) ‘of clause (a) unless —

(a) he' has been g1ven notlce to appear before the

" named; and
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(b) if ‘h‘e-éppéars in pursuance of the notice, he has

been given an opportunity of cross-examining- any wit-

mess: who has already:'been :examined by the: Tribunal
and:has given. evidence. against him, -of calling evidence
in:his.defence and of being heard.

(2) Any order as to costs under clause (b) of sub-
section (1) “may. include 'a -directon for the payment of
costs:to the Advocate-General or: Government Pleader or
any other -Pleader:;

:2'7.” (1) If the Tribunal-is of opinion—

(a) that the election has'net been a free election
by reason that the corrupt practice of bribery:or:of un+

Grounds - for
declaring
election to’
be void.

due influence has extensively prevailed at the election; or

- (b) that.the electlon has not been a . free: elect1on

_ by reason. that coercion. or intimidation has been exer-

cised or resorted to by any particular community, group
or section on another community, group or.section, to
vote or not to vote in any particular way at the election,;
the Tribunal shall declare the election to, be wholly void.

Explanatxon;—-—ln clause (b). of ,th1s sub=sect10n, the
expression ‘coercion’ or ‘intimidation’ means any interfer-
ence or attempt to interfere by whatever means with the
free exercise of the right to vote or refrain from voting

_atan election, and includes a social or economic boycott..
of members of a commumty, group or Section, or threat

of such boycott with intent to-interfere with the free

exercise of such right by those members.

" (2) SubJect to the provisions of sub sectlon (3) if"

the Tr1buna1 is of opinion—

" (a) that the election of a returned candidate has
been procured or induced, or the result of the election
has been materlally affected by any corrupt or illegal
pract1ce or -

(b) that any corrupt practlce spec1ﬁed in the 1u1<.s
made under section 200 has been committed by a returned
candidate: or his agent or by any other person.with the
connivance.of a returned candidate or his agent; or.

(c). that the result of the election has been mate-

rially.aﬁected by. the . improper reception of any vote.

which is void, or' by any non-compliance with the provi-

sions of the Constittuion or of this Act or of any rules or .
ordérs madé- under this Act or of any other Act or rules, -

-relating to ‘the election, or by+ ‘any mistake in the use
of any prescribed form;
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the Tribunal shall declare the election of the return-
ed candidate to be void. o
(3) If in the opinion of the Trlbunal a returned
candidate has been guilty by an agent other than his
election agent, of any corrupt practice but the Tribunal is
satisfied—

(a) that no such corrupt practice was committed
at the election by the candidate or his election agent, and
every such corrupt practice was committed contrary to
the orders, and without the sanction or conmvance, of .
the candldate or his election agent;

(b) that all such corrupt practices were of a tri-
vial and limited character or took the form of customaiy
hospitality which did not affect the result of the election;

+ {c) that the candidate and his election agent took
all reasonable means for preventing the commission of
corrupt or illegal practices at the election; and

(d) that in all other respects the election was free
from any corrupt or illegal practice on the part of the -
candidate or any of his agents;

then the Tribunal may decide that the election of
the returned candidate is not void.

28. If any person who has lodged a petition has,
in addition to calling in question the election of the re-
turned candidate, claimed a declaration that he himself
or any other candidate has been duly elected and the
Tribunal is of opinion—

(a) that in fact the petitioner or such other can-
didate received a majority of the valid votes; or '

(b) that but for the votes obtained by the return-
ed candidate by corrupt or illegal practices the petitioner
or such other candidate would have obtained a majority
of the valid votes, the Tribunal shall after declaring the
election of the returned candidate to be void, declare the
petitioner or such other candidate, as the case may be, to
have been duly elected. '

29, If during the trial of an election petition it ap-
pears that there is an equality of votes between candi-
dates at the election and that the addition of a vote would

-entitle any of those candidates to be declared eletcted,{

a then—

"{a) any decision made by the Returning Officer,
under the provisions of this Act, shall, in so far as it de-
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termines the question between those candidates, be effec-
tive also for the purposes of the petition; and.

“(b) in so far as that question is not determlned by
such a decision, ‘the Tribunal shall ‘decide. between them
by lot and proceedrasif the one on whom the lot then
falls had recelved an add1t10nal vote

-~ 30. The Tr1bunal shall after announcmg the or- Communica-
ders made under sections 25 and 26 send a. copy. thereof Hon,of orders

along with the records of the case to the: Collector. lector and
. the trans.
-~ mission of the
. records of
the case.

31. If during the trial of an election petition there Difference 9f
is a difference of opinion among the members of the Tri- Shmor "
bunal on any matter or if at the conclusion of such trial Members of
there is a‘difference of opinion among them on any ques- the Tribunal.
tion regarding the orders to be made under sections 25
and 26 the opinion of the majority shall prevail, and ‘the
orders of the Tribunal shall be expressed in terms of -the -

V1ews of the maJorlty

32 Every order of the Tribunal made under : this Orders of 1
Act shall be final and conclusive and shall not be called fo be final
in questlon in any Court or Tr1bunal and con-

sy clusive, - .. "~

33. An order of the Tr1buna1 under sectlon 25 and ?Iigeer:ﬁta%t B
26 shall not take effect until it is published in the official only on pub-f
CGazette. Iication. :

34. (1) Except as is otherwise provided-in this Act, Term of
members shall hold ofﬁce for a term: of three- years ’

Prov1ded that the Government may, by notlﬁcatlon
in the official Gazette, for sufficient cause which shall be
stated therein, direct that the term of office of the mem-

_bers of any Board as a whole be extended by such period
or periods, not exceedmg one year, as may be specified
in the notification. o .

(2) (a) The term of office of such members shall be
deemed to commence on.the date of the first meetm“
called by the Collector under section 36.

 (b) The term of office of the outgoing members
shall ‘be- deemed to extend to and expire W1th the day
before ‘the date of such meetmg :
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35.: (1) If at a general election or a bye-election to

a Board held -under section 11 no member is elected, a

fresh election shall be held, as soon as may be, on such
date as the Government may fix. in this behalf.

(2) If at such fresh election no member.is elected,

the Government shall .appoint a person:or persons to fill

the vacancy or vacancies. The person or persons so ap-

. pointed shall be deemed to be elected members for the

purpose of this ‘Act.
(3) The'termof office of a member elected or ap-

pointed under this section shall expire at the time at

- which it would have expired if he had been elected at

Election of
President
and Vice-
President. - -

Vacancy in
the office of..,
the President
or. Vice- ...,
President. . "

Resignation
of Presment
or Vice-
President or
Member.

the general eléction or bye-election, as the case may be.

36, (1) The first meejcing of the Board shall be call-

ed by the Collector within thirty days,from the date of

publication of the names of members in the official Gaz-
ette -under section 19 to elect:a.President and a Vice-
President from amongst the members.. The Collector shall
preside over such meeting but shall not be ent1t1ed to
vote. , i
(2) If at an electlon held under‘suo-sectlon _(1),
no President or Vice-President is elected, a fresh election
shall be held within thlrty days from;the date of the ﬁrst
election. R ST

37. (1) The Premdent or the Vlce-Pres1dent shall

be deemed to have vacated his office—
, (a) on the expiry of his ‘term of ofﬁce as member
of the Board or on his otherwise ceasing to be a member;
(b) on his election as Mayor or Deputy Mayor of
a Municipal: Corporation, constituted under .the Hyder-
abad Municipal- Corporations- Act, 1950 or President or
Vice-President of a Municipality, constituted under the
Hyderabad tMunicipal and Town Committee’s Act, 1951 or
Chairman’ or Vice-Chairman of a Mines Board of Health:
" {e) on his removal from office as such President
or' Vi¢e-President by the Government for not command-
ing ‘the confidence of the Board, to be evidenced by a re-
solution of the Board moved in accordance with the pro-

cedure prescribed.

(2) An outgoing Pres1dent or Vice-President shall, -
if otherwise qualified, be eligible for re- electlon

. The President, Vice-President or any membe1
may res1gn his office as such President, Vice-President or
member by giving notice in writing to the Board: '
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Provided that no resignation tendered by the Presi-
dent Vice-President or member shall take effect unt11 it
has been accepted by the Board :

‘ (1) The Government may, if it thinks fit on a Removal of
‘resolutlon passed by the Board, remove any member elec- ﬁ‘lfs‘g(')";gch”
ted or appointed under this Act, after giving him an op- etec.
portunity of being heard and after full satisfaction that
such member has been gullty of misconduct in the
discharge of his duties or is guilty of any disgraceful
conduct or has become incapable of performing his duties
as a member:

Provided that two-third of the whole number of meni-
bers vote in favour of such resolution.

© (2) Any removal of member under sub-section (1)
shall dlsquahfy the person so removed for re-election to
the vacancy caused for the period during Whlch he Would
have contmued as a member

40, (1) Any vacancy in the office of the Pres1dent Filling up
or the Vice-President due to death, resignation or remo- 32(:;;‘“;;:;
val or becoming incapable of acting as such or otherwise"
ceasing to be a:President or Vice-President previous to
the expiry of his term :of office, shall be filled by the
Board: by election of a person thereto, who shall hold
office so long only as the President or the Vice-President
in- whose place he is elected, would have held it if the
vacancy had not occurred.

(2) ‘Any vacancy in the office of a member due to

any of the causes mentioned in sub-section (1) shall be
reported by the Executive Officer to the Collector. Such
vacancy shal be filled by eléction of a person thereto, who
shall hold office so long only as the member in whose
place he is elected would have held it if the vacancy had
not occurred N 3

CHAPTER I11.

Subordinate Agencies, Committees and
Office-Bearers. . o

41. (1) Every Board shall appomt the followmg Board to
Committees:— - . %%Ix):x’rl:;itttees.
(1) Standing Committee;
(ii) Public Health Committee;
(iii) Works and Communications Committee;
(iv) Education - and Rural Development Com-
mittee;
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-~ . (2) The President shall be a member and the
Chairman of the Standing Committee and the Works and
Communications Committee and the Vice-President shall
be a member and the Chairman of the Public Health Com-
mittee ‘and the Education and Rural Development Com-
mittee. The other members of each Committee shall he
elected on the basis of - proportional representation by
means of the single transferable vote. In-the absence of
the Chairman, the Committee may - appoint any other '
member to oﬁimate as Chairman,

= * () The total number of members of each Com-

-mittee shall be’ not more than seven and not Iess than

four,: i HE TR

(1) The Standmg Commlttee shall frame the

(AN

: budget,‘scrutlnlse proposals ‘for increase of revenue, . ex-

amine recemts and expend1ture statement, consider all
new proposals ‘affecting finande, genrally supervise the
revenue and expenditure of the Board and enunciate po-
licies to be adopted by:the:Board before they are submii-
ted to the Board and shall also exercise such other: powers
as may be delegated to it by the Board, = ., ;..

- (2) The Public Health Committee shall perform
quch dutles :and ‘exercise.such powers of . the Board as

‘may be delegated. to it by the Board in: regard to matters

of -public -health and. sanitation and shall give effect to
the provisions of this Act and the rules framed there-
under and may delegate any of its duties and powers.tu
any mmber. or, officer of the Board. Such member or offi-
cer shall conform 1o any 1nstru(,t10ns that may, from. tinie
to tlme be given by the Board. - The committee: may at
any. tlme Wlthdraw any of the duties or powers so dele-
gated. . .. .. i

Dt (3) The Works and Communlcatlons Commlt-
tee shall lay out’ proposals of works to be undertaken by
the Board and perform such other functions as may be
delegated to it by the Board.’ ‘

(4): The ' Education and Rural Development
Committee shall lay out proposals on matters relating to
construction of Primary School buildings and other
equipment and rural” development and perform such
other functions as may be delegated to it 'by the Board.

43. (1) The Board may from time to tlme appomt
out of 'its:own :body :such Sub-Committees con51st1ng of
such number. of members as it may deem necessary and

may refer to such Sub-Committees for enquiry and report -
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or for opinion-'such other matters relating to the purposés
of this Act as it shall think proper and direct that the re-
port of any such Sub-Committees shall be submitted to the
Board.

(2) A Sub-Committee may, from time to time,

by a resolution supported by not less than one half of its -

members co-opt for the transaction of any particular
business, as members, any persons who are-not members
of the Sub-Committee.

(3) Co-opted members shall not have the right
to vote and shall be liable to be removed by thee Sub-
Committees by a resolution supported by not less than
one half of its members.

44. (1) A Board may, with the sanction of the Gov-
ernment, from time to time, concur with any other Board
or with any Muncipality, Local Authority or Cantonment
or with more than one such Board, Mumc1pahty, Can-
tonment or local authority—

(a) in appointing out of their respective bodies .a
Joint Committee for any purpose in which they are
jointly interested and in appointing a Chairman of such
Committee;

(b) in delegating to any such Committee power

- to frame terms binding on each such body as to the-

construction and future maintenance of any joint work
and any power which might be exercised by either or
any of such bodies; and _

(c) in framing rules for regulating the proceed-
ings of any such Committee and the conduct of corres-
pondence relating to the purposes for which it was ap-
pointed:

Provided that the rules framed under this clause
shall not be enforced unless they have been conﬁrmed
by the Government.

{2) A Board may, from time to time, subject to
the sanction of Government, enter into an agreement with
any other Board, Municipality, Cantonment, local autho-
rity or any other Committee, for the levy of any tax or
taxes jointly instead of separately and the apportionment
of the proceeds of such taxes.

(8) If any difference of opinion arises between the
local bodies in respect of any matter arising out of such
action, the decision thereupon of the Government or ot
such officer as may be appointed by Government in this
behalf, shall be final: .

Joint Com-
mittees.
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Provided that where one of the local bodies is a can-
~tonment authority, the .decision of:the Government or
of the officer, shall be subject to-the concurrence of the
Central Government.

45. (1) The Pre51dent shall—
(a) preside at the meetings of the Board

(b) watch over the financial and executive adnn-
nistration of the Board and submit to the Board all ques-
tions connected therewith Wthh shall appear to h1m to
require its orders;

(¢) exercise supervision and control over the acls
and proceedings of all officers.and servants of the Board

" in matters of executive administration and in matters con-

Functions ‘of
the Vice-
President.

cerning the accounts and records of the Board;

~ (d) furnish to the Collector or to such officer as
the Government may, from time to time, nominate in this
behalf, a copy of every resolutlon passed at every meet-
ing of the Board and any extract from the minutes of the
proceedings of the Board or other document or thing
which the Collector or the other officer duly authorised by
the Government may, from time to time, call for; and

(e) discharge such other functions and. exercise
such other powers as may be imposed or conferred upon
him by this Act or any other law or by any rules or bye-
laws made under this Act or any other law. :

-{2) The President may, in cases of emergency- di-
rect the execution or stoppage of any work or the doing
of any act which requires the sanction of the Board,-and "
the immediate' execution, stoppage or doing of which, is,

in his opinion, necessary for the service or safety of the

public, and may direct that the expenses of executing such
work or doing such as be pa1d from the district: Fund:

Provided - that

(a) he shall not act under this sectlon in contra-'
vention of any order of the Board prohibiting the execu- :
tion of any particular work or of any particualr act, and

(b) he shall report forthwith the ‘action taken un-
der this section and the ' reasons therefor to- the Board at
its next meetlng T :

f 46 The V1ce-Pres1dent shall—-

(a) in the absence of the Presuient pres1de at- the' ‘
meetings of the Board;
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.o+ (b). exercise such of the powers and perform such
of the duties of the President as the President, from time
to. time; may delegate to him; and

(¢) pending the election.of a Pres1dent or dur-.

ing the absence of the President on leave, exercise: the.
powers and perform the duties: of the President. - :

47. (1) Every Presuient or Vice- Pres1dent Who for a

period exceeding three months absents himself from the
-district for which the Board is established, in such manner
as to be unable to perform his duties.as such President
or Vice-President, shall cease to be the President or Vice-
president as the case may be, unless leave so to absent
himself has been granted in the case of the President by
the Board or in the case of a Vlce President by the Presi-
dent. : ‘
(2) Leave under sub-sectlon (1) shall not ‘be grant-
ed for a period exceeding six months. ‘Whenever leave is
granted to a President or Vice-President thereunder, the
Board shall ‘elect one of its members to exercise. all the
powers and perform all‘the duties of a Vice-President
who is exercising the powers and performing the duties
‘of the President or’ Who is absent on leave duringthe
perlod for Whlch such leaVe is granted

" (1) Every Board shall ‘have an Executwe Ofﬁcer
appomted by Government, S
" (2) The resolutions of a Board shall be carrled into
effect by the Executive ‘Officer -in Whom shall vest the
executive powers of the Board. AL

Consequence
of absence
of President
or Vice-
President
without
leave,

Executive
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ed in the
Executive
Officer of
~ the Board.

(3) - Except as otherwise prov1ded in this- Act .the

Executive Officer shall have the power to— s
1. (i) ‘convene. meetings. of:the Board and maintain

the mmutes of the proceedings: thereof; ‘

© (ii) ‘receive, recover  and’ credit |to the D1str1ct
Fund any sum due-or tendered to'the Board;

(iii) grant, refuse, suspend or w1thdraw all 11cen-
ces except licences for markets;- ‘ :

' (iv) appoint, grant leave of absence to, suspend,
punish or dismiss servants of the Board whose monthly
salary does .not exceed Rs. 30;. ‘

..(v) present. bllls for taxes or other dues,

. (vi) cause notices:of demand to be served; ,

(vii) - prefer complaints in prosecution by the Board
and initiate or conduct proceedings, ‘civil or criminal or
otherwise, on behalf of the Board;
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(viii) partlclpate in the meetings of the Board but
not to vote or move any motion; RERIIE

(ix) exercise supervision and control over the acls
of all the officers and servants of the Board in matters .
of executive administration and in matters relatmg to
accounts and records of the Board;

(x) exercise any other power delegated to h1m by

~the Board. _ :

,CHAPTER Iv.
Conduct ‘of Business.

49. (1) A Board shall meet not less than once in every
two months at such time and place as the President may
determine. v -

{2) The President shall ﬁx the dates for the meet—
ings hereinbefore specified and may, whenever he thinks
fit, and shall; upon the written request of not legs than
one-fourth of the whole number of members and for a
date within twenty-one days from the date of receipt of
such request, call a special meeting. , ‘

50. Fifteen clear days’ notice of an ordinary meeting
and eight clear days’ notice of a special meeting syecify-
ing the time and place at which such meeting is to be
held -and the business to be transacted thereat, shall be

- given to the members and posted at the Board’s Office,

Such notice shall include in the case of a special meeting
any motion or proposition mentioned in any: ertten re-
quest made for such meeting.

51. If less than one-third of the whole number of mem-
bers is present at a meeting, the presiding authority shall.
adjourn the meeting to such time on the following day or
some other futuré day as he may fix. A notice of: the
meeting so.fixed shall be posted in the Board’s Office.
The business which could not be considered at the meet-
ing so postponed for want of a quorum shall be brought
before and disposed of at the meeting so fixed or-at any
subsequent adjourned meeting irrespective of whether
there be a quorum or not. o

52. Every meéting shall be open to the public unless

_ the presiding authority deems any enquiry or deliberation

before the Board to be such ‘that it should be held in
camera. The Presiding authority may at any time cause
any person to be removed who interrupts the: proceed_
ings.
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- 53. All -questions shall be decided by a- maJonty of
votes of: the members present and voting," the presiding
authority having ‘a casting vote. in all cases:of equality of
votes \

54 (1) Except -with. the permission.of  the, presiding
authority which permission shall not be given in the case
of a motion or proposition to modify or cancel a resolution
-within three months after the passing thereof, -no busi-
ness shall be transacted and no -proposition- shall be. dis-
cussed at any ordinay ‘meeting unless it has ‘been entered
in the notice convening such meeting or in the'case of a
special meeting, in the written request for such meeting.
The order in which any bus1ness or proposition shall be
brought forward at such meeting shall be determined by
the presiding -authority, who in ‘¢ase:it is proposed by any
member to give priority to any: particular: item of such
business or to any particular proposition shall put the
proposal to the meeting and be guided by the majorlty ot
votes, given for .or against the proposal.’

(2) Any. meeting may be poqtponed from tlme t0'

time Wlth the consent of a majority of the members pre-
* sent but no fresh business shall be taken up for considera-
tion ‘at the next ensuing meeting until the business left
“.undisposed of at the last ‘meeting has been dlsposed of.

~55. No resolution of ‘the Board shall be’ modified or
cancelled within three months after the passing thereof,
. except by a resolution supported by .more, than. one-half
of the whole number ‘of members’ and passed at, such
meeting the notice of which has been glven fulﬁlhng the
requirements of section 50 and settmg forth fully the re-
solution which it is proposed to modify or cancel-at such
meeting and the motion or ‘proposition for the modifica-
tlon or’ cancellatlon of such resolutlon. :

- 56. (1) Every motlon or any amendment thereof shall
be received in writing and then duly moved. Kvery mo-
tion shall be seconded and until seconded no debate
thereon shall take place nor shall it be put to vote. No

amendment which merely negatives the or1g1na1 motion.

shall be allowed.

(9) Any motion or amendment may be Wlthdrawn
by 1ts ,proposer with the consent of the Board. .

- (3).-An amendment to an amendment may be.
moved at any stage of the debate.
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(4) On the conclusion of the debate, in the event

~ of there being several amendments to an .amendment the

presiding authority shall put the last amendment to vote
first and after it is négativated, the next préceding
amendment shall be put to vote and so on until all the

) amendments are disposed of. The original motion or the
amended motion as the case may be, shall then be put .

to vote.

(5) When any vmotion “or amendment involves
many points, the presiding authority may divide it and

'put each point to vote separately.

(6) When a motion or amendment has been put to
vote and declared by the presiding authority as carriea
no further proposals for amendlng the motion or amend-
ment shall be entertamed

5%, At ordmary ‘meetings busmess shall be conducted
in the following order :—

(a) The minutes of the previous ordinary meeting

and of any special meeting held since shall be read and it

‘approved by the ma;onty of the members shall be con-

firmed; -

(b) bus1ness postponed at the prev1ous meetmg-
shall be considered;

{c) subjects noted on the agenda shall be consider-

. ed in such order as the presiding authority may deter-

mine.

58, A member may prbpose any resolution connected
with or incidental to the subjects included in the list of

- business, or with the consent of the majority of the men:-

bers present a resolutlon on any matter not so 1ncluded

(1) The pres1d1ng authority of the meetmg shall
preserve order. All:points of orders shall be decided by
him with or without discussion, as he may deem fit, and

+ his decision shall be final

(2) The pres1d1ng authorlty may dlrect any’ mem-
ber whose conduct is in his opinion, disorderly, to witl-
draw 1mmed1ately from the meeting of the Board and
any member so6 ordered to withdraw shall do so forthwitn
and shall absent himself durmg the remalnder of the
day’s meeting: . .

Provided that the pres1dn1g authorlty may W1thdraw
such- order on receiving any apoIogy from the member or
without such apology.
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_ (3) The presiding authority may, in the case of
grave disorder arising in any meeting, suspend the meet-

ing for a period not’ exceeding three days.

(4) If any person, who has ‘been ordered to W1th-
draw, unlawfully remains in the meeting, the ‘presiding
authority may take such steps, as he may: deem: fit, to
cause him to be removed. :

(5) Any question of procedure not herein prov1d
ed for, shall be decided by a majority of the* members
present and voting.

60. (1) No member of a Board or'a Committee or Sub-
Committee thereof or a Joint Committee shall vote on or
take part in the decision of any question coming up for
consideration at a meeting of the Board or Committee, if
the question is one in which, apart from its general ap-
plication to the public, he has by himself or his partner
any direct or indirect pecuniary ‘interest. =

(2) The presiding authority may, on his own mo-
tion or on the motion of any member present, prohibit
member from voting or taking part in a discussion on any
matter in which he believes such member to have, such
interest, or require such member to absent hlmself “dur-
ing the discussion.

(3) Such member may challenge the decision of
the presiding authority who shall thereupon put the
question to the meeting..: The decision of the: meeting
shall be final.

61. Minutes of every} meetmg of the Board Commit-
tee, or Sub-Committee shall be recorded in a minute book
spemfymg the names of the persons present at the meet-
ing. The Board shall confirm the minutes at the next en-
suing meeting. The minute book shall during. office hours
be open to mspectlon by any member or any inhabitant
of the district.

i

62. (1) If in an em'ergency,tthe President ﬁnds it diﬁi—
cult to convene a meeting, he may circulate a.written
proposition of his own or of any other member for the ob-
servatlons and the votes of the members of the Board.

(2) The dceision of any: proposmon so circulated
shall be in accordance” with-the majority of votes of the
members who thus vote upon it. SRR

(3) Every decision’ arrived at by the Board: un-
der this section shall be recorded in the minute book and
the minutes confirmed at the next meeting of the Board.
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(1) Any member may call’ the ‘attention of the
Presxdent to any neglect in the execution of the work of
the Board, to any waste of property of the Board or to the
wants of any locality W1th1n the district and suggest any
improvements which may appear desirable.

: (2) Every member shall have the r1ght to -inter-
pellate the President on matters connected with the ad-
ministration of the Board subject to such rules as may
be prescribed.

64. If it shall appear to the Board that the presence
of the Executive Engineer, the Inspector of Schools, the
C1v1l Surgeon, . the Agrlcultural Officer, the Veterinary
Ofﬁcer the Social Service Officer, the Forest Officer, the
Assmtant Registrar of Co- operatwe Societies, or any officer

'chargad with any of the duties of these ofﬁcers in the Dis-

trlct is des1rable ‘at any meeting of the Board or of any
Committee or Sub-Committe thereof, the Board may by

- Tetter addressed to such officer not less than 15 days pre-

Vlous 'to the intended meeting require his presence there-
"The s L,a1d officer shall, unless his superior officer has

‘ any obJectlon thereto or is ‘prevented by sickness or other

Vacancy or
irregularities
not to’
invalidate
the proceed-
ings.

reasonable cause, attentl’ such meetmg, but shall not be
entitled to vote thereat."

.63, (1)"No-act of a Board or of' any person actmg as

- President, . Vice-President, Chairman or member -thereof

shall be deemed to be invalid by reason only of some de-
fect in the appointment of such Board or election or ap-
pointment of such President, Vice-President, Chairman or

. mémber; or on the ground that they or any of them were

Property
vested in the
Board.

disqualified for- such office” or that notice of a meeting
of the- Board Was not duly glven or for any other 1nf01-

, mahty

: (2) Anythlng done or any proceedmg taken under
‘rhls Act shall not be’ questloned on account of any vacancy
in a Board Commlttee or Sub-Committee.

CHAPTER V
Property, Contracts and Llablhtles

. 66 (1) The Government may, from tlme to time,
direct that any road, bridge, channel, building or other
property, movable or immovable, which is vested in the
Government and which. is situated within a district, shall,
with the consent of the Board of such district, and sub-
ject to such exemptmns and condltlons as the Govern-
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ment, may' make and impose, be placed under the control

and administration of the Board for the purposes of this °

Act, and thereupon such road, bridge, channel, building
or other property shall be under the control and adminis-
tration of the Board, subject to all the exceptions and
conditions so made and 1mposed and to all charges and
liabilities affecting the.same. , ,

(2) The Government may, from t1me to time, by
notification in the Official Gazette, resume any property
placed under the control of the Board under sub-section
(1), on such terms as the Government may determme Wlth
the consent of the Board.

67. When any land is required Whether within or with-
out the area subject to the jurisdiction of a Board, for the
purposes of this Act, the Government may on the request
of the Board proceed to acquire it under the provisions of
the Hyderabad Land Acquisition Act, 1309 F., and on
payment by the Board of the compensation awarded under
that Act, and of any other charges incurred by the Gov-
ernment in connection with the acquisition, the land shail
vest in the Board. Such acquisition shall be deemed to
be acquisition for a public purpose W1th1n the meamng
of the said Act.

-68. (1)The management control and admlmstratmn of
every public institution maintained out of the Dlstrlct
Fund shall vest in the Board. s

(2) When any public institution has been placed
under the direction, management and control of the Board,
all property, endowments and funds belonging thereto
shall be held by the Board in trust:for the purposes tc
which such property, endowments and funds were law-
fully applicable at.the tlme when the institution was so
- placed:

Provided that the extent of the 1ndependent autho-
rity of the Board in respect of any such institution may
be prescribed.

69. The Board may, with the sanction of Government,
transfer to the Government any property vested in the
Board under sections 66, 67 or 68 but not so as to effect
any trust or public r1ght subject to which the property is
held.

70. Subject to such exceptlons as the Government may
by general or special order direct, no Board shall transfer
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lution: passed at-ad meeting by majority of not less: than
two-thirds of ‘the Wwhole number of its members and iu

-accordance with rules made under this Act, and no Board

shall transfer any property which has been vested § &m it
by the Government except W1th the sanction of the Gov-
ernment:

Provided that nothlng in ‘this section shall apply to

leases of :immovable property- for ‘a term not exceedmg

three years

The Board shall have .the power to hold auctlons
and to enter into contracts pertaining to such- auctions:

Provided that when the period of such contract ex

. ceeds one year but does not exceed three years, the ‘sanc-
. ‘tion"of theSecretary, Local Government Department and

when' it exceeds"three years, the sanctlon of the Govrn#
ment shall be obtalned ’

T2.: Nothlng contalned in‘ this Act shall affect the.

. Local ‘Authorities Loans A’in; 1352 F.

73. (1) The President may; on behalf of the Board ‘en-‘
ter into any contract or agreement, the amount or value

 of which shall not exceed one thousand rupees; in such
* manner and form as according to the law for the time be-

ing force, would bind him if such contract or agreement
were on his behalf. - P .

(2) Every cther contract or. agreement where the

‘amount or the value of the contract or agreement exceeds

rupees: one thousand, shall be in writing and be signed

with the previous approval of the Board by the President

and two other members on behalf of .the Board and seal—
ed with the common seal of the Board.

<.+ 3 (8) Norcontract.or agreement not executed -as pro-
Vlded in this section, shall be binding on a Board.

%4. (1) No member, officer or servant appomted or

employed. under this Act shall'in -any way be interested

dlrectly or indirectly:in -any contract made with a Board.

©(2):If -any’ such- officer or servant is so mterested
or under colour of ‘this office or employment accepts any
fee or reward whatsoever other than his proper salary
and allowances, the Board or, in the.case: of officers Whose
appointment is subject to the approval.of the Government

'or of ‘any Government ofﬁcer the Government may de-
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clare that he shall be incépable of holding or continuing
in any office or employment under this Act. T

(3) Nothing in this section shall bar a crlmlnal
prosecutlon under sect1on 75.

Explanation:—A person shall not by reason only of
being a shareholder. in, or a member of, any 1ncorporateu
or registered company, be deemed to be interested in any
contract entered into between the company.and the
Board, but he shall not take part in any proceedlngs of
the Board relating to any such contract.

75. If, any member, officer or servant of a Board is
- directly or indirectly interestd in any contract made with
-such Board, he shall be deemed to have committed an
offence under section 168 of the Indian Penal Code.

76. No suit shall be maintainable against any Board or
any member, officer or servant thereof or any person act-
ing under the direction of any such Board, member, offi-
cer or servant in respect of anything lawfully and in good
faith and with due care and attention done under this
Act or any rule, or bye -law made thereunder

‘ 77. No suit shall ‘be instituted against any Board or
any member, officer or servant thereof or any person act-
ing under the direction of any such Board, member, offi-

" cer or servant for anything done or purporting to be done
under this Act, until the expiration of two months next
after a notice in writing, stating the cause of action, the
name and place of abode of the intending plaintiff and the
relief which he claims. Such notice shall be in the case of
.a Board delivered or left at its office in the case of any
such member, officer, servant or person as is aforesaid,
delivered to him. or left at his office or usual place of
abode; and the plaint shall contain. a statement that such
notlce has been so delivered or left.

(1) If any member officer or servant of a Board
makes or directs to be made any payment or application
of money or other property belonging to or under the con-
- trol of such Board to any purpose not authorised by or
under this Act, orassentsto, or concurs with or partici-
pates in any affirmative vote or proceeding relating there-
to, he shall be individually liable to such.Board for the
loss or damage caused thereby, unless he proves that he
acted 1n good faith and with due care and attention..

Penalty for
improper
interest in
contracts.

Bar of suit
in respect of
act done in
good :faith.

Bar of suit in
absence of
notice.

Liability for
loss, waste
or_ misappro=
priation of
money or
property.
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(2) Bvery: member or- ofﬁcer or servant of & Boa1d ‘

' shall be liable to such:Board for the loss of any money

or the-loss of or damage to other property belonging to
it or under its control if such'lo:s or damage ;is. a-direct
consequence of his negligence or misconduct.

D) Notw1thstand1ng anything contalned in sec-
tlon 77, a suit under this section may be 1nstltuted by th'~

Government or' the Board w1th the" orevmus °anctlon of
Government '

79. SubJect to rules made under this :Act;'a Board ‘may
compromise any suit instituted by or against it, or any
claim.or demand arising:out of any.contract entered into
by it in:accordance with :this:Act for such sum of ‘money

- or: other'compensation’ asshall be deemed sufficient.’

'CHAPTER VI

-7 Duties .and Powers of Boards;

(1) SubJect to such rules as the Government may,
from t1me to time, . pre:cmbe it shall be the duty of a
Beard, in addltlon to other dutles imposed upon it by this
Act or by any other law or order having the force of law
for :the time.being in force and in.so-far as the funds-at

: 1ts dl°p0S8.1 ‘may. adrmt to undertake and make reason-

able provision for the followmg matters within the hmns
of .the area sub]ect to, its. authority and not legally. in-
cluded * in the authorlty of the GOVBIDJIQI’I'L or any other
local authorlty namely — v ;

v (a): the cons‘rructlon repalr and malntenance of
. public roads .and other means of communication- whiciy
.are . not. under the control of any.other local body or.
“of the Government; ‘. IR

J1-(b)-the plantlng and preservatlon of trees by the
suie -or inthe ‘vicinity:of ‘roads and on other public
grounds. in its control; -

(c) the establishment, management and mainten-
~ance ‘of ‘markets:other than market§ regulated by the-
Hyderabad Agricultural Markets Act; 1339 Fasli, travel-
lers’ bungalows, musafirkhanas, chauris; rest- houses and
other public: institutions, and the construction -and ‘re- -
palr of all buildings connected with such institutions;

«(d) the construction and repalr of pubhc tanks _
Wells and"water : works for the supply of water froin

“them and ‘from‘other sources and the constructlon and
maintenance”of works for- the preservatlon from pollu-



1256: HYD ACt ]) Dzshwu Board& S 135

tion of water used for drmkmg, cooklng and other do-

mes’uc purposes

i (e) the: constructlon, management and ‘mainten-

ance’ of cattle pounds; “f

(f) the management of such pubhc ferrles as may
be entrusted to its charge

(g) the improvement of \ﬁllages mculdmg the ack

qu1s1t1on of land for the extension of v111age sites; .
‘(h) the promotlon of vaccmatlon

(1) other measures necessary for the pubhc ‘health
and sanitation including the control. of sanitation during
an Urs, Jatra or other fair, fes‘nval or public assem-
blage and such measures as may e requlred to prevent

~ the outbreak, spread or recurrence of 1nfect10us dis-
ease;

(j) the construc'tidn and maintmance of primary
'school buildings {or boyg and girls and. the provxsxon of
school equipment and playgrounds; :

. (k) the maintenance of any bulldmg or other pro-
perty vested in the Board; and

(1) the printing and publishing of such annual or
pericdic reports on the whole or any branch .of its ad-
ministration as the Government may by general or. spe-
cial order, require the Board to submit,

- (2) No. suit for damages or: for specific per-
formance shall be maintainable against any Board or-any
officer or member thereof, on the ground that any of the
duties spemﬁed in sub sectlon (1) have not been perfor-
med

81. Subject to such rules as the Government may from
time to time prescribe, it shall be within the'discretion
of a Board, in addition to the duties imposed upon it under
the provisions of this Act or any other law for the time
being in force, to undertake and make provision for the
following matters within the limits of . its: Jur1sd1ct10n
namely:—

(a) the encouragement and development of Co-
operative Societies;

(b) the imprdvement of cattle and other live-
stock;

(c) the promotion of agriculture local arts, indus-
tries, commerce and other measures tending to the eco-
nomic welfare of Vlllagers '

Discretionary
powers of a
Board.
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(d) the prov151on of: nuuhc parks and’ recreatlon '
grounds; '
- (e) the construction of libraries and readmg rooms
and the furthering of educational objects other. than:
. the construction and maintenance of prlmary‘school
buildings;
' (f) the destruction . or the detention and presex- ‘
" vation of ownerless dogs;
: (g) the holding and management of fairs and ca’r-
tle, poultry, agmcultural and industrial shows and ex-
* hibitions;
(h) the reclaimingof unhealthy localities, the lay-
ing out of new village-sites, the building of model vil-
lages, and the grant of loans to private persons or asso-
“-ciations for the  above purpose;
(i) the organisation and maintenance of rehef
- Works in times of famine or scarcity;

/. “(j)‘the construction, repair, maintenance and man- - '

agement of medical: and veterinary dispensaries;
(k) the establishment and maintenance of matex-
nity services and child welfare centres;
(1) - the purchase of medicines; : ,
(m) the provision of houses for any clacs of ser-
- vants employed by the Board;
(n) the eradication of Bengal Hyacmth and other
. noxious plants and prevention of water-logging in aya—
- cuts; ‘
: (o) the afforestatmn in co—operatlon with or on the
advice of the ‘Forest Department_of any waste or other
lands, to prevent erosion, to increase the local supply
of fuel or to provide green manure;
(p) the construction, repair, maintenance and ma- .
* , nagement of minor tanks for the purpose of irrigation
in co-operation with or on the advice of the pubhc
- works Department; and
(q) any other matter not hereinbefore specificaliy
named which is likely to promote the health, comfort’
or convenience of the public.-

CHAPTER VII.

_Sanitary and Other Powers.

Powers to - 82. The president, the Bxecutive Officer or any
- enter tand person authorised by the Board-in this behalf may-at any
inspect,

buildings time between sunrise and sunset, on giving notice in the
ete, ’ manner hereinafter provided, enter into and inspect all
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'4 bulldlngs and lands, and by written not1ce direct that all
‘or any part thereof, shall be ¢leansed, cleared or otherWISO
put in a proper state for sanitary reasons.

83. Whoever being-the owner or occupier of any build-
ing or land Whether tenantable or otherwise allows the
same to be, in ‘an insanitary or unwholesome state or, in
_the opinion of the Board, a nuisance to persons’ residing
in the nelghbourhood or overgrown with prickly pear or

Insanitary
buildings.

rank and noisome vegetation, and “Who; when required by'

a notice, in writing, from any person authorised by the
Board in this behalf, to cleanse, remove or otherwise put
the same in a proper state, does not comply with the said
-requlsltlon within a reasonable time from the receipt
thereof, shall, on conviction before a Magistrate, be liable
to a-fine not exceeding twenty rupees, and if the offence
be a continuing one, to a further fine not exceeding five
rupees for every day. during which the said offence is
continued after conviction. :

- 84. The President, the Executive Officer or any :person
autharised by the Board in this behalf, may, at any time,
by written notice, require that the owner of, or any per-
son who has control over, any well, stream, channel, tank
or other sources of Water-supply whether 1t is private or
not shall— :

(a) if the water is used for drinking—

(i) keep and maintain any such source of water
,‘ supply, other than a stream, in good repair, or

(ii) within a reasonable time to be. specified in the
notice, cleanse any such source of Water-supply from
silt, refuse and decaying vegetation, or

(iii) in such manner as the Board directs, protect
~any such source of water supply. from pollution by sur-
face drainage, or

(iv) desist from using and from permitting others
.to use for drinking purposes any such source of water-
-supply which not being a stream in its natural flow, is
‘in the opinion of the Board unfit for drinking, or

(v) if notwithstanding any such notice under sub-
clause (iv) such use continues and - cannot in the opinion
-of the Board be otherwise prevented, close, either tem-
porarily or permanently, or fill up or enclose or fence in
‘such manner as the Board considers sufficient to prevent
such use of such source of water-supply, or

Powers with
regard to
sources of
water.
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(v1) draln off or -otherwise remove from any sueh
source of water supply, or from any land or: premises; .
~or recentacle or reservoir attached or. adjacent thereto,
,fany stagnant.water-which- the Board considers. is inju-.

rious to health or offensive to the neighbourhood;

(b) within twenty—four hours-of such notice; repalrg
protect or. enclose in such manner-as the Board may direct
or approve any Quch source of water supply whetherused
for drlnkmg purpose< or not, other than a stream- m its
natural flow, if for Want of sufficient repair, protect1on or.-
enclosure such -source of Water—supply is in the opinion of
the Board dangerous to the health or safety of the public-
or of any person havmg occas1on to use, pass by or ap- -
proach the same. : e

-85, If the owner or the person: havmg oontrol as. afore-‘ '
said fails or neglects-to comply with any such requlsmon"
within the time required by or under the provisions of ..
section 84, the Board may; and, if in the opinion of the.
President immediate action is necessary to protect the -
health or safety of any person, shall, at once proceed 1o

ar

-execute, the work required, by such notice, and all the'ex-
penses 1ncurred thereon shall be paid by the owner of, or

person having control .over,-such water supply and: bhall :
be recoverable in the same mammer as an amount’ cla1rned,
on account of any.tax recoverable under Chapter X

Provided that-in the case-of any well or private: stream*'_
or any private channel, tank or other source .of water
supply, the water of Wthh is used by the pubhc or by
any section of the public as of right, the expenses incurr-
ed by such owner or person having control may, if the
Board 'so directs, -be paid from the DlStrlCt Fund at the
disposal ‘of such Board.

86. (1) The Board may, by pubhc notlce which shall
be put up at the spring, tank, well or other place concerned
as required by “section 185, set apart any .public spring,
tank, well or other place or any public water source or
any part thereof for drinking purposes or for bathing or
for washing clothes or animals or for any other purposes

. calculated to’promote the health, cleanliness, comfort or

convenience of the inhabitants; and may also set apart
with the consent of the owner, any private spring, tank,
well or other place for any of the aforesaid purposes.

2) The Board may, during epidemics, on receipt
of a certificate from any Medical Officer of the Board ‘or
of the Government stating that such action is desirable;-
summarily by notice prohibit the use of water from any
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" source to which the public have access. Such notice shall
be served by putting up a copy thereof near the source of
‘water supply and by beat of drum in the locality stating
the number of days for which such prohibition shall last.

The Board may extend or modlfy the notice from t1me to

t;me

87. "Whoever—

Penalty for

- using places

(a) bathes in or defiles: the-water in any place set
apart for drinking purposes by the Board or in the case
of private property by the owner thereof, or

(b) deposits any offensive or deleterious matter

in the dry bed of any place set apart as aforesaid, for
drinking purposes, or

(c) washes clothes in any place set apart as afore-
said for drinking purposes or for bathing, or

(d) washes any animal or any cooking utensils or
wool, skins or. other foul or offensive substance or de-
posits any offensive or deleterious matter in any place
set apart as aforesaid for drinking purposes or for bath-
ing or for washing clothes, or

(e) allows the water from a sink, sewer, drain
engine or boiler or any other offensive matter belong-
ing to him or flowing from any building or land belong-
ing to or occupied by him, to pass into any place set
apart as aforesaid for drinking purposes or for bath-
ing or for washing clothes; ‘

shall ‘on conviction before a Magistrate, be liable to a
fine not exceeding fifty rupees, and if the offence be 2
continuing one, to a further fine not exceeding ten rupees
for every day during which the said offence is continued
after conviction.

88. When any pool, ditch, tank, pond, well, hole or
any waste or stagnant water or any channel or receptacle
of foul water or other offensive or injurious matter, whe-
ther the same he within any private enclosure or other-
wise, shall appear to the Board to be likely to prove in-
jurious to the health of the inhabitants or offensive to
the neighbourhood, the Board may by written notice rc-
quire the owner of the same to cleanse, fill up, drain off
or remove the same, or to take such measures as shall
in its opinion, be necessary to abate or remove the
nuisance.

set apart for
other
purposes,

Abatement
of nuisance
from foul
water.



140 Distriot Bowrds (1956; HYD. Act

Closing -of . 89. (1) If the Board'is of opinion that any place with-

F}iﬁcfisislf)%lsal in its ]uI‘lSdICtlon which' is used- for the disposal of the

of the dead. dead is in such a state as to ‘be, or to be’ 11kely to be: in-.
]urlous to health it mey submiit its- opinion with the
reasons . therefor, to the Government... The Government:
may, thereupon, after such further enqulry as may be
‘necessary, by notification direct that such place shall
ceasé to be so used from such date as may ‘be specified
in that behalf in the notification.

S (2) A copy of the said notification Wlth a- transla-

“tlon thereof in the local language of the district shall be

posted at the office of the Board and in one or more con-

spicuous.spots on or near the place to which it relates

and notice thereof shall also be given in the locality by
beat of drum. =~ ' -

~ (3) Any person who buries or otherwise d1sposes
of any corpse in any such place after the date specified
in the said notification for the closure thereof, or buries
any corpse in any unoccupied Government land not set
aside for the burial of -the dead under the provisions of
any law for the time being in force or by established
usage shall, on conviction before a Magistrate, be llablc
to a fine not exceeding one hundred rupees.

nggstr_atlion 90. (1) Every owner or person having the éo'nt,rol of
o eoial and  any place used at the date of the coming into operation -
grounds. of this Act as a place for burying, cremating or otherwise

disposing of the dead shall, if such place be not already
registered apply to the Board to have such place regls-
tered.

(2) If it appears to such Board that thele Ads.no
owner or person having the control of such place, the
Board shall assume such control and reglster such place
.or may close it. ; L

Licensing of 91. (1) No new place for the disposal of the dead
{ﬁgcffisgggal whether private or public, shall be opened, formed, con
of the dead. “structed or used unless license has been obtained from

the Board

(2) Application for a licence shall be accompanied
by a plan of the place to be registered showing the loca-
lity, boundary and extent thereof, the name of the owner
or person or community interested therein, the system
of management and such other partmulars as the Boalo.’
may require. ' ,

(3) The Board may after such enquiry as it m'\y
deem fit grant or refuse a licence. , ,
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~(4) The Government may ¢ancel, modify or revise
the order passed by a Board under sub-sectioni (3):

92, The Board may, ‘and if -no* sufficient “provision
exists, shall provide at the.cost of the District. Fund, places
to be used as burial or cremation grounds:or crematoria
and.may. if ‘it deeems necessary charge fees for the use
thereof

" (1) The President, the- Executlve ‘Officét "or any

person authomsed by thé Board in this behalf, may/ at any
time, after reasonable inotice enter inté any building or
premises for the purposes of inspecting such building or
premises ‘if he has reasons to believe that any dangelous
1nfect10us disease exists therein.

(2) No such inspection shall be made except be-
tween sunrise and sunset.

(3) If the Board is of opmlon that the cleansmg or
disinfecting of a building or premises or of a part there-
of, or of any articles therein likely to retain infection,
would tend to prevent or check the spread of any dan-
gerous infectious disease it may by notice, require the
owner or occupier to cleanse or disinfect the same within
a time to be specified in such notice:

‘Provided that if the Board considers that immediate
action is necessary or that the owner or occupier is by
reason of poverty or otherwise unable effectually to com-
ply with its requisition, the Board may itself cause such

building or premises or articles to be cleansed or disin-.

fected and for this purpose may cause such articles to be

Provision of -
burial and
cremation’
grounds and
clematoria.

President,
etc. to have
power of
entry for’
inspection
itito
buildings,
e¢tc.,, where

_ infectious

disease exists

removed from such building or premises and the expen-

ses incurred under this sub-section shall be recoverable
from the said owner or occupier unless he was, by rea-
san of poverty, unable effectualy .to comply with it re-
quisition. ‘

94. (1) The Board shall, from time -to time notify
places at which clothes, bedding or any other articles
which have been exposed to infection from any danger-
ous infectious disease may be washed or disinfected.

(2) The Board may direct the destruction of clo-
thes, bedding or other articles likely to retain such in-
fection and shall on application give compensation for
the articles destroyed.

(3) Whoever washes such clothing or bedding or

other articles at any place other than those set apart
for such purposes under sub-section (1) shall, on convic-

Board to
notify
places for
washing and
disinfecting
articles
exposed to
infection.

Infected
articles may
be destroyed.

Penalty.
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Information .,
_regarding

infectious

disease..

tion ‘before a. Maglstrate be hable to a ﬁne hot exceed—
ing fifty rupees.:

(1) Every medical practioner .who, in- A.ithe: course

" of hlS practlce, becomes cognizant -of the existence of any
infectious: disease 'in.any . dwelling other: than a public

hospital, and every manager of -any factory or pubhc

. building, every keeper of a serai, dharmashala, hotel or '

lodging house, every head of a family and.every owner
or occupier of a house, who knows or has reason to be-
lieve that any person in any premises under his manage-

‘ment, control or occupation is suffering from, or has died

of, an infectious disease, shall, if the case has not al-

~ready been reported, give information thereof, with the

least practicable delay, to.the President, the Executive

* Officer, the Health Officer, the Assistant Health Officer,

Obstructions
and encroach-
ments upon
public road,
land or
‘building.

the Tahsildar, the Police Patel of the village or the Ofﬁcer-
in-charge of “the nearest Police Station House.

(2) A breach of sub-section (1) shall be punish-
able with fine which may-extend to fifty rupees.

Explanation.—In this section ‘Medical Practloner in-
cludes a Hakim or Vaidya.

96. (1) Whoever on any part of a public road, lan(.
or building, after it has vested in, or has become the pro-
perty of a Board, shall build, or.set_up, any wall or fence,
rail, post, stall, verandah, platform, plinth, step or any
projecting structure or thlng, or other encroachment or
obstruction, or shall- deposit, or cause to be placed or. de-
posited, any box, bale, package or merchandise or any
other thing on any part of any such road, land or build-
ing, or in, or over, or upon, any open drain, gutter, sewer
or aqueduct in such road, land or building, shall be
punished with fine which may extend to twenty- ﬁve
Tupees.

(2) The Board shall have power to remove any
such obstruction or encroachment, and the expense of
such removal shall be paid by the person who has caused
the said obstruction or encroachment, and shall be re-
coverable in the same manner as an amount claimed on

-account of any tax recoverable under Chapter X:

Provided that, before proceeding to remove any such
obstruction or encroachment, the Board shall by written
notice call upon the person who has caused such obstruc-
tion or encroachment to remove it within a reasonable
time to be specified inthe notice, or to show cause why
the same should not be removed.
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(3) Nothing contained in -this sectlon shall pre-

143"

vent a Board from allowmg any-temporary occupatlon of
or erections on any. public road, which vests in it or is

its property, on occas1ons of festivals and ceremomes or
for the piling of fuel on any part of such road for not

more than fifteen days and in -such maner as not to in-. :

convenience the pubhc or any 1nd1v1dual

-~ 97.. (1) Subject to: such provisions as" may be pres-
cribed, no place ‘within' the jurisdiction of a Board -shall
be used as a hotel, restaurant, tea-shop or for any similar
purpose or for the manufacture of tiles, bricks or lime or
for the purpose of any other trade or business which the
Government may, by notification, declare to be offensive
or dangerous, except under a licence from the Board and
subject to such conditions as may be imposed in the
licence and to such fees, if any, as may be prescribed.

(2) When a llcensee fails to comply with any of
the conditions imposed in the licence, the Board may sus-
pend or cancel his hcence

98. The Board may'ﬁx-places or .premises—.
(a) for keeping animal or animals of any specified
description which are to be sold for purposes of slaughter;
(b) for the slaughter of such aninials; and
(c) for the sale of the flesh of such animals; and
may  grant and w1thdraw 11cences for. the use of such
places or premises.

99.
in its jurisdiction any infectious disease amongst horses,
cattle, sheep or goats has broken out or that the introduc-
tion of any such disease appears to be likely, it shall be
lawful for the Board to take all such measures as it may
deem necessary for the purpose of preventing, meeting,
mitigating or suppressing the disease or the out-break or
introduction thereof.

160. (1) The Board may—

(a) authorise any person—

(i) to destroy or cause to be destroyed or to con-
fine or cause to be confined, for such period as the Board
may direct, any dog or other animal suffering from
rabies or reasonably suspected to be suffering from
rabies or bitten by any dog or other animal suffermg
or suspected as aforesald

Prohibition
of hotels.
restaurants,
tea-shops, -
etc.,, and
offensive or-
dangerous.. .
trade.
without
licence.

Power to.
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~ (ii) to confine or cause to be confined any dog
found wandering about streets or public places with-
out_collars or other marks, distinguishing them as pri-
vate property, and to charge a fee for such detention
and to destroy or otherwise to ‘dispose of any such
dog.-if - it:-is- not- clalmed within one week and- the fee
pa1d

(b} appomt from time to time, by public notice

~a certain period within which any dogs without collars

Dangerous
quarrying,
blasting,
felling trees
or cutting
timber or
building.

Permission
necessary for
erecting
buildings
and for
. construction,
establishment
“or ~installa-
‘tion of
factory,

workshop or

workplace.

or other marks distinguishing them as private property
found straying on the streets or beyond the enclosures
of the houses of the owners of such dogs, may be destroy-

- ed and cause them to be destroyed accordingly.

(2) No damage shall be payable in respect of any
dog destroyed or otherwise disposed of under this section.

101. - Whoever ‘quarries, blasts, fells trees, cuts tlmbu
or carrles on- buﬂdmg operations in such a manneras to
cause or to be- likely to cause, danger to persons passing
by or dwelling or working in the neighbourhood, shall he
pumshable with ﬁne Whlch may extend to ﬁfty rupees.

102. (1) (a) Sub;ect to such provisions as may be pres-
cribed no person. shall erect or re-erect any building with-
out the written permission of the Board.

(b) Such permission may not be refused excep:.
for the reason of the site bemg unsuitable on sanitary
or village plahning grounds

(¢) Such permission shall be presumed to have
been granted if its refusal is not communicated withi
two months of the receipt of the application for per-
mission.

(2) (a) Subject to the provisions of the Factories
Act, 1948 (LXIII of 1948), every. person intending—

(i) to construct or establish, extend or sl:ifi with-
in the limits of the jurisdiction of a Board, any factory,
workshop or work place in which it is proposed to em-

ploy water, steam, electricity or other mechanical power,
or

(ii) to instal in any premises any machinery or
manufacturing plant driven by any power as aforesaid
shall, before beginning such construction, - establish-
ment, extension, shifting or installation, make an ap-

plication in writing to the Board for porrmssmn to un-
dertake the intended work.
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(b) The application 'Shall be accompanied by—

(i) a plan of the factory, workshop, work-place
or premises prepared in such manner as may be pre-
scribed;

. (1i). such, pgrtu:ulars as .to the power, machlnery, :

plant or premises as the ‘Board may requlre by rules
made in this behalf.

(c) The Board shall, as soon as may be after the
receipt of the application—

(i) grant the permission applied for, either abso—
lutely or subject to such condition as it thinks fit to
impose, or

(ii) refuse permission, if it.is of opinion that such
establishment or installation is objectionaple by reason
of the dens1ty of the populatmn in.the neighbourhood
or that it is likely to cause a nuisance.

(3) Whenever any’ buﬂdmg ‘is erected, or re-
erected without any such permission or in any manner
contrary to the provisions prescribed under sub-section
(1) or to any conditions imposed by the Board in this be-
half, or any factory, workshop or workplace is construct-
ed, established or installed without any such permission
" or in any manner contrary to the provisions prescribed
under sub-section (2) or to any conditions imposed by the
Board in this behalf, the Board may—
(a) direct that the building, construction, estab-
" lishment or installation be stopped, or

(b) by written notice require such building, con-
struction, establishment or installation to be altered,
demolished or removed, as may be necessary.

(4) No claim shall lie for compensation on account
of any order under this section.

Regiqnal and Town Planning.

103. The Government may notify any area in the
jurisdiction of a Board as an area in which no building
is to be erected or re-erected except in accordance with
a regional or Village Plan or a local lay-out sanctioned
by Government in the manner prescribed.

104. (1) As soon as any regional or village plan or
local lay-out is sanctioned by the Government under
rules made under clause (xv) of sub-section (2) of section
200, the said sanction shall be published by a notification
in the Official Gazette and such notification shall state
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at what place and time the plan or lay out w111 be open
to inspection by the public. '

(2) A notification ‘published under sub- sectlon (1)
shall be conclusive Vi
has been duly made and sanctioned. The plan or lay-
out shall be effective from the date of publication of such
notification and the execution of the plan or:lay- out shall
be begun as soon as possible, thereafter: :

Provided that .the Government may direct the exe-
cution of the plan or lay-out or any part thereof to be dex
ferred until such time as it ‘may fix. -

- 105. A regional plan or v1llage plan or local 1ay—out
sanctioned under the rules made under clause (xv) of
sub-section (2) of section 200, may at any time be varied
or revoked by a subsequent plan or lay-out prepared and
sanctioned in’ the same manner as the orlgmal plan or
lay-out. : .

106, If at any tlme after the date on whlch a reg1ona1
or town plan or local lay-out has come into force sucli.
a plan or lay-out is varied or revoked, any nerson Who has
incurred expendlture for the purpose of complying with
such plan or lay-out shall be entitled to receive compen-
sation from the Board executing the plan or lay-out in
so far as by reason of the variation or revocation of such
plan or lay-out such expenditure has ceased to be in any
way beneficial to him. . - .-

146

107. From the date of the notification under section
104, sanctioning a regional or village plan or a-local lay-
out, all owhers of lands' and buildings in the area affect-
ed by the plan-or lay-out who propose to erect or reerect
or.in any way alter or add to buildings, shall, conform in
every particular with the requirements of such plan. or
lay-out; and no building shall be erected or re-erected in
any area in which building is expressly forbidden in the .
plan or lay-out, or which is reserved in the plan or lay-

~out for any purpose mcompatlble Wlth building.

108. (1) After a not1ﬁcat10n has heen issued under
section 104, sanctioning a regional or village plan or a
local lay-out, the authority responsible for the execution
of such plan or lay-out shall, if he has reason to believe
that any person commits or knowingly permits a breach
of any provisions of such plan or lay-out or neglects or
fails to comply with any such provision, cause to be ser-
ved on such person a notice calling on him to discontinue
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che breach or cause it to be d1scont1nued or comply with
sueh provision.

(2) If after the explry of one month from the date
of the service of the notice on such person under sub-
section (1), tHe breach, neglect or failure cotinues, sucn
person shall, on conviction, be punishabie—

(i) with fine, which may extend to ﬁfty rupees
(11) 1f the breach ‘neglect; or.. fallure contmues
after such conviction, with further fine which may ex-
tend to five rupees for every day during which the
breach, neglect or failure continues after such con-
viction. :

and

e

169. For the purpose of the making or execution of
~ any regional or village plan or local lay-out, the Board or
any person authorised by the Board in this behalf shall,
subject to the provisions of this Act after giving twenty-
four hours’ notice to the occupier, or if there be no occu-
pier, to the owner of any.property, be entitled to survey
and set up marks on any property and to do all acts ne-
cessary for such purposes. -

- 110. Immovable property required for the purposes of
a regional or village plan or local lay-out, shall be deem-
ed to be land needed for a public purpose within the
meaning of the Hyderabad Land Acquisition Act, 1300
Faali.

Mosauito Control.

111. On the recommendation of the Health Officer, a
Board may declare a local area for mosquito control.

112. If a declaration under section 111 has been made,
no person shall, after such declaration—
. (a) have, keep, or maintain within such area any
collection of standing or flowing water in which mosqui-
toes breed or likely to breed, or
(b) cause, permit, or suffer any water within such
area to form a collection in which mosquitoes breed or
are likely to breed, unless such collection has been su
treated as effectively to prevent such breeding.
Explanation I.—Troughs used for cattle and in fre-
quent use, shall not, until the contrary is proved, be
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deemed: to be- collectlonb of water in Whlch mosqultoea
breed or are likely to breed. R

- Explanation  IL~The natural presence :of mosguito
larvae in any standnig or ﬂowmg water shall be evidence
that  mosquitoes are breedmg 1n such water. = - ¥

113. (1) The Board may, by notice in wrltlng, re-
quire the owner.or the occupier of any place containing
any collection of standmg or flowing water in which mos-

_ qultoes breed or are likely to breed, . within such time as

may be spec1ﬁed in the notice, to’ take such measures w1tb
res‘pect to the same, or to treat the same by such physi-
cal, chemical or diological method, as the Board on re-
commendation of the Health Ofﬁcer .may:- conslder suit-
able in the circumstances. :
s " (2) If a notice under sub- section (1) is served on
the occumer he shall, in the absence of a contract, ex- -
press or implied, to the contrary, be entitled to recover
from the owner the recoverable expenses incurrd by him
in taking the measures or adopting the method of-treat-
ment specified in the notice and may deduct the amount
of such expenses from the rent ‘which is' then or which .

"may thereafter be due from hlrn to the owner.

vy

114. If the person on Whom a notlce is served under

 section 113 fails or refuses to take the measures or adopi

the ‘method of treatment specified in such notice within

" the time specified therein, the Board may itself take such

measures or adopt such treatment and rec_ov_er the cost of
doing so from the owner or occupier of the property; as

! the case may be, in the same manner as aniamount claim-

Protection of .
anti- mosqulto
w01ks A

Prohibition
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interfarence
with such
such works,

ed on account of any tax recoverable under Chapter X. *

115.. Where, with the object of preventing the breed-
ing of mosquitoes in any land or building, the Govern:
ment or the Board, or the owner or occupier at the in-
stance of the Government or the Board, has constructed

~ any works in such land'or building, the owner for ‘the

time being as well as the occupier for the time being of
such land or building shall prevent its being used in any
‘manner which causes, or is likely to cause, deterioration
of such works or which impairs or is likely to 1mpa1r,
their efﬁc1ency

116. (1) No person shall, without the ‘consent of the
Board, interfere with, injure, destroy or render useless,
any work executed or any material or thing placed in,
'under, or upon any land or building, by or under the
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' orders of the Board Wlth the object of preventmg the
breedmg of mosqmtoes thereln

o (2) If the nrovrsmns of sub sectlon (1) are con-
travened by "anhy,person,:the Board “may. re-execute -the
“work .or ‘replace the materials or things, as the case may
be, and the cost of doing so shall be recovered from such
person in’ the’ same manner as an amount claimed orn
account of any tax recoverable under Chapter X.

. 117 For the purpoees of enforcmg the prov1smns con- PpPower of
talned in sections 111 to 116 (both inclusive), the Exe- ?ealt%l Staﬁd
. cutive Officer, the Health Officer or any other officer of ihspect.
“the Board not, Dbelow the srank of Health Inspector may premises,
gt all reasonable times after giving such notice in writ-

ing as may appear to him reasonable, enter and inspect

any land or building and the occupier or the owner, as

the case may be, of such land or building, shall give all

facilities necessary for such entry and inspection and sup-

-ply all such 1nformat10n .as may. be required..of him for

the purpose aforesaid. ’

-118. Whoever, having been served with a notice under Penalty for
section 113 requiring - him to. take . action thereunder ?gggg‘l ‘ifls'
,-against the breeding of mosquitoes, fails to comply with
_ such notice shall be punished with fine which, may extend
. to fifty rupees and if the breach is a contlnumg one, with
further fine which may extend to five rupees for every
day after the first durlng which the breach is proved to
“have been persisted in.

-119.  Whoever being the owner or occupier of any land Penalyy for
or building,; uses, or fails to prevent the use of such land ?éggf)}rlx (ifls
or building in contravention of section 115 shall be pu- ST
nished with fine which may extend to one’ hundred ru-
pees. |

120. Whoever in contraventlon of the pronsmns of Penalty for
section 116 interferes with, injures, destroys or renders ?ggﬁgﬁ (1)f16
useless anything done by or under the orders of the Board )
to prevent the breeding of mosquitoes, shall be punished

with fine which may extend to two hundred rupees.
 MARKETS,
Public Markets.
121. Subject to the provisions of this Act and the Public

rules made under clause (xvi) of sub-section (2) of sec- Markets:

tion 200, a Board may establish, control and regulate
public markets,
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122. A Board may by pubhc notice close at any time
any public market or part thereof

150

Prlvate Markets

123. (1) No private person shall establish or main-"

tain-a-private market except under a heence granted by
the ‘Board.

(2) The Board _may grant a licence subJect 1o
such conditions as regards sanitation, drainage, water-
supply, width of paths and ways, weights and measures
to be used and rents to be charged in such markets as

"may be prescrlbed under clause (xvii) of sub-section (2)

of sectlon 200,

(3) Whlle grantmg such licence,’ the Board may:
charge a fee not exceeding such amount as may be pres-
orlbed

' 124 A'licence under section 123, shall, Unless it other-
w1se directs, remain in force for the financial year dur-
ing which’ it has been granted but may at any time be

suspended or cancelled for breach of, .any of its conditions.

If the ,Board fails to grant a licence under sectica
123 for a period exceeding three months from the date of
the receipt of an application' for such licence, the appli-
cant may apply to the Government who shall in the first
instance, direct the Board to decide the application with-
in one month from the date of such direction. ¥ the
Board does not decide the application within that period,
the .Government may reject the. application or grant a

g llcence or direct the Board to grant a licence.

126, Any person—-—- -

(a) establishing or maintaining a private market
for which a hcence has not been granted under section
123,

A (b) opening or keepmg open a prlvate market for ‘

which the licence has been suspended or cancelled un-
der section 124, -

shall be punlshable with ﬁne Whrch may extend to one .
hundred rupees and if the breach is a continuing one,
with further fine which may extend to ten rupees, for
every day after the first during which the breach is prov-
ed to have been persisted in.
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'CHAPTER VIIIL
Revenue and’ Expendlture

127 There shall be formed for each district, a D1str1ct
Fund and dhere shall'be placed’to the credit théreof—

(a) the accumulated balances.of the District Fund
of 'the- dlstrlct at the commencement of this> Aet;

«(b) the.proceeds of cesses, taxes, tolls: and fees,
authorlsed to be leyied under this Act; -

(c) all’ rents and ‘profits raccruing- from the. pro-
‘perties “bought;constructed or malntamedubyrthe Board
or from propérties otherwise vested in-the. Board;:

© (d) all penalties paid to or 1ev1ed by or on be-
half:of .the “Board and' all: fines imposed by*a‘Magistrate
under this Act or the rules and by-laws: framed': there—
under;!
'(e) "the 'sale proceeds of all property vested'in the
Board-that: maybe:sold ‘under ‘its, orders;
‘ .(f) the proceeds of’ all’ ‘public ferries established
under the Hyderabad Ferries ‘Act, 1314 Fash,,w1th1n the

jurisdiction of the Board, and all penalties and fines real-
“ised under ‘that”Act in’ ‘réspect”of such férries;

(g).all grants.and ‘assignments of revenue and

contributions made by 'the ‘Government, Iocal authorities
and prlvate individuals;

(h) all sums recelved on account of fines and un-
‘claimed. sale-proceeds under the provisions. of the Hyder-
abad Cattle Trespass Act, 1337 Fasli;

(i) unclaimed deposits and other forfeitures; and

(J) all other sums received by or on behalf of the
Board under this Act or any other law for the time being
.m force.

128. (1) The District Fund shall be vested in the
Board and shall be kept in such Government Treasury or
Bank, to which- the Government treasury business has

"been made over, as the Government may direct.

(2) A Board may from time to time, with the pre-
vious sanction of Government, invest any portion of its
fund in securities of the Government of Hyderabad or in
:such other securities, including fixed. deposits in banks as
--theGovernment may approve in this behalf, andimay vaty

Constitution
of District
Fund..

Custody and
investment
of the
District
Fund.
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such investment for others of the like nature; and the

-income resulting from the.securities and proceeds of the

sale of the securities shali'be credited to the District Fund.

129, 7 (1) ‘The: "Board .shall . set apart and apply.-annual-
ly out of the District Fund—

- firstly . such,;sum as may, be requn"ed for .the
payment of any amounts falhng due on any loan legally
‘contracted by it;

- secondly,” such sum as may be required t6 meet
the'charges of its own ‘establishment under. sections 164
and 165 -and: contribution towards Local Government
.Service Fund constituted under sub-section . (3)of sec-
tion- 166

th1rd1y, the expenses incurred in auditing ‘the ac-
counts of the Board;

fourthly, the cost of the construction and. main-
tenance of buildings for the, ofﬁces of the Board; and

fifthly, a sum-equal to ‘one-third of the net recelpts
from the local cess imposed under section 135 in eaci
_Panchayat | Vlllage for payment to the Panchayat of
‘such VIIIa&'e

(2) SubJect to the charges specified in sub-section
(1) and to such rules as may be .prescribed, the District
Fund shall be apphcable to the followmg purposes, name-
Ty:—-

(a) the payment of the charges and expenses in-
cidental to the matters spec:1ﬁed in sections 80 and 8%
and’ to all other purposes for which, by or under this
Act or any other law for the time being in force, powers
‘are confered or duties imposed upon the Board, includ-
ting grant of. loans for' promoting such purposes,

(b) grants of loans to employees,

(c) the payment of monthly allowance to fane
President;.

(d) the payments to members.of the Board of
daily allowances for  attending meetings of the Board
and of any Committees thereof and of expenses incur-
red in travelhng for the purposes-of the business of the’
Board and any Committee thereof at cuch rates as may
be prescribed: -

Provided -that no such payment shall be made from
‘the DlStI‘lCt Fund to'a salaried servant of thelGovernment
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, (e)..grants and.loans to Municipal -and Town Com-
mittees, Market. Comrmttees constituted: under the Hy:,
derabad Agricultural Markets Act, 1339 F.;: Panchat
‘yats, public libraries -and other- charitable’ _and public

- institutions -established in.the district: for purposes of
“‘public: benefit;

(f)-grants - or: Joans for ‘the acqulsmon lay out

and construction offfariy ‘public market or of " any- mark
ket ‘constituted inder .the’ Hyderabad Agrlcultural
‘Markets ‘Act, 1339 Fash within’ the -area”subject ' to' the
‘control -of ‘the Board; -

(g) contrlbutlons to ‘any work or institution fronq :

- which the area under the-jurisdiction ‘df! the Board be-
‘nefits, although such work or 1nst1tut10n is’ undertaken
“or ‘maintained out51de ‘the JuI‘lSdlCtlon of thé Board:

(h) contributions towards any .public fund rais;

ed for the relief of human_ or animal suffering within

or’ w1thout the area under the authorlty of the Board;

(1) any ;public - reception,- ceremony or. entertam-
ment:.

Provided that no expenditure-shall - be incurred un-
..der thls head save in pursuance of a resolutlon passed
at a meeting and supported by more  than ' one-half ot
‘the whole' number of. members of the Board:

(j)  compensation to any person: sugtaining any
damage by reason of the exercise of any power vested
in the Board, its members, officers or servants, under
this Act;

(k) with the previous sanction of the Govern-
ment, any other purposes whereon the expenditure of
the District Fund is in the public interest.

© 130. (1) Every year:the Board shall, on or before the
prescribed date, hold a meeting at which the Standing
Committee shall submit budget estimates of the income
and expenditure of the Board for the coming year, in-
cluding proposals for spending the portion of the accumu-
lated balances previously sanctioned by the Government
under sub-section (2) of section 132.

(2) The Board shall consider the estimates ana
may approve of them with or without modification:
' Provided that no estimates shall be approved unless
‘they provide for the Board having at its credit at the end
‘of the year a balance of five per cent. of the aggregate
income for that year.

Standing
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(3) The 'Board' shall forward its estlmates as fin--
ally approved by it to the Government:through the Collec-
tor for ‘approval.

. (4)- Thé “Governmetit ~before -approving « the esti-"

'mates may make such changes therein . as ‘it ‘considers -

necessary in order that the estimates may- comply: with
the requirements. of this Act or the rules thereunder or
any other law for the time being. in. force..:

1i11(9) If the . Government considers other,.changes
desxrable, whether, by;waysof omitting; increasing" or ‘re-
ducing any provision or of ‘inserting-a: provision-for. in-
come .or expenditure not appearing in.the estimates as
submitted by, the Boald it shall be. bound before effecting
such changes to refer the. estlmates back to the Board -for
1ts]op1n10n and shall give, due con51derat10n to - any opi-
nion, received from the Board w1th1n one month from the
despatch of- the reference to the’ Board

««««««

v “(6) . On recelpt of the Board’s oplmon or on the
explry of one month as aforesaid without any reply from
the Board, the Government may modify (the estimates by.
adopting in whole or in part the changes suggested by it
to the Board and approve the estlmates thus: changed

131 Notw1thstand1ng anythmg contalned 1n sectlon
130 Government may by ‘notification in . the Oﬂic1a1 Gar
zette declare that the budget estimates of a Board shatt
not be subJect to approval of Government.

132.' (1) No portion of the accumulated balance may
be spent by the Board. without the previous sanction of
the Government: ‘

" Provided that nothlng in this sectlon shall be deem-
ed to prevent the Board during the first quarter of the
year or till the budget is sanctioned, whichever is ear-

- lier, from paying from its balances in the local treasury

the cost of the sanctioned establishment and other un-
avoidable expenditure,

{2) At least one month before the date prescrrb
ed under sub-sectionn (1) of section 130 for the ‘meeting,
the Government shall inform the Committee what totax
expenditure it sanctions for the commg year from the
accumulated balances.

(3) Proposals for spending the sum thus sanc-
tioned shall be incorporated in the budget estimates for
the coming year in "accordance w1th sub-sectlon (1) ot-

~ section 130.
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(4)< NotW1thstand1n° an)u:hmg contamed in sub-
section (1), in exceptional eases of real necessity the
Board may. request.-the ‘Government - for sanction of fur- -
ther expendithre ‘therefrom.;

©133.. (1) The Board shall keep such”accounts and sub- Accounts.
mit such‘statéments to" the Governmént ‘as may be pres-
cribed.

(2) Accounts - of.the :receipts: and expenditure of
every Board shall be mamtamed .up .to-the last day of
.every financial year in such form as may be’ prescrlb“a
_ These annual ‘accouhts” ‘and a1 fdctounts kept under sub-
" section (I)'shall be examined and:gudited, as soon as may
‘be, after the end of each financial year: by such persons
as the Government may appoint: in ‘this behalf, ~ ‘

' *(3) 'An " abstract of - every .annual  account of a
Board, showing the income: of ithe "District Fund under
each head of receipts, ‘the charges for establishment, the

worke undertaken ‘the sum- expénded on -each work, the -
- balance if any, of the fund remaining unspent, and such -

other 1nf0rmat10n as may be required by the rules, shall
be prepared by the Board in such form or forms as may
" be prescrlbed and forwarded to the Government not later
than the 15th day of the first month of the next financial
year and published annually in such manner if any, as
‘may be prescrzbed :

. 134. The Board shall keen at its ofﬁce a copy of €VEry - mspection
estimate approved and of accounts maintained under this of accounts
Chapter and any person who is enrolled in the list of ;)Ubﬂxce
voters for the time being in force as a voter of any consti-
tuency of the Board, may during office hours inspect any
such estimates or accounts subject to such conditions as

.may be prescribed. 7
- CHAPTER IX.
Taxation.

135. (1) Notwithstanding anything contained in sub- Local Cess.

section (2) of section (1) the Government shall, subject to

the provisions of sub-section (2), levy a local cess of two

annas on every rupee of land revenue payable to GOVern-_

ment: )
Provided that in Ijara villages, local cess shall be

levied on the Qaul amount during the period of the Ijara

and on the annual land revenue demand after the expiry

of that period:
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Provided further that on any- Inam - land.-the local
cess shall be'levied on the full land revenue assessment of..
such land.

-.(2)- Local Cess shall not be 1ev1ab1e on the follow-
ing 1tems of revenue:—

(a) fees for grazing;
(b) sale proceeds of usufruct of trees; .
(c) penalties, fines or any charge imposed under

the Land Revenue Act of 1317 Fasli as penalty or in-
terest in case of default:

‘Provided that in case of fines and penal assessment
imposed for .unauthorised cultivation, local cess shall be
levied on the simple assessment.

¢

136. (1) Subject to the prov1s1ons of sub- sectlon (2),
the local cess leviable under section 135 on lands shall .
be paid by the Government to the Board admlmstermw'
the area in which the lands are situated, after deduction
of such proportion for the remuneration of patels and pat-
waries as the Government may prescribe. '

(2) The local cess leviable under sectlon 135 on

_lands whieh are -“inctuded within the boundaries of any

Suspension
and remission
of local cess.

Special tax on

property.

areas notified as a Municipal Corporation under section 3.
of the Hyderabad Municipal Corporations Act, 1950, or

“as a City Municipality or a Town Municipality under sec-

tion 4 of the Hyderabad Municipal and Town Committees
Act, 1951, or as a mining settlement shall be paid by the
Government to the Municipal Corporation or Municipal |
or Town Committee or a Mines Board of Health concern~
ed after deducting the remuneration ‘mentioned in sub--
section (1). ‘

(3) Any dispute in respect’ of any matter per-
taining to this section between a Board and any other
local Body, shall be decided by the Government.

137. When for any reason the land revenue or any
portion thereof is remitted or suspended, the local cess
shall ordinarily be remitted or suspended in the same
proportion, but the Government may on the application.
of the Board or other local Authority to which the cess
is payable, direct that the remission or suspension order
shall not apply to the local cess.

138. With the previous sanction of the Government
angd subject to such rules as may be prescribed in this
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‘behalf, a Board may i'mpo”'s‘e'a" special “tax on‘houses,z-

buiidings or lands within the whole or a part of the area
subject to the jurisdiction of the Board for provxdmg
‘amenities to the inhabitants of such area

Provided that such tax shall not be 1mpoqed in" res-
pect of any land on which local cess 1s belng collected

139. (1) Subject to the provisions‘of this; Chap;t.er,,and
with the previous sanction of the Government, a Board
may impose in the whole or in any part of :the area un-
der ifs jurisdiction any of the following other taxes for
the purposes of this Act, namely :—

" (a) subject to the provisions of article 276 of the
Constitution of India, a tax on persons exercising any
profession, trade, calling or employment, - within' the
limits of the area subject to the jurisdiction of the
“Board, :

{b) market tolls on vehicles and laden animals
bringing goods for sale into a public market;

* (¢) market fees for the right to-exhibit gdods for
sale in a public market; '

(d) fees for the registration of animals sold in a
-public market: :
Provided that the tolls and fees mentioned in claus2s

(b), (c) and (d) shall not be levied by a Board unless the

Government has by notification in the official Gazette in-

vesied the Board with exclusive rights of collection of

the said tolls and feeb in respect of a pubhc market si-
~ tuated within its jurisdiction; :

(e) a general water tax, when public water ta’)s
or stand posts have been fixed for the use of the pub-
lic;

(f) a tax on public entertainments and amuse-
ments;

(g) a tax on—

(i) persons travelling by railway or motor trans-
port service to or from a place within the jurisdic-
tion of the Board to which pilgrims resort, or

(ii) pilgrims visiting a shrine, Urs or Jatra with-
in the limits of the Board’s Jurlsdlctlon

Provided that:

(i) such. pilgrim tax shall be leviable at a ﬁat rat*
on every person over 12 years of age; and

. Other tfaxes.
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(ii) unless otherwise directed by Government, no
portion of the proceeds of such tax shall be expended for
purposes, other than making arrangements for the health -
and comfort of the pilgrims resorting to or the improve-
ment or development of such local area;

Explanation: For the purpose of sub-clause (i) of clause
(g) the points on the banks of the Godavary from which

. pilgrims cross to Bhadrachallam for the annual jatra

shall be deemed to be places to which pilgrims resort;

(h) a tax -on vehicles when such vehicles are kept
within the limits of the Board;

(i) a toll, at the toll bars established by the Board
on any. bridges or road-way constructed from out of
the District Fund, on

(i) every vehicle;
. (ii) every animal used for driving, draught or
burden, passing on such bridge or road:
. Provided that the toll shall not be leviable on any such
vehicle or animal more than once on any one date,
(2) the tolls and fees leviable under clauses (b) and
(¢) of sub-section (1) may also be leviable at fairs.

140.. (1) No tax shall be imposed under section 133
or 139 unless the Board shall, at a special meeting con-
vened for that purpose, have passed a resolutlon Dropoo-
ing the imposition of such tax:

Provided that in the case of the spec1al tax leviabie

. under section 138 and of the pilgrim tax leviable under-

clause (g) of sub-section (1) of section 139, no such re-
solution shall be valid unless passed . by a majority of
two-thlrd of the whole number of members of the Board.

(2) When such a resolution has been passed,- the

Board shall publish in the manner prescribed, a notice

defining the class of persons or description of property
proposed to be taxed, the amount or rate of the tax to
be imposed and the system of assessment to be adopted..

(3) Any inhabitant of the district objecting to the
proposed tax may, within sixty days from the publica-
tion of the notice, submlt his objection in writing to the
Board.

'(4) The Board shall take the proposals and all ob-
jections received thereto into consideration at a special
meeting and may modify the proposals so as not to affect
their substance, and may then forward them to the Gov-
ernment along Wif;h‘ the objections received its decisions
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thereon and its reasons therefor. If the Board decides ro
modify::the proposals so as to affect their substance,” it
shall publish them again in the manner prescrbied in sub-=
section (2).

(5) The Government on recéiving such proposals may
sanction or refuse .to sanctlon them or sanction them
subject to such. modlﬁcatlons as'it may deem fit, Or_re-
turn them to the Board for further consideration, -

(6) No modification affecting the 'substance shall e
made under sub-section.(5) unless and until the modifi="
cation has been #ceepted by the Board at a spec1a1 meet-
ing. ‘ R

(7) If ‘any proposals for taxation have been sanc:
tioned under sub-section (5), the Government may, 0y -
notification, -direct the imposition of the tax as sanctlon- "
ed from such date as may be snemﬁed in such motifica~:
tion and thereupon the tax shall come mto effect as from
the date so-specified. .

~ (8) A notification of the imposition” of a tax under
this section shall be conclusive evidence that the tax has-
been imposed in accordance with the provisions of this
Act. .

141. (1)-A Board may, at a special meeting, pass a ppocedure for
resolution to propose the abolition of any tax already im- abolishing er
posed under section 138 or section 139 or a variation in éa}%mg
the amount or rate thereof. '

(2) Any such proposal shall be dealt with accord-
ing to the procedure laid down in section 140 for the im-
position of new tax, and the notification, of the abolition
or variation of a tax under this section shall be conclu-
give proof that such abolition or variation has been made
in accordance with the provisions of this Act. ’

(3) Notwihtstanding anything contained in section
140 or in this section, the Government shall have the po-
wer to reject a proposal for the abolition of a tax or a
reduction in the amount or rate thereof or to vary the
amount of such reduction or to impose a reduction in lieu
of abolition, by referring the proposal back to the Board
for further consideration or without such reference.

142. A Board, with the previous sanction of the Gov- procedure for
ernment and by a resolution passed at a special meeting suspension
by a two-third majority of the whole number of mem- Sxe?,fpﬁon
bers, may suspend the operation of any tax imposed un- from taxes.
der section 138 or 139 within any part of the area sub-



Powers to
charge fees
for licences
and for use
of certain
lands and
buildings.

“Power to
call for
information,

Assessment
not invalid
for defect of
form.

Bar of other

proceedings.

Prasentation
of bill for
amount of
tax:

160~ District Boards (1956 HYD. Act 1

ject to its authority for any specified period or exempt
in whole or in part frdm the payment of any such tax’
any person or class of persons or any property or des-.
crmnon of propertv '

143 (1) If any llcence 18 granted by a Board under
this Act, the Board or some person generally or specmdy

‘authorised by the Board in thls behalf may collect a fee

for such licence.
(2) The Board or a person generallv or spemally

“authorised by it in this behalf, may collect such fee os

may be fixed by bye-laws under this Act for the use of

any building or land oelongmg to, or under the control
of the Board.. ~ :

Assesment of Taxes

. 144, A Board or any officer authorised by it in this
behalf may;~ By notice, -call upon any inhabitant of the
area subject to its authority to furnish within a reason-:
able time such information as may be necsssary in order.
to ascertain—
" '(a) whether such inhabitant is liable to pay any
~ tax imposed under this Act, and

(b) the amount at which he should be assessed.

145. No assessment and no charge or demand of any
cess, tax, toll or fee made under the authority of “this
Act, shall be invalid by reason only of any clerical errcr
or other defect“of form; and when any property is des-

cribed for the purpose.of assessing any such cess, tax,

toll or fee, .it shall suffice to describe it in such manner
that it shall be generally known, and it shall not be ne-~ -
cessary to name the owner or occupier.

146. No objeétion shall be taken to any valuation, as-
sessment or levy, nor shall the liability of any person to
be assessed or taxed, be called into question in any other

manner or by any other authority than is‘provided in thlq
Act.

CHAPTER X

Collection of Taxes

147. (1) When any amount which,

(a) by or under any provision of this Act, is de-
clared to be recoverable in the manner prov1ded by
this Chapter, or
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(b) not bemg payable on demand on- account of a
~“toll, is claimable as an amount or instalment on:ac-
count of any tax Wthh is 1mposed in the dlstrlct snall
“have become due, .
- the Board shall with the least practlcable delay, cause
to ‘be presented to ‘the person. liable  for the: paymen*
thereof a bill for the sum claimed as due.
(2) Every such bill shall specify— "’ Contents of
(a) the period for which; and o © bille
(b) ‘the property, occupation or thing in respect of
which, the sum is claimed, and shall also glve notice :
of:
(i) the liability incurred in default of payment,

and :

(ii) the time within which an appeal may be
preferred, as provided in section 156 against such

claim.

(3) If the sum for Whth any bill has been present- 1t bill not
ed as aforesaid is not paid into the office of the Board, ?ﬁffﬁng};;;
" or to a person authorised by the Board in that behalf 10 ygtice of
receive such payments, within thirty days from the pre- demand to
sentation thereof, the Board may cause to be served up- issue.
on the person liable for the payment of the said sum a
notice of demand in the form of Schedule A, or to the
like effect.

148. If the person liable for the payment of the said In what
sum does not, within thirty days from the service of such grrtny may
notice of demand, either— - o ssue.

(a) pay the sum demanded in the notlce, or
(b) show cause to the satisfaction of the Board or

of such officer as the Board may appoint in this behalf,
why he should not pay the same, or

(c) prefer an appeal in accordance with the provi-

sions of section 156 against the demand, such sum with

" all costs of the recovery may be levied under a war-

~ rant caused to be issued by the Board in the form of

. Schedule B or to the like effect by distress and sale uf
the movable property of the defaulter.

149. Every Warrant issued under section 148 shall be Wwarrant by
signed by the President of the Board causing‘the same thga to be
to be issued, or by an officer authorised by the Board for
this purpose or with the sanction of the Government by
a Government officer.
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- 15¢.. 'When, the. Droberty is in the district, the warraut
shall be addressed to an. ofﬁeer of the. Boafd or, y\nth the
sanctlon of the Government to a Government “officer; ™ *

When the property is rn another dlStI‘lCt; «the :warrant
shall be dddressed to: the Presrdent of ‘the ‘Board ‘in-isuch
other district: Provided that. such Présidetit  may: -enderse
such warrant to-a_ subordlnate officer or with..the saiic-
tion of thz Government .to -a Governmient officer. - When

*‘the property is in the city of Hyderabad, - the,warranti

shall be addressed to the Court of Small Causes, Hyder-

~ abad: Provided that the said Court: may endorse . such

warrant to a subordlnate ofﬁcer

151, Any officer to Whom a Warrant is “addressed. byj-.
endorsement or otherwise may, if th ewarrant contains

~a ‘'special order: authorising him in this-behalf,  but not

otherwise, break open at any time between Sunrise and
sunset any outer or inner door or window of a building:
in order to make the distress directed in the warrant,: if
he has reasonable grounds for believing that ‘such build-
ing contains. property which is liable to seizure .under

‘the warrant and if after notifying, his ‘authority and pur-
~pose and duly demanding admittance; he -cannot other-

wise obtain admittance provided that such officer : shall
not enter or break open the door of any apartment. ap?
propriated for women until he has given reasonable no-
tice of his intention and has given such women an Op': A
portumty to remove themselves,

152. Such officer may dlstrain, ‘~Wherever it may be
found, any movable property of the person named in the
warrant .as a defaulter subject to the following  condi-
tions, exceptions and exemptions, namely— ' -

(a) the following property shall not be d1stra1n

ed—-

(1) the necessary wearmg apparel, cooking ves-
sels, bedding of the defaulter, . his wife and child-
ren, and such personal ornaments as in accordance
with religious usage cannot be parted with by any
woman.

(ii)- the tools of artisans, and

(iii) when the defaulter is an agriculturist, his
implements of husbandry, seed-grain; and such cat-
tle as may be necessary to enable him to earn his
livelihood.
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‘‘‘‘‘

(b) the dlstress shall not be excessive, that is tu

say, the prOperty distrained shall be as nearly as pos-
sible equal in value to.the amount recovearble under
* the warrant, and- if ‘any articles have" been- distrained
which, in the opinion of 'a'person authorised by or un-
der section 149 to sign a warrant should not have been
- s0 distrained they shall forthwith be returned; and
, (c) the officer shall on seizing the property forth-
with make an inventory thereof, ahd shall before re-

_moving the same give to the person in possession

thereof at the time of seizure a written notice in the
~ form of Schedule C, that the said property will be sold

as shall be bpec1ﬁed in such notice:

Provided that if after the property is distrained and
before it has been sold, the sum due by the defaulter to-
gether with all cosls incidental to the notice, warrant and
distress of the property is paid, the officer shall remove
the distress.

153. (1) When the property seized is subject to spce-
dy and natural decay, or when the expense of keeping it
in custody together with the amount to be levied is like-
ly to exceed its value the President or officer by whom
the warrant was signed shall at once give notice to the
person in whose possession the property was when seiz-
ed-to the effect that it will be sold at once, and shall scll
it accordingly unless the amount named 1n the Walran’r
be forthwith" paid. !

"(2) If not sold at once under sub-section (1), the
property seized or a sufficient portion thereof may, un-
less the warrant is suspended by the person who signed
it, or the sum due by the defaulter together with all
costs, incidental to the notice, warrant, and distress and
detention of the property is paid, be, on the expiry of
the time specified in the notice served by the officer exe-
cuting the warrant, sold by public auction under thc
orders of the Board and the proceeds, or such part there-
of as shall be requisite, shall be applied in discharge or
the sum due and of all such incidental costs as aforesaid.

(3) The surplus, if ény, shall be forthwith credited
to the District Fund, notice of such credit being given
at the same time to the person from whose possession the
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property was taken.  But if the same be claimed by writ-

ten application to the Board within one year from the
date of the notice, a refund thereof shall be made to such
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person. Any sum not claimed within ong year from the :
date of such notlce ehall be the property of the Board

la4 When the Warrant is .addressed outs1de the d1~ )

, trlct,, the authority. issuing. the warrant may by endorse-

ment direct the President to whom or the Court to which
the warrant is addressed to sell the property distrained,
and in such case it shall be lawful for such President or
Court to sell the property and do all things incidental to
the sale, and the foregoing provisions shall be modified
accordingly. . Such President or Court shall, after deé:
ducting all costs of recovery mcurred remit the amount

recovered under the warrant to the authonty by whom
it was issued. :

155. Fees for— -

(a) every notice 1ssued under sub sectlon (3)5 o_}ft
section 147, : aE v S

(b) every distress made under section 152' 'ahd

(c) the costs of maintaining any live-stock se1zed
under the said section, shall be chargeable at the rates
respectively prescribed in the rules made in this be-

. half and shall be included in the costs of recovery to
be 1ev1ed under sectlon 148.

156. - (1) An appeal agalnsb any notice of demand is-
sued under sub-section (3) of section 147 may be made
to the Munsifi-Magistrate within whose jurisdiction the
property, occupatlion or .thing in respect of which the
sum claimed falls. - But no such appeal shall be heard- -
and determlned unless—

(a) the appeal is brought within 30 days next after
service of the notice of demand complained of,

(b) an application in writing, stating the grounds
on which the claim of the Board is disputed has been
made to the Board within thirty days next after the

 presentation of a bill under sub-section (1) of section
147, and -

(c) the amount claimed from the appellant has
been deposited by him in the office of the Board.

(2) No second appeal shall lie from the decision of-
the Munsifi-Magistrate but his decision shall be sub]ect
to revision by the High Court:

v
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157. - All sums due on account of any tax imposed on Liability of
lands or buildings or on both shall, subject to-prior pay- %)a‘!ii;i o
ment of land 1evenue, if any, due thereupon, be a first e%, fcﬁ-gtséx,
charge upon the building or land in respect of which such
tax is leviable, and upon the movable property if any,
found within or upon such building or land, and belong-

.ing to the nerson liable for suc}} tax:

Provided that no arrears of any such tax shall be re-
covered from any occupier who is not the owner, if it
‘has been due for' more than one year or for a period du-
ring which such occupier was not in occupation.

158. (1) In the case of the non-payment on demand power to
of any toll leviable by a Board the person appointed to seize
collect such toll may seize any vehicle or animal on gggé‘:li’r
which the toll is chargeable or any part of its burden vehicles on
which is of sufficient value to satisfy the demand, and gg;;nent of
may detain the same. He shall thereupon give the per- toll.
son in possession of the property seized a list of the pro-
perty together with a written notice in the form of Sche-
dule C that the said property will be sold as shall be spe-

cified in such notice.

(2) When any articl> seized is subject to speedy and power to
natural decay, or when the expense of keeping it toge- Selgtpm-. od
‘ther with the amount of the toll chargeable is likely to bt oicse?lz
exceed its value, the person seizing such article may in-
form the person in whose possession it was that it will
be sold at once, and shall sell it or cause to be sold ac-
cordingly unless the amount of toll demanded be forth-
with paid. '

(3) If at any time before the sale is completed, = the Release of
. person whose property has been so seized tenders the ﬁ’,‘;"yﬁﬁéﬁ. on
amount of all expenses incurred, and of toll payable, the

property seized shall forthwith be released.

(4) If no such tender is made, the property may be Sale. -
sold, and the proceeds of such sale shall be applied in
payment of such toll and of the expenses incidental to the
. seizure, detention and sale,

(5) The surplus, if any, of the sale proceeds shall be Surplus -how
credited to the District Fund and may, on application dealt with.
made to the Board in writing within three years next
after the sale, be paid to the person in whose possession
_the property was when seized, and, if no such applica-
tion is made, shall be the property of the Board.
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159. (1) The Board may lease the levy of anv toll tha.t
may be imposed under thlS Act by pubhc auctmn or pu—
vate contract:

Provided that the- lessee shall give securlty for the due
fulfilment of the conditions of the lease.

District Boards (1956 HYD. ActT

(2) When any toll has been. leased under this sec-

any person employed by the lessee to collect such
toll shall, subject to the conditions of the lease, have the
powers referred to in sub-section (1) and (2) of section
158: . . : »
Provided that no artlcle scued may be sold excep‘r uil-

. der the orders.of the Board.

(3) Any suin due from a lessee to a Board in respeet

of any toll leased under this section may be recovered
- as an arrear of lard revenue.

160. Fm all sums pald on account of any tax under

-this Act, a receipt stating the amount and the tax on ac-

count of which it has been paid shall bz tendered by the
person receiving the same.

161. Notwithst.anding any other mode of recovery
provided by this Act, any arrear of any tax or any other
money due-to the Board under this Act, any amount due
to the Board under a contract, agreement, leage, auction,
security or indemnity bond or otherwise and fine impos-

~ed under this Act or the rules or bye-laws made theve-
~under together with any sum on account of process fecs

which may be fixed by rules made under this Act and
with interest at a rate not exceeding six and a quarter
per centum per annum, shall also be recoverable on the
application of the Board as if it were arrears of land-re-
venue :

- Provided that no interest shall be so recovered in any
case in which the competent Revenue Officer, for reasons
considers it inexpedient that

162. No distraint shall be made for the recovery of
any sums due to a Board under sections 138 and 139 of
this Act after the expiry of six years from the date on
which such sums became due. The Board may within
three years after the expiry of the said period of six years
institute a suit for the recovery of such sums,
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163. No refund of any tax shall be claimed by any Refunds.
person otherwise than in accordance with the provmonq
of this Act or the rules made thereunder

CHAPTER XI.

. ’O!'ﬁcersA and Servants‘of Boards

164. Unless otherwise pr0v1ded in thls Act or pres- App}lllcaitil:On
cribed thereunder, the provisions of the Hyderabad Civil §erab§d e
Service Regulations for the time being in force relating Civil ﬁer'l
to. salaries, leave, pensions, travelling allowances retire- tlones aﬁﬁ“ a,-
" ment and all conditions of service and the rules for the certain other
time being in force relating to the conduct of Govern- '
ment Servants and inquiries into their corfduct and pu-
~ nishment, shall apply to the employees of the Board.

165. Subject to the provisions of this chapter every Appoint-
Board may appoint such officers and servants as it shall :,nﬁ??érs fanu
. deem necessary and proper for the efficient execution of servants.
its duties. The Board shall from time to time prepare a
schedule of the staff to be so maintained setting forth

their designations, grades, salaries, fees and allowances
' ‘and their respective duties and may also determine which
of the staff is to be maintained permanently and which

temporarily :

Provided that in so setting forth and determlmng the
grades, salaries, fees and allowances, the Board shall
“have regard to the arangements prevailing and the sche-
dule or rates in vogue in the establishments of the Gov-
ernment: - .

- Provided further that the Government may by rules
" or by an order give directions regulating the creation of
posts, appointments, transfers, punishments and sanction
of leave to the employees, the exercise of the powers ot
the Board by the President or Vice-Prsident and the
classes of employees who shall have a right of appeal
against any orders passed by the Board or President or
any other authority and the authorities to whom such
appeal shall lie.

166. (1) There shall be constituted for the purpobeq Hyderabad
of this Act and of any other law for the time being in gocal . .
force regulating the duties and powers of Municipal Cor- Service.
porations, Municipailties and Mines Boards of Health,

a Hyderabad Local Government Service consisting of

Id



Delegation
of power to
engage
officers and
servants.

Power of
Government
to prevent
extravagance
in establish-
ment,

168

Dzstuct Boards (1956 HYD Act I

such officers and servants 1nclud1ng Executwe Ofﬁcers,

Local Government Engineers, Water Works Engineers,
Supervisors, Sanitary Inspectors and such other posts as
may be deemed necessary. The powers of appointment,

-, transfer, dismissal, taking any disciplinary action against

the officers belonging to the said service and of prescrlb-
ing conditions of their service shall vest exclusively in
the Government.

-{(2) Notw1thstandmg the provisions of sub- sectlon
(1), a Board may, if it deems necessary, by a resolution
recommend to the Government, giving a copy thereof
to the Collector, for taking such disciplinary action as
may be required against an officer or servant belonging
to the said service in respect of any act of misconduct

committed by him: : -

Provided.that two-thirds of the whole number of memn-
bers of. the Board vote in favour of such a resolution.

(3) There shall be constituted a Local Government
Service Fund to meet the cxpenditurz in respzct of sa-
laries, allowances, pensions, provident {und, gratuitics
and other necessary expenses payvable to the officers of
such service under the provisions of this Act or any other
law for the time being in force or rules made thereunder -
or under any orders of the Government. :

(4) Each Board shall contribute 8% of its revenues
towards the Local Government Service Fund constitutad
under sub-section (3): .

Provided- that the Government may from time to time
by notification in the official Gazette revise or alter the

percentage of the contribution towards the Local Gov-
ernment Service Fund.

167. The Board may, subject to any rule or order
made by the Government delegate to its President or any
other officer subordinate to it, the power of appointing
any officer or servant of the Board other than the officers
and servant in the Hyderabad Local Government Service,

168. If in the opinion of the Government, the num-
ber of employees maintained by a Board or whom a
Board proposes to maintain, or the remuneration assig-
ed by the Board to such employees or to any other per-
son is excessive, the said Board shall, on being required
to do so by the Government, reduce their number or re-
muneration. ‘
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169 The power of dlsmlsqmg any officer or servant
maintained. by a Board, save those borne on the Hyder-
-abad Local Government. Service. Cadre shall, subject to
the provisions of this Act and the rules made thereunder,
vest. in .the Board.

170. Notw1thstandmg anythmg contamed in this
Chapter, the Government 'shall have power to transfer
any officer or servant of a Board to the:service of any
other Board or any Municipality constituted under the
Hyderabad Municipal and Town Committees Act, 1951,
or to anyv Cornoration constituted under the Hyderabad
Municipal Corporations Act, 1950 or to any Mines Board
of Health:

Provided that such power shall be exermsed after con-
sulting the local bodies cencerned:

171, All Committees, Sle—CQmmittees, members, offi-
cers and servants of a Board shdll in the exercige or dis-
charge of any functions delegated to them, be under the
control of the Board and the Board may, subject to any
provisions of law or rules made thereunder, where by the
executive functions of the Board are assigned to the Pre-
sident or any officer, revise any order passed by any of
its committees, sub-committees, members, officers or ser-
,vants

172, Every member of a Board and every officer and ggﬁrgggm
to be p’ubhc

servant maintained by or employed under a Board shall

169
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be deemed to be a public servant within the meaning of servants,

section 21 of the Indian Penal Code.

CHAPTER XII
Control

173. (1) The Collector may enter and inspect,
cause to be entered and inspected by any other officer au-
thorised by him, any immovable property of any work
in progress under the control and management of any
Board.

(2) He may also— ‘
(a) call for any extract from the proceedings of the
Board or any Committee appointed by such Board, and
~call for or inspect any book or document in the posses-
sion of or under the control of a Board or any officer
of the Board or of any Committee, Sub-Committee or

“Joint Commiittee ; .

or Power of

Collector to
inspect and
call for

documents,
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(b) require any Board or any officer of the Board,

. or a Committee, Sub-Committee or Joint Committee to

furnish any return, plan, estimate, statement, account,

report or any other information or statistics which he
may consider necessary; and o

(¢) require a Board to take into ‘its consideration—

(i) any objection which appears to him to exist

to the doing of anything which is about to be done.

by such Board, or .

(ii) any information furnished by him Whrch ap-

pears to him to necessitate the doing of a certain

thing by such Board and to make a written reply to

him, within a reasonable time; stating its reasons for-
doing or omitting to do-such thing.

174. (1) If it appears to-the Collector that the Execu-
tive Officer or any other Officer of a Board has made de-
fault in carrying out any .resolution of the Board, the’
said Collector after- giving such officer a reasonable op-

portumty of explanation, shall send a report thereon to-
gether with the explanation, if any, of such officer to the

Government and at the same time forward a copy- of the
same to the Board.

(2) If in the opinion of the Collector the executlon
of any. order or resolution of a Board, or the doing of any-
thing ‘which is about to be done, or is being done by or
on behalf of a Board, is causing or likely to cause, inju~
ry or annoyance to the public, or to lead to a breach of
peace or is unlawful, he may by order in writing, under
his signature, squend the execution or prohibit the do-

"ing thereof.

(3) When a Collector makes any order under sab~
sectlon (2) he shall forthwith forward to the Government
a copy of the order with a statement of the reason- for
making it; and it shall be in the discretion of Govern-
ment, after giving the Board a reasonable opportunity of
explanation, e1ther to rescind the order or to direct that
it may continue in force: with or without modification,
permanently or for such period as the Government thinks

fit.

17;) (1) In cases of emergency, the Government or
the Collector may direct or prcvide for the execufion of
any work or the doing of any act, which the Board or
any other officer of the Board is empowered to execute
or to do and the immediate executlon or doing of whmh
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is in the opinion of the Government or Collector neces-
sary for the safety of the public, and may direct that the
expenses of executing the work or doing the act with a
reagonable remuneration to the person or persons ap-
pointed to execute or do it, shall be f01thw1th paid by the
Board.

(2) If the expense and remuneration are not so paid,
the Government or the Collector, as the case may be, may
direct the officer-in-charge of the treasury or bank in
which the District Fund is kept or the whole or a por-
tion thereof is deposited or lent on interest, to pay: the
expenses-and remuneration, or as much thereof as is pos-
sible, from the balance of the amount of such fund in Lis
hand.

(3) Such officer shall, so far és the funds to the cre-
dit of the Board admit, be bound to comply with such
order.

(4) In case the Collector uses the powers conferred
on him under this section he shall report such case to the
Government forthwith and send a copy of the report at
the same time to the Board for information. The Board
shall, thereupon, be entitled to address the Government
. on the Collector’s report.

176. (1) When Government is informed on complaint power of
- made or otherwise that a Board has made default in per- Government
o provide

forming any duty imposed on it by or under this Act cr fOr perfor-
by or under any enactment for the time being in force finual;lgse lgf
the Government if satisfied after due enquiry that theé gefault of
Board has been guilty of the alleged default, may fix a Board.
period for the performance of that duty:

Provided that no such period shall be fixed unless tie
- Board has been given an opportunity to show cause why

such orders -shall not be made.

(2) If that duty is not performed within the period
so fixed the Government may appoint some person to per-
form it, and may direct that the expense of performing
it, with a reasonable remuneration to the person appoint-
" ed to perform it, shall be forthwith paid by the Board.

(3) If the expense and remuneration are not so paid,
the Government may make an order directing the offi-
cer-in-charge of the treasury or bank in which the Dis-
trict Fund is kept or-the whole or portion thereof is de-
posited or lent on interest, to pay such expenses and re-
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-mcnuratlon from such moneys as ‘may be standing to the
credit of :the Board in such treasury or. bank or. as. may

. from time to time, be received {rom or.on, behalf .of the
-~ Board by way.of deposit by such treasury. or: bank, and

such officer ‘or bank shall be bound. to- obey such order.
very naymcnt made pursuant to such order shall be a |
sufficient discharge to such officer or bank from all lia-
bility to the Board in resvect of any sum or sums so paid
_out of the money so received or standing to the credlt of
the’ Board in such treasuly or bank.

19T (1) If in the opmmn of the Government a BOald
persistently makes default in performing theduties im-
posed on it under this Act or any other law for the time -
being in force or exceeds or abuses its powers or a situa-
tion exists in which the administration of the Board can-

..not be carried on in accordance with the provisions of this -

Act or the ﬁnanmal stability or credit of the Board is
threatened, it may, by notification published in the offi-
cial Gazette, direct that the Board be dissolved-and re-
constituted. The notification shall specify the time with-

. in which the Board shall be reconstituted :

Prowded ‘that, for the purpose of completmg the. elec-
tions to a Board which has been dissolved, the, Govern- :
ment may from time to time, extend the time ﬁxed un-
der this sub-section for its reconstitution.

(2) Before .publishing a notification under sub-sec-

" tion (1); the Government shall communicate to the Board

concerned the grounds on which they propose to do so,
fix a reasonable period for the Board to show cause against
the proposal and consider the explanations and Ob]@Cth"lb,
if any, of such Board.
(3) Upon publication of such notification, all mem-
. bers of the Board including its President and Vice-Pre-
sident shall forthwith be deemed to have vacated their
offices as such and fresh election shall be held in accord-
“ance with the-provisions of this Act,
(4) The terms of office of the elected members of the

~ reconstituted Board or the members elected in their place

at casual vacancies shall explre on such date as the Gov-
ernment may fix.
(5) During any interval between the dlssolutlon and

" the reconstitution of a Board under sub-section (1), all
_or any of the powers of the Board and of its President

may be exercised .and dlscharged as far as may be and
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to such extent as the Government may determine, by sucl:
person or persons as the Government may appoint in that .
behalf; and any such person, who is not a Collector or
Deputy Collector may, if the Government so direct, re-
ceive payment for his service. ’

(6) When a Board is dissolved, -the Government un-
til the date of reconstitution thereof and the reconstitut-
ed Board thereafter, shall be entitled to all the assets and
be subject to all the liablities of the Board as on:the date

of dissolution and on the date of the reconstitution res-
pectively,

178. In all matters connected with this Act, or any Power of
other law for the time being in force, if a Board makes t‘f,“’?;‘}‘;’;éi"t
default in carrying out any order made by the Govern- order
ment or by any authority other than the Board in the ex- g%s‘fggmg’ént
ercise of any of the powers conferred by this Act or any or other
rule made thereunder, or by any other law for the time authorities.
being in force, the Government shall have all the powers '
necessary for the enforcement of such order at the cost
of the Board. - » :

179. (1) In the event of any dispute arising between Disputes
a Board and any other Board or other local bodies on any %%';";’ggnand
matter in which they are jointly interested, such disputz other Local
shall be referred to Government whose decision shall be Bodies.

final.

(2) The Government may by an order or rules made
under this Act, regulate the relations between the Board
and other local bodies as aforesaid in matters in which
they are jointly -interested.

180. (1) The Government may appoint, for the pur- Appoint-
poses of this Act or of any other law for the time being i‘éﬁﬁﬁi&fl
in force regulating the duties and powers of other local and
bodies, duly qualified persons to be Divisional Engineers, lonf%%zf‘glnf% .
Superintending Engineers, Town Planning Officers, Ar- whole of
chitects, or Inspecting or other officers for the whole or the State.
any part of the State and may sanction such establish-
ment . for the said officers as may be deemed necessary.

(8) The Officers and establishment appointed under
sub-section (1) shall belong to the "Local Government
Service and their expenses shall be defrayed from the
funds pertaining to the Local Government Service estab--:

lished for this purpose under section 166,
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181. .’I‘he Government may by notification delegate -
any of its powers under this Act, except the power 1o
make rules, to any authority which it may deem fit.

182. In all matters connected with this Act or the
rules made thereunder unless it is otherwise provided
therein the Government shall have and exercise over the
Collectors and the Deputy Collectors, and the Collectors
and the Deputy Collectors shall have and exercise over
the officers subordinate to them, the same authority and
control as they respectively have and exercise over them
in the general and revenue administration. »

CHAPTER XIII

-Notices, Appeals and Procedure relating to Offences

| 183 The service of 'ever;y notice and bill under this

Act on any person or to any person to whom it is by name
addressed, shall, in all cases not otherwise specially pro-
vided for, in this Act, be effected by a Board or an officer
or servant or other person authorised by the Board in this
behalf or, on such terms as may be agreed upon, by any
officer or servant of the Government in the following
manner:—- e :

(a) wherever it is practicable service shall be made
by delivering or tendering the notice -or bill person-

- ally to the person to whom it is addressed, unless he
has an agent empowered to accept service, in which
: case service on such agent shall be sufficient,

-{b) Where such person cannot be found and has
no agent empowered to accept service on his behait,
service may be made on any adult male member of his
family who is residing with him.

* . Explanation.—A servant. is not a member of the fa-
‘mily within the meaning of this clause.
- (¢) Where the serving officer delivers or tenders
. the notice or bill to such person personally, or to an
agent or other person- on his behalf, he shall require
the signature of the person to-whom it is so delivered
or tendered to an acknowledgement of service.

- (d) Where such person eor his agent or such other
person as aforesaid refuses to sign the acknowledge-
ment, or where the serving officer, after using all due

- and reasonable deligence, cannot find such person and
there is no agent empowered to accept service on his
‘behalf, nor any other person en whom service ean he
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made, the serving officer shall affix the notice or bill
on the outer door or some other conspicuous vart of
the house in which he ordinarily resides or carries on
business or personally works for gain-and-shall then
return the original to the authority who issued-the no-
tice or bill with a report endorsed thereon or annexed
thereto stating that he has so affixed the:copy, the cir-
cumstances under which he did so, and the name and
addres of the person (if any) by whom the-house was
identified and in whose presence the copy was affixed.
(e) The serving officer shall, in all cases in which
service has been made under clause (c), endorse or an-
" nex, on or to the original notice or bill, a return stat-
ing the time when and the manner in which it was
served, and the name and address of the person (if any)
identifying the person served and w1tness1ng the de-
livery or tender. .
(f) Where the authority 1ssu1ng the notice or bill
is satisfied that there is reason to believe that the per-
son to whom it is addressed is keeping out of the way
for the purpose of avoiding service, or that for any
other reason the notice or bill cannot be served in the
ordinary way, such authority shall order it to be serv-
ed by affixing a copy thereof in some conspicuous place
in the office, and also upon some conspicuous part of .
the house (if any) in which such person is known b
have last resided or carried on business or personally
worked for gain, or in such other manner as he thinks
fit. Service substituted by order of such authority
shall be as effectual as if it had been made on such per-
son personally. Where service is substituted by order
of the authority, the authority shall fix such time for
- the appearance of the person as the case may require.
'(g) Where the person to whom the notice or bill
is addressed resides out of the district'and has no agenc -
in-the district empowered to accept service, the notice
or bill shall be addressed to him at the place where he
is residing and sent to him by post, if there is postal .
communication between such place and the place from
which the notice or bill is sent.

184. When any notice under this Act is requlred or Servxce of |

permltted by or under this Act to be served upon an notices on-

owner or occupier of any building or land, the service ozzﬁ;ﬁirgrof

thereof, in cases not otherwise specially provided for in bulldmgs
this Act, shall be effected— 1 land.
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(a) by giving or tendering the notice to the owner
" or occupier, or, if there be more owners or occuplels
than one, to any one of them; :
(b) If no such owner or occupier be found then by
giving or tendering the notice to some adult male
" member of the famlly of any such owner or occupier
as aforesaid;
‘ (c) If none of the means aforesald be avallable
then by causing the notice to be fixed on some cons-
- picuous part of the building or land for which the same
. relates. :

185. Every notice which this Act requires or empo-
wers a Board to give orto serve, either as a public notice,
or generally, or by provisions which do not expressly re-
quire notice. to be given to individuals therein specified,
shall be deemed to have been sufficiently given or serv-
ed if it has been published by proclamation made by beat
of drum in the locality and a copy thereof has been post-

“ed to a notice-board at the office of the Board or in such

other public buildings or places as the Board may demde,
or has been published in any newspaper having a circu-
lation in the area under the jurisdiction of the Board

'186. (1) No notice or bill shall be invalid merely on

-account: of any defect in the form.

€2) When any notice requires any act to be done for
which no time is fixed by this Act, the notice shall fix
a reasonable time for doing the same.

(3) In the event of non- comphance with the term"
of the notice the Board may take such action or such
steps as ' may be necessary for the doing of the act there-
by required to be done, and all the expenses thereby in-
curred by the Board shall be paid by the person or jer-
sons upon whom a notice was served, and shall be re-
coverable in the manner provided in section 188,

187, Whoever dlsobeys or fails to comply with any
Jawful direction given by any written notice issued by or
on behalf of a Board under any power conferred by this
Act, or fails to comply -with the conditions subject to
which any permission was given to him. by .the Board

-shall, on eonviction before a Magistrate, if the disobedi-.
ence of ‘failure is not an offence punishable under any’

other section, be liable to a fine not exceeding fifty rupees.
and to a further fine not exceeding five rupees for every
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day during which the said disobedience:or: failure. con-
tinues after-conviction: :

- Provided that when the notice fixés atime within'
which-a certain act is to be done, and no time is specified
in this Act, it -shall rest with the Magistrate to determine
whether the time so fixed was reasonable time Wwithin tho
meaning of this Act,

188. (1) Whenever under the provisions. of ;this .Act; Board in
any work is required to be executed by the owner or Jcfault ng
occupier any building or land, and default is mmade’in occlipiés
the execution of such work; the Board may, whether any 73y €Xé=
penalty is or is not provided for such-default,' cause:such and recover
work to be executed; and the expenses thereby incurred. XPenses:
‘shall, unless otherwise expressiy provided:in this:Act, be.

paid to it by the person by whom such work ‘olghtito

have been executed and shall be recoverable in:the same;

manner as an amount claimed on account of any tax re-

coverable under Chapter X.

(2). If the defaulter be the owner of the building or Power to
land, the Board may, by way of additional remedy, whe- (1:harges an
ther a suit or proceeding has been brought or . tak"nX oceupier,
against such owner or not, require, subject to the pro- 3‘;}3‘:1 ltn?lze
visions of sub- section, (1) the payment of all or any,part same(:,frgm
of the expenses payable by the owner for. the time Pbeing his rent.
from the person who then, or at any tlme thereaftez
occupies the building or land under such owner; and 1n
default of payment:thereof by such occupier on demand,
the same may be levied -on:such occupier; hénd?/every
amount so leviable shall be recoverable in the same mah-
ner as an amount of claimed on account -of any tak/ire-
coverable under Chapter X, e

(8) Unless an occupier of any building. or land neg- Occupiers
lects or refuses upon requisition made to:.him. for, that ’1‘1‘;%11;’ De
purpose by the Board truly to disclose the amount of his more than
rent and the name and address of the person to whom tgfrig’t"gﬁg
such rent is payable, such occupier shall not be hable i0 )
pay in respect of any expenses charged by. this{ Act on
the owner thereof more money than— _

(a) the amount of rent which is due from such
,occup1er for the bu1Id1ng or land in respect of Whlch
_such expenses are nayable at. the t1me of the demand
,made upon him, or. .

(b) the amount which, at any t1me after ‘such. de-
mand and not1ce not to pay the same to hlS land101d
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has accrued and become payable by such occupier :
‘Provided that the burden of proof that the sum de-

‘manded of any such occupier is greater than the rent

which was due by him at the time of such demand, or
which has since accrued shall be upon such occupier :
- Provided further. that nothing herein contained shall
be taken to affect any special contract made between any
such occupier and the owner respecting the payment of

‘ the expense of any such works as aforesaid.

189 If a dispute arises Wlth respect to any expenses

) or_costs which are by this Act directed to be paid, the
amount;:and if necessary the apportionment of the same,

shall, save where it is. otherwise expressly provided in
this *Act: be ascertained and. determined by the Board
and shall.be recoverable in the same manner as an amount
claimed. on; account of any tax recoverable under Chap-
ter X., T : : .

Appeals

190. """No‘app'eal‘ shall lie against any order made un-

‘der this Act except as provided for in this Act.

191 ‘*An appeal shall lie to the Collector from—
(a) an order under clause (iV) of sub-section (3
’of sectlon 48;- ' o

i (b) an order of assessment of any tax under Chap—
.-ter X: other than the local cess, passed after giving the
. the: assessees an opportunity to submit their objections

and:; after hearing the obJectrons if any, made by
them; : -

i (¢)-an order of refusal to refund any tax mention-
Cind clause (b) '

(d) an order suspending or cancelling the licence
’ of a prlvate market under sectlon 124,

(e) .an’ order with regard to sources of water un-
der sectlons 84, 85,86 and 88;

(f) an order under sectlon 102’ requiring perm1s-
s1on to erect or re- -erect any building or to construct,
establish ‘or instal any factory, machinery or manufac-

turing plant or requiring any building, alteration, ad-
dition, -construction, establishment or- installation to be
altered, demolished or removed, as the case may be;
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(g) an order of surcharge. under para (e) of clause
(Xx) of- sub sectlon (2) of section 200 A

192 An appeal under section 191 shall not be admlt-
ted unless it is preferred within 60 days from the date of
the order appealed from: ,

Provided that an appeal may be admltted after the said
period if the appellant satisfies the Collector that he had
sufficient cause for not preferrlng the appeal within that
perlod .

193. (1) Every appeal uhder section 191 shall be:pre-
ferred in the form of a memorandum signed by ‘the ap-

leltatlon
for appeal.

Form of
appeal .and
stay of

plicant or his pleader and presented ‘to the Collector or Droceefimgs

to.such.officer as the Collector may appoint in this behalf, 2
The memorandum shall be accompamed by a copy of the
order appealed from

(2) The memborandum shall set forth conmsely and
under distinct heads, the grounds of objection to the or-
. der appealed from W1thout any argument or narrative;
and such grounds shall be numbered consecutively. ,

(3 An appeal shall not operate as a stay of proceed-
ings under an order appealed. from except so far as the
Collector- may order, nor shall execution of an order be
stayed by reason only of an appeal having been preferr-
ed from the order; but the Collector may for sufﬁc1enf
~ cause”order stay of executlon of 'such order.

of

ex‘ecutwn s

(4) No order for stay of execution shall be made un-

~der sub-section (3) unless the Collector -is satisfied—
(a) that substantial loss may result to the party
. -applying for stay of executlon unless the order made

v (b) that the apphcatlon has been made w1thout un-
reasonable delay; and

(c) that security has been given by the apphcanf

for the due performance of such order as may ultimate-
ly be binding upon him.

(5) Notw1thstand1ng anythlng contalned in sub-

. section;(4), the Collector may make an ex-parte order for

stay of executlon pendmg the hearlng of the apphcatlon

194. (1) The Collector after hearmg the partles or
their pleaders and referring to any part of the. proceed-
ings to ‘which reference may ‘be considered necessary,
shall record his decision.. Such decision may be for con-~
firming, varying or reversing -the order :from;which the
H

Decision of
Collector in
appeal.
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appeal is preferred: ! 'The Collector may, if he thinks fi*
by order remand -the caseé. He: shall have power -to make
any order which ought to have been made and make such
further order as the, case may requlre The decision’ of
the Collector on appeal shall ‘be ﬁnal and no second ap-
oeal shall he therefrom.

(2) In every. appeal, the Collector may award COsts
in hlS discretion. Costs awarded to a Board shall be re-
coverable by the Board as though they were arrears of
land revenue due from the appellant. If the Board fails
to-pay’ any: costs awarded to :an .appellant within thirty .
days- after.the-date: of the order for the . payment thereof,
the .Collector- may.:order the, persons having the.custody
of the:balance of:.the District.Fund to pay. the amount.:.

195. The Government may at any..time for the pur-
poses of satisfying itself as to the legality or propriety of
any order passed by or as. to. the regulamty of the pro-
ceedlngs of any Board or, ofﬁcer subordmate to the Gov-
ernment or Board actmg m the exercise. of any power or
authorlty conferred by or under ‘this Act call for and
examine the record “of any case pendmg before or d1spos~
edof’ by ‘such ofﬁcer and' may pass such order with re~
férence thereto as 1t thinks fit:"

. Prov1ded that no. order shall be reversed unless, notice
has been given to the. partles 1nterested to appear and
be heard in support of such order

“Procedure: relating to - oﬁences

196 (1) Unless'| otherw1se expressly prov1ded no
court shall take cogmzance of any ‘offence punishable
under this Act or any ‘rule or: bye-laW made thereunder
except on the complaint of, or upon:information received
fromithe Board'or-any person authorised by the Board
in:this behalf.

(2) The Board may authorise any’ person to- make
complamts ‘or'give' information ‘without ‘previous refer-
énce to’'the Board, either generally in regard to all offen~
ces against ‘this "Act:'and’ any rules or: bye-laws :made
thereunder or particularly in regard to specified offences
or offenices of a spécified class.. “Such~person may be au-
thorised; byivirtue:of his office; if he is:the President; Vice-
President; Executive Officer, Local Engineer,: Civil Sur-
geon ‘ot ‘Health Officer 'of""the district or 'the ‘officer-in-
charge’ of a:Police  station; :ini other cases:the authomty
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shall be by name. The authority shall in all cases be in
writing and may, at any time, be cancelled by the Boa1 d.

.197. (1) The Board may direct any prosecution, for Board may
any public nuisance whatever, and may order. proceed- prosecute.
ings to be taken for the recovery of any penalties and for
the punishment of any persons offending against the pro-
visions of this Act, or of any rule or bye-law thereunder
and may order the expenses of such prosecutlons or othe1
proceedlngs to be paid out of the DlStI‘lCt Fund

Provided that no prosecutlon for an offence under this.
Act or any rule or bye-law thereunder shall be: instituted
except within three months next after the commission ;of
such offence.

(2) Any prosecutloin under this Aét or” Under ! any
rule of bye-law thereunder may, save as therein other- .
wise provided be instituted before any Magistrate,’ and
every fine or penalty imposed under or by virtue of this
Act or any rule or bye-law thereunder, and also all clalms
" to compensation or other expenses for the recovery ‘of
which no special provision is otherwise made in’ this
Act, may be recovered on application to such Maglstrate,
by the distress and sale of any movable property ‘within
the limits of his ]urlsdlctlon belonging to the person from
whom the money is c1a1med

198. (1) The Board or with the authorisation of “the P°W§gu§1°d
Board its President, Executive Officer or any, sub-com- offence
mittee thereof may compound any oﬁence agamst this
Act or any rule or bye-law made thereunder which un-~
der the law for the time bemg in force may legally be

compounded.

(2) On payment of the amount by way of. composi-
tion no further proceedings shall be taken orcontinued
against the defaulter in regard to the offence orialleged
offence so compounded

(3) Authorlsatlon under sub- sectxon (1) to accept
composition for alleged offences may be’ glven by the
Board either generally in regard to all offences ‘under
this Act and the rules and bye-laws.made thereunder or
particularly in regard only to specified offences or:offen-
ces of a specified ‘class, and may, at any time, be Wlth-
drawn by the Board.
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CHAPTER XIV '
Rules and Bye laws

."_,199. (1) All rules for which prov151on is made 1n his
Act shall be made by ‘the Government.

(2) Such rules may be general for all Boards or may
_be speclal for the whole or any part of the area subject
to the. ]urlsdlctlon of any one or more Boards, as the Gov-
ernment may direct. , , :

(3) All rules shall be sub]ect to prev1ous publication
and shall-be.laid before the Legislative Assembly.

i(4):In making any such rules the Government may
‘direct: that:a breach thereof shall-be punishable with fine
which may extend to fifty rupees, and where the breach
is a continuing one with further fine, which may extend
to. ﬁve rupees for every day . after the first during which
;the breach is proved to have been pers1sted in.

200 (1) In, “addition to any ‘power’ ‘specially conferrcd

P

by th1s Act the Government may make rules generally

for the purpose of carrymg 1nto effect all or any provi-
s10ns of this ‘Act! -

(2) In part1cular and Wlthout pre]udlce to the gene-
rahty of the foregomg power, the Government may make

" ‘rules’ ' with ‘regard to—

(i) the delimitation of const1tuenc1es under sectlon
7, preparatloniand publication of list of voters under
lsectxon 9, mode time and conduct of election of mem-
bers Pres1dent and. V1ce Pres1dent under sections 11
and 36 ‘the time Wlthln Whlch and the manner in which
return of election’’ expenses shall be lodged under sec-
tion'” 14 ‘the consequences of not lodging such return
and the filling of casual vacancies under ‘section 40;
aeerr(ii)ithe ~decision of doubts and dispute. relating to
itheselection: of-members, the; President and:the Vice- -
‘President;«the evidence to -be admitted, the procedure
to be followed, the powers to be exercised by.the Elec-
 tion Tr1buna1 in making enquiries, 1nc1ud1ng power to
Llndemmfy Wltnesses agamst ‘eivil” or criminal proceed-
ings, and to enforce orders made 1n such enquiries;

(111) What shall constltute corrupt and 111egal
practlces under this Act at elections for,the purpose of
rendering:;such - elections rvoid,- -and the -disability to
which persons found gullty of such practlces :shall -be
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liable, and prov1d1ng in which cases such d1sab1hty
~may be removed;. -

(iv) the moving of no-confidence ‘motion’ against
President or Vice-President under clause (c) of sub-
section (1) of section 37; )

“(v) the formatlon constitution, procedure and
term of office or members of Comm,lttees and’ Sub-
Committees and the delegation to Sub- Commlttees of
powers, duties and functions with reference’ to‘sectiona
41, 42, 43 and 44;

(vi) the powers and functions of the Pre31den1
with reference to sectlon 45;

(vil) the conduct of busmess in meeting. of Board
"and interpellation by the members of the Board under
Chapter IV;

(viii) -the independent authority Whlch the Boara
may exercise in respect of public institutions, main-
tained out of its fund, with reference to section 68;

(ix) the transfer of immovable property under sec-
tion 70; co

(x) the powers ofvthe Board to compromise; any
~ suit instituted by or against the Board or.any cliam or
. demand with reference to section 79;

(xi) the duties and discretionary powers of a Board
with reference to sections 80 and 81;

. ©(xii) ‘the condltlons for 1ssue of . llcence under sec-
“tion 91;

(xiii) the provisions subject to Whichwa,place- may
be used for the purposes mentioned in section 97 and
. the fees for licences. granted under that section;

, - (xiv) the provisions subject to' which any: build-
"ing may be erected or re-erected or a factory, workshop
or work-place may be established or installed under
section 102; s :

“(xv) the regulation of the lay-out, imp"rovéméht

and development ¢f rural areas and the manner in

.- Which a regional or village plan or a local lay-out shall

be sanctioned by Government under section 103, and
in particular regarding—

" (a) the authorities by Whom a ‘regional or village
plan or local lay-out shall be made and executed;’
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(b) the localities in the area concerned which

shall be notified as reserved for res1dent1a1 factory
or other purposes;

(c) the prohibitions, restrictions, limitations and
conditions entailed by a notification under sub-sec-
tion (1) of that section on existing houses, factories,
. trades, business and other things;
..+i- (d) the sanitary principles and building regula-
tions -to be observed in drawing up plans and lay-
outs;

; (e) the regulation of the -erection of buildings
along main and by-pass roads used for through traﬁic
or adjoining the area concerned;

' (f) restriction on bulldmg in the interests of the
‘Safety of aircraft using any aerodrome in or ade-
~cent to the area concerned;

Ag) the streets or roads and the improvements
thereto provided-in a plan or lay-out which shall be
“made or carried out at the expense of the Board the
-owners of the property or both;

(h) the levy of betterment contributions by the
-Board or other authority carrying out any regional
~or village plan or local lay-out from the-owner of
any property the value of which has increased or is
- likely to increase by reason of the making of such
plan or lay-out;

.. (i) the manner in which the expenses attendant
upon the making or execution of a regional or vil-
lage plan or local lay-out and the profits accruing
.therefrom shall be apportioned between the Boards

~concerned or between them and the Government; -

"(j)-the regulation of the manner in and the ex-
tent-to which all documents and plans prepared in
.-this behalf shall be made accessible to the public;
“(xvi) the regulation of public and private markets
under sections 121 and 123 and the collections of cha-
_ritable funds and subscription in the said markets;
(xvii) the conditions for issuing licences under
isection 123 and the fees which ‘may be charged there-
for under that section;
(xviii) the meeting of expenditure from the Digs-
trict Fund with reference to sub-section (2) of sect10n

129;
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(xix) the preparation™ and “form " of annual esu-
-mates of income and expend1ture the date of submis-
~sion ‘of budget estimates; and in particular the 1tems
of expenditure and the apportionment- of local’ cess
-after deducting administrative and -audit charges bet-
ween various heads viz., General, Education and-Medi-
cal ;

. (xx) the accounts to be. kept and statements to be
" submitted and the audit of such accounts under ‘sectior
133 and in partlcular regarding— .

" (a) financial powers of Boards and Ofﬁcers

(b) the appointments, payment and powersv of
© District Fund Auditors; -
(c) the authorities to whom such auditors' shall
_be subject ; ‘
-(d) the manner of audit-and- the way:in which
audit reports are to be disposed of;:

.(e) the surcharging upon the-Board or;upon all
.or.any of its members:or its officers. and.servants;.or
~other persons, for any: improper expenditure-of ‘the
~Board’s Funds or any.loss or waste of the Board’s
Funds or resources.caused by; negligence;:-. impro-
priety or dishonesty; .- ‘

v (f). the power of the Board: and 1ts Pre51dent rand
the other authorities to accord administrative sanc-
tion and of Local Fund Engineers of all igrades:to
accord technical sanction, to estimates of public
" works;
(g) the manner in which estrmates are to be pre-
'»pared works executed and pa1d for;" .
(h) the payment of bills and charges generally,
* (i) theé fixation of 1nstalments of arrears of sums
“due to Boards and ertlng off of such sums as 1r-
recoverable o
(j) the power to’ reapproprlate w1th1n ‘the’ bud-
get estimates;

(k) -the - control which may '’ be exerciséd ' over
‘Boards in respect of ﬁnanc1a1 matters generally and
the authorities who may eXercise such control; !

¢ (xxi) the carrying cut of the purposets' ‘provided
for in ‘sections 135 and 136. =

(xxii) the imposition and :assesment of ‘special tax
under section 138, the imposition and assessment -and
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max1mum amounts or rates of taxes under’ section 139

‘and for preventing’ evasion of assessment and ,pay-
ment , for the Rayment of lumpsums in. compos1t1on,~
and for ﬁxmg the fees for— -

(a) every: notice of demand issued under 'sub-
: section (3) of ‘section 147; -

(b) every distress made under section 152

“(¢) the costs of mamtammg any l1vestock seized
under the said section;

(Xxm) the refund of taxes under sect1on 163 and
the hmltatlon for such refunds

i

‘ (xx1v) the appomtment cond1t10ns of service, etec.,
;o!f, oﬁ‘icers and servants under section 165;

(xxv) the regulation of relations between ‘Boards
iandvother: local - authorities, with reference to sub sec~
tlon (2) of section 179; :

«i(xxvi) the appointment of technical and inspecting
kofﬁcers'"‘-sand their -establishment, their -duties; powers
and: conditions of' service, the procedure:to be followed
forpaying salaries and allowances to them and their
establishment 'and- the apportionment of expenses at-
tending the appointment and . entertainment of “such
-officers,and ‘their establishment and other charges per-
-tainingithereto or ar1s1ng therefrom, Wlth reference to
sectlon 180; : S

(xxvu) the procedure to be followed in the com-
posmon of offences under section 198; ;

(xxvm) the. procedure to be followed -in corres~
pondence between the Government and the Board

(XXlX) the guidance of Government and Board offi-
c1als 1n all matters connected .with the admlmstratlon
of ‘this Act and for settling their mutual relations;

P (XXX). the manner of publication of bye-laws made
by a Board under section 201; :

- (xxxi), the translatlon in local language of this Act,
and all rules and bye-laws made thereunder and, their
1nspect1on by any, inhabitant; . ; :

(xxxu) the:powers which: may be exerc1sed by per-
sons authorised under clause; (b) of section:209;.and"

(xxxm) any other matter. which has to be, or may
be prescribed. -
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..201:5 (1)::All. bye-laws for which provision; is made Bye-laws.
~under this- Act shall be made by the Board .at a special
‘meeting and shall be consistent with this Act and: with

the rules ‘made thereunder. -

" (2)"A bye-law may be general’ for the whole area -
under the jurisdiction of the Board or special for any part
-of such areg,:;as the Board may; direct.;

(3) Unless specially excepted in this Act from ‘the
operation of this sub-section, no bye law shall take effect
until it has been confirmed by the Government,

(4) Unless specially.-excepted  in this Act from the
operation of this sub-section, no bye-law shall take effect
until it has been pubhshed in the manner 'prescribed ‘by
rules -under this Act;

+/(5)' In making any ‘bye-laws ‘the ‘Board: may" direct
that a:breach-thereof shall be punishable with fine which
may  extend:to fifty: rupees, and ‘when the breach is a
continuing one,* with further.fine which may: extend to
five rupees fortevery day after the first durmg which the
breach is proved to:have.been- pers1sted 1n

202, In addlt,lon to any power of makmg bye laws yattfihas
spe01ally conferred by thls ‘Act, a Board may make bye- bye-laws
laws— . may be
(a) for defining limits and regulating the use and made.
,management .0f, and for maintaining in. sanitary con-
dition any pubhc ‘market, fair, agricultural,or indus-
trial show or exhlbltlon :
(b) for the. management maintenance ‘and control
- of all matters administered by the.Board under sec-
vthIlS 80 and 81

: (c)-for: regulatlng ‘the use ‘of pubhc roads. and the
.traffic, thereon and: for securing. cleanllness securlty
‘and order in respect:of the same; - - - S
..... ..{d) .for protecting from" injury or mterference any-

thmg within the limits of the Board jurisdiction or
in the charge of the Board bemg the property of the
: Government or of the Board; . "

(e) for 11censmg brokers, commission agents, Welgh
‘men or measurers practising their calling in‘any pub-
- lic market or fair, and fixing the fees.leviable on thém
~and the conditions, on which the licenses are to ibe
granted and may, be revoked;
- (f) for the -appointment of persons to register sales
of animals inany public .market or fair;
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(g) for' the appointment of a ‘committee for ‘any
public market, fair, agricultural or industrial show or -
‘exhibition, and for the delegation to such committec
of all .or any of the powers of the Board for the control
and supervision of such market, fair, show or exhlbx-
tion; and :

(h) generally for carrymg out the purposes of thlS
Act. S v

' CHAPTER XV

Mlscellaneous

2. 203. Notmthstandmg anythlng contamed in thls Act
or in the Hyderabad Village Panchayat Act, 1951 (here-
inafter referred to in this section as that Act}, the Gov-
ernment may, in consultatmn with the Board or Pancha-
yat, as-the case may be, by notification and: subject to
such restrictions and conditions and to such control and
revision-as may be specified therein direct— .- a
(i) that any power or function vested in a Pan-
chayat or class of Panchayats generally by or. under
“that Act, shall be transferred to and be exercised or
* performed by a Board within the area ‘under its ]w 1s-
dietion, or
“(ii) that any power or function vested in a Board
" or Boards generally by or under this Act shall be trans-
- ferred to and be exercised or performed by any Pan-
chayat or class of Panchayats within the area under
its or their respective jurisdiction, or -
‘(iif} that any power or function vested in a Board
under this Act as well as in a Panchayat or class of
. Panchayats generally under that Act, shall be exercis-~
,.ed or performed exclusively either by the Board or by
‘the Panchayat or class of Panchayats generall with-
i the area under its or their respectlve Jurlsdlctmn

‘201, A copy of any recelpt apphcatlon plan, notlce,
order, entry in a register or other document in the pos-
sessfon of a Board shall, if duly certified by the legal
keeper thereof, or other person authorised by any bye-law
in.this ‘behalf, be received -as prima facie evidence of the
existence of the entry or document; and shall be admit~
ted as evidence of the matters and transactions therein

‘recorded in every case, where, and' to the ‘same extent

as, the. orlglnal entry or document would, if produced'
have been admissible te prove such matters. . .
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'205. “No officer or servant of the Board shall in any Restrictions
-1e<ral proceeding to Whlch a Board is not a party be re- on summon-
quired to produce dny register oidocument the contents L?gthiegggg
of which can be proved under the preceeding section by to produce
a certified copy, or.to appear as a witness to prove the documents.,
- matters and transactions recorded therein, unless by or- -

der of the Court made for Special cause.

206. The Board shall have the powers of a Civil Power of
Court for the purpose of enforcing the attendance of wit- CB:ﬁTr‘in;O
nesses and compelling the production of documents and evidence.
every person required by the Board to furnish any in-

- formation before it, shall be legally bound to do so with-
in the meaning of section 176 ‘of the Indian Penal Code,
1860 (ALV of 1860)..

207 Every pohce ofﬁcer employed Wlthm the Jurxo- dPS;’;’:SrSo?nd
diction of a Board shall give immediate information to the police in

Board of any.offence committed- against this Act. or the _g%seprfcc;s Oafn d
rules or bye-laws thereunder and shall be bound to as- assistance to
sist all members, officers and servants of the Board i in the @authorities.

exercise of thelr lawful authorlty

. 208, (1) The Board may delegate all or any of its Fower of
oard to
powers under this Act, or the rules and bye-laws made delegate its
thereunder except the power to make bye laws,  to the powers.
President, the Exccutive Officer or any other officer or
servant of the Board,, or, with the_ approval of Govern-
ment to any other ofﬁcer

" (2) The Board shall have the power, at any tlme to
rescind. modify or withdraw the powers so delegated.

- 209, Notw1thstand1ng anything contalned in, the Hy- Effect of

derabd Cattle Trespass Act, 1337 Fasli— ﬁggnAtﬁe

(a) the powers of the High Court and the Court Iéggfgag?gs-,
‘of Session under sub-section (3) of section 26 of the pass Act V, -
said Act, shall be exercisable only in respect of cases %25%337 :
under Chapter IV & V of ‘the said Act and in respect )
‘of all other cases under the said Act, - the said powers
_shall be vested in the Board; , '

(b) in respect of powers under the control or ma-
nagement of a Board, - the High Court shall have no
powers under sub-section (4) of section 26 of the said
Act, and the Government may authorise any person.

* “or persons to exercise such of those powers as may be
prescribed and may, at any-time withdraw such powers;
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i ‘(c) the powers of the High Court under -section *

! 27 of the said Act shall not be . exercisable by the
Court and the said powers shall be exercised by the
Government. ,

"

Repeal and 210. The Hyderabad Dlstrlct Boards A’m 1352
savings.
Fasli, is hereby repealed :

Provide that—.

(a) such repeal shall not affect the liability of any
person to pay any sum due from him under the said
A’in or the validity or invalidity of anythmg done
thereunder ;

) (b) all Boards constituted under the said A’in in-
cluding interim Boards and those existing immediate-
ly. before the coming into force of this Act shall be -
deemed to have been established as Boards under this
Act until such Boards are constituted afresh in ac-
cofidance with the provisions of this Act; and the
‘rights and liabilities of any such Boards shall be vest-
ed in and attached to the- Boards SO deemed to have
been established ;

and any appointment, notlﬁcauon notxce tax, or-
der, permission, rule or bye-law made, issued or im-
posed .in respect of any such Board under the A’in se
repealed shall, so far as it is not inconsistent with the
provisions of this Act, be deemed to have been made,
issued or imposed under the provisions of this Act, in
respect of the Boards so deemed to have been estab-
lished under this Act unless and until superseded by
any appointment, notification, notice, tax, order, per-

mission, rule or bye-law made, issued or imposed un-
der this Act.
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SCHEDULE A
(See sub-section (3) of section 147).
FORM OF NOTICE OF DEMAND.

AB. residing at-
© Take not1ce that the Board of——————————demands
from . - the sum of :
due from- : on account of

_ -(here describe the property or-other sub-
ject in resoect of which the tax is leviable)

, leviable under—————for the period of:
' commencing on the———————day of—m———19 ,
and endixg on the- ——day of— —19 , and "

that if, within thirty days from the service of- this notice
the said sum is not paid into the office of the Board at
——, and sufficient ~cause for non-
payment is not shown to the satisfaction of the Board a
warrant of distress will be issued for the recovery of the
same with' cost. : :

Dated this—— day of 19

(Slgned)
BY ORDER OF THE BOARD OF
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SCHEDULE B.
(See. seet1or1 148). .
- FORM OF WARRANT ;

(Here msert the name of the ofﬁcer charged with the
execution of the warrant)

Whereas AB : has not’ pald and has
not shown satlsfactory cause for the non-payment of the
sum of- ~—due for the tax*-——
for the per1od——~'—‘—commenc1ng on the——'—day

. Of————19 -, and ending with the————-—-—day
' yof-————'-—-19 ,-and leviable under ¢

And whereas thlrty days have elapsed since the ser-
vice on him of notice of demand for the same ;

" This is to command- you to dlstram subJect to the
provisions of sections 151 and 152 of the Hyderabad: Dis- -
trict Boards Act, 1955 the goods and cattles of the. said
A.B. to the amount of— being amount
‘due from him, as follows i— ' '

Rs. a. p

" On account of the said tax ...... ..
For service of notice

..........

and forthwith to certify to me together - with this war-
rant all particulars of the goods seized by you thereun-
der. ‘ - ’

Dated this : day of—— 19
|  (Signed)
PRESIDENT

(or as the case may be, see section 149.)

* Here describe ‘the tax.
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B ' SCHEDULE C.

(See clause (c) of section 152 and sub-se_ction 1)
of section 108) 4 :

FORM OF INVENTORY AND NOTICE

AB—— —residing at-

" Take notice that I have this day seized the goods and
. chattles specified in the inventory 'beneath th1s for the
value of —————due for the tax* .
for the period commencing with the————-—day of
————19 , and ending with the—————day of
: 19 , together with Rs.——————due as for

service of notice of demand and that unless within fifteen
days from the date of this notice you pay into the office
of the Board at——————the said amount . together

‘with the cost of recovery, the said goods and chattles will
be sold.

.~ Dated this— day of——— 19 .
(Signature of ofﬁ‘cer executmg the Warrant).
INVENTORY

(here state partlculars of goods and chattles selzed)

* Here describe the tax.
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1956t HYD. Act 11) Municipal - m

36.

37.
38.

39.
40.
41.
42.
43,
44,
5.
46.
47.
48.
49.

:50.
51.

52.

53.
54,

55.

56.

57.
58,
59.

Corporations

Presentation of nomination paper and require~
ments for. a valid nommatlon

Deposits.

Notice of nominations and the time | and place
for their scrutiny.

Scrutiny of nomlnatloﬁs.
Withdrawal of candldature
Pubhcatlon of hst/of contestlng candldates

Appeals from decisions of Returmng Officers.

Appointment of election agents.

_Disqualiﬁeation for being an election agent,

Revocation of the appointment,. or death, of an
_election agent. _ '
Other functions of the election agent.

:Aopointment of polling ageritsh

Appointment of countmg agents

Revocatlon of the appointment, or death of a’
pollmg agent or.counting agent.

' Functxons of polhng agents and counting égents.

Candidate and his election agent to perform ths
functions of a polling agent or counting agent.

Non-attendance of pollmg or countmg agents
Death of can.dxdate befme poll.

Procedure in oontestea and uncontested electmns

Special procedure at electlons in const1tuenc1es
where seats are reserved for Scheduled Castes,

Ehgxblhty of members of Scheduled Castes to
non-reserved seats.

Fixing time for poll.
Adjo'umnieht of poll in emergencies.

Fresh poll in the case of destruction,, etc., of
Ballot Boxes.



- 60.
61.
62.
63.
64.
65.
66.
67.
68.
69.

70,

71.
S
3.
4.
75,

81,
82.

83.

T8,
- T9. .

.‘ 80 Grounds for which a candidate other than the’

Mumczpal (1956 HYD "ACt II

00rpomtzons
Manner of votmg at elections.
nght to vote,
Method of .votlng.
Counting of voting. -

Equality of votes.-

ADeclarati(')n of results.

'Report of the result

Proh1b1t10n of . s1mu1taneous representatmn

Return of election expenses

Maximum election expenses; ete.

:‘Government may make rules for the conduct of

electlons

: Presentatxon and trial of electlon petltlon

Electlon petltlon

. Partles to the 'oetltlon

Contents of Petltlon

‘Relief that may be claimed-by the petitioner.

»-‘Electlon Trlbunal

Powers of the Trlbunal

Demsmn of the Trlbunal

. Other orders to be,made, by: the Tribunal.

Grounds, f/or‘ declaring election to be void.

returned candidate may be declared to have
been elected.

. Procedure in case of an equahty of votes

Communication of orders of the Trlbunal and
- and the transmission of the records of the case
to the. Comm1ss1oner .

Appeal against order of the Trlbunal
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84.
85.
‘86.

87.
88.

89.
90.
91.
‘92,
93.
04,
95.
96.
97.
08.
99.
100.
101,

© o102,

orpomtwns
Orders of the Tribunal to be final and conclusive,
Orders when to take effect.

Reference to the Election Tribunal.

Procedure when no councillor is elected.
Proceedings of the Corporation. -

Provisions regulating the Corporation’s proceed-
ings.

Power to ordgr WithdraWal of Councillor.. |
Mayor and Deputy Mayor. |
Deputy Mayor when to aét as Mayor.
Resignations.

Committees,
Constitution of the Standing Committee.

Appointment of Cha1rman of the Standmg Com-
mittee.

Member of the Standmg Committee absenting
himself from meeting to vacate seat.

Casual vacancies in Standing Committee how to
ke filled.

Provisions regulating the proceedmgs of the
Standing Committee.

Special Committees of the Corporation.
Appointment of Ad-hoc Committee.

Joint transactions with other local authorities.

Provisions regarding validity of proceedings.

Vacancies in Corporation, “etc., not to mvahdate
its proceedings.

Proceedings of Corporation, ete., not vitiated by
disqualification, etc., of members thereof.
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103. Proceedings of meeting to be good and valid until
contrary -is proved.

- The Municipal Commissioner.
104. Appointment of Commissioner.

105. Appointment of a Deputy Municipal Commis-
sioner. '

1106. Functions of a Deputy Commissioner.

Remuneration of Commissioner and Deputy
Commissioner.

107. Salary of the Commissioner and Deputy Commis-
sioner. [

Provisions for absence of Commissioner or Deputy
Commissioner on leave.

108. Grant of leave of absence to the Commissioner
or Deputy Commissioner.

.' 109. Allowance whilst absent on leave.

110. Appointment and remuneration of Acting Com-
' missioner or acting Deputy Commissioner.

Disqualification of the Commissioner and the

Deputy Commissioner.

111. Commissioner and Deputy Commissioner not to
be interested ‘in any contract with the Cor-
poration,

CHAPTER I1L.

Duties and powers of the:Municipal Authorities; obligatory
and discretionary duties of the Corporation,

112. Matters to be provided for by the Corporation.

113. ’Corporation to provide for anti-rabic treatment.

114. Corporation to provide for maintenance of luna-
. e asylums.

115. Matters which may be provided for by Corpora-
tion at its discretion.
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116. Social and cconomic measur:s. |
Respective functions of several Mﬁnicipal Authorities.
117. Functions of the several Municipal Authorities.

118. Commissioner to exercise powers and perform
duties of Corporation under other law. -

119. Municipal Officers may be empowered to exer-
cise certain of the powers, etc., of the Commis-~
sioner. ’

120. Corporation may call for extracts from procéed-
ings of the Standing Committee, etc.

121. Corporation may require Commissioner to pro-
duce documents and furnish returns, reports, ete.

122, 'ARight-to ask questions and make proposals.

123. Exercise of powers to be subject to sanction by
Corporation of the necessary expenditure.

Contracts.

124, Power of the -CommiSsioner to execute contracts
on behalf, of the- Corporation.

125. Mode of executing contracts. .

126'.” Tenders to be invited for contracts involving ex-
‘ penditure exceeding Rs. 3,000.

127. . Security when to be taken for performance of
contract,

128. 'Power of Corporation to determine whether
works shall be executed by contract.

129. Works costing more than rupees 50,000.

CHAPTER 1V.

LOCAL GOVT. SERVICE & MUNICIPAL
OFFICERS AND SERVANTS.
Local Government Service.

-130. T.ocal Government Service,

131. Local Government Service Fund.
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132. Power of Government to appoint other officers.

.City Engineer, Medical Officer of Health, Municipal -
. Examiner of Accounts & Municipal Secretary.

133. Appointment of City Engineer, etc.

'134. Power and duties of City Engineer and Medical
Officer of Health.

.135. -Power and duties of Examiner of Accounts,
136. Powers and duties of Municipal Secretary.

Municipal Officers and Servants,

137. Numbers, designations, grades, etc., of Munici-
K pal Officers and Servants. '

138. Power of Appointment in whom to.vest. .

139.. Conditions of service and manner of making
appointments,

140. Appliéation of the Hyderabad Civil Service Rules
Manual and certain othgl* rules.

141. Power of suspension, punishment and dismiséal
in whom to vest.

142, Leave of absence, acting appointments, etc.

143. Appointment during absence of an Officer.

144. Disqualification of Municipal Officers and ser-
' vants.

CHAPTER V.

MUNICIPAL PROPERTY.
Acquisition of Property.

145.  Powers of Corporation as to acquisition of pro-

perty. S

146. Acquisition of immovable property - by agree-
ment.

147. Procedure when immovable property cannot be
acquired by agreement.
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1148,

149.
150.

151.
152.
153,

154.
155.

156.

157.
'158.

159.
160.

161.
162.
163.
164,
165,

166.

Corporations
Disposal of Property. |
Disposal, of property and interests -therein. -
CHAPTER VI -
Borféwing Powers.
Power to borrow from Central or State Govern-

" ment or- other persons.

Provisions applicable to any new loan contract-
ed with Central or State Government.

Mortgage of taxes or immovable property.

_Provisions as to exercise of borrowing powers.

Investment of sinking fund ahd siirplus meneys
in debentures issued by the Corporation.-

Annual examination of sinking funds.

Corporation may take advances from banks and
grant mortages, :

Corporation to have power to borrow from banks
against Government promissory -notes or
securities.

Form of security.
Issue of duplicate securities.

Renewal of debentures.

Renewal of debentures in case of dispute as to
title.

Liability in ‘reSpect of debenturé' renewed.
Discharge in certain cases.

Idemnity,

Right of survivors of joint payees of securities.

Power of one or two or more joint holders to
grant receipts.

Issue stock certiﬁcates.
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168.

- 169.
170.

171
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Annual statement to be prepared by Commis-
sioner,

_ Attachment of municipal fund for recovery of

money borrowed from Government.
CHAPTER VII.

REVENUE AND EXPENDITURE.
The Municipal Fund.

Constitution of Municipal Fund.

Commissioner to receive. payments on account of
the municipal- fund and to lodge them in. a
bank

How the fund shall be d1awn agamst

)172 (1) Only sums covered by a budget grant to be ex-

pended from municipal fund

(2) Exceptions.

”173

174,

175.
176.

177,

178..
179.

180.

Procedure when money not covered by a budget
grant is expended under clauses (e), (f), (g)
. or (h) of section 172.

Purpose for which Municipal Fund is to be ap-
plied.

BMunicipal fand where to be expended.

Temporary payments from the municipal fund
for works urgently requned for public ser-
vice.

Special Funds.

Constitution of Special Funds.

Disposal of Balances:
Investment of surplus money.

Accounts to.be kept in forms spec:lﬁed by Stand-
1r1U Commlttee

Plepalatlon of Annual Admlmstratmn Report
and Statement of Accounts.
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181.
182,

183.
184,

185.
186.
187.

188.°
. 189.

190.
191,
192,

193.

'194.

195.

‘196.

197.
198.
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Report and statement to be laid before the As-
' sembly. :

‘Estimates of income and expe ndlture to be_pre-
pared annually by Commissioner.

Classification of budget heads

Budget estimates to be prepared by the Stand- :
1ng Committee.

‘ Consideration of Budget estimate by Corporation.

Fixing of rates of taxes. -

Final adoption of budget estimates.

Budget grant defined.

Corporation may increase amount of budget
grants and make addltlonal grants

Unexpended budget grants
Reductions or transfer.

Readjustment of income and expenditure to
be made by the Corporation during the course
of financial year whenever necessary.-

Weekly scrutiny of accounts by Examiner of
Acsounts and scrutiny = of accounts by the
Standmg Committee. : :

Duties and Powers of the Mumcxpal Examiner of |
Accounts.

R

Report by Examiner of Accounts.

A special audit may be dlrected by the Govern-
ment.

' CHAPTER VIIL
Municipal Taxation. '
Taxes to be 1mposed under this Act

Notlce regardmg levy of Taxes
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199.

'200.

201,
202.°

203.

204,
205.

206.

207.

208.
209.

210..

211,
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Property Taxes of what to-consist and at what
rate leviable.

Water tax on what premises levied.
Conservancy tax on what premises to be levied.

General tax on what premises to be levied.

Payments to be made to Corporation in lieu of
general tax by the Central Government or
State Government as the case may be

Llablhty of Property Taxes.

Primary responsibility for property  taxes ‘on
whom to rest. _ ‘
Apportionment of responsibility for property tax

when the prem1ses assessed are let or sublet.

Person primarily liable for. Property tax en-
titled to credit, if he is a rent payer.

Notice of transfer, etc., of premises
assesable to Property Tax.

Notice to be given to the Commissioner of all
- transfers of title of persons primarily hable to
payment to property tax.

Form of not1ce

Liability for payment of property taxes to con-

tinue in the absence of any notice of transfer.

Notice to be igiven to the Commlssmner of the
-erection of a new building, etc. |

Notice to be given to the Commissioner of demo-
lition or removal of a building. . -

Valuation of Property assessable. to Property Taxes.

212.
213.

Rateable value: how to :be: determined. ,

Commissioner may call for: information or re-
turns from owner or occupier or enter and
inspect assessable premlses
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- Assessment Book.
214. Assessment book what to contdin;

“27:15:' ,.The as:,essment book to ‘be made separately for
each ward and 1n parts, 1f necessary

216. 'Treatment of property whlch is let to two or more
" persons in separate occupancies,

217, Pelson pr1mar11y 11able for property taxes how
- to be designated, if his name cannot be ascer-
‘ talned :
218. Public notice to be given when valuation of pro-
perty in any ward has been completed

219. Assesement book to be open. to 1nspect10n

220. Time for filing complaints against Valuations to
‘ be pUblicly announced'

221. Tlme and manner of ﬁhng complamts against
: valuation. .

222, Notice to. complainants of day fixed for investi-
gating their complaints.

223. Hearing of-complaint.:.

124, Authentication of ward assessment booKs .when
all complaints have been d1sposed of

'225. Assessment book may be amended by the Com~
missioner during the ﬁnanmal year “

226. New assessment book need not be prepared every
financial year. : :

Special ‘provisions concerning the water and’
and Conservancy Taxes.: -

| 227. A charge by measurement or a perrodlcal lump
- -payment may be substltuted for the water tax.

228. Government to be charged for Water by mea-
surement. S .

.--229.- Supply of water at pubhc drmkmg fountain, ete.,
not to be taxed '
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230.

231.

. 232,
233,
234.

» 235.

236.

237.

238.: Property tax, a first charge on property and

239,
240,
241,

249,
243,

244, 1

245,
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Conservancy tax may be fixed at special rates in
certain cases..

Water tax or conservancy tax paid by any per-
son may be recovered by him from the occu-
pier of the premises for which it is paid.

Refund of Propérty Taxes for Vacancies.
Refund of Property Taxes.
Vacancies for the purposes of section 232.

‘Refund not claimable unless notice of vacancy
is given to the Commissioner.

Refund of water-tax 1nadm1ssable unless apph-

cation for stopping water supply: has - been
made. _—

Refund of general tax inadmissable When draw- '
_back has been sanctloned

- Apphcatlons for refund, and. how to ‘be made

movables.
Tax on Vehicles and Animals,

Tax' on vehicles, boats and animals.

EXemption from the tax.

Livery stable-keepers and others may be com-

pounded with.

Vehlcle and animal tax book to be kept.

Returns may be called for from owners of pre-

mises and persons supposed to be liable to the
- tax.

‘Notice to be given to Commissioner by a person
who becomes owner or possessed of a vehicle
or.animal in respect of which liability arise,
ete. X

Power to mspect stable, garage, etc and sum-
‘mon persons liable to tax.
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247,

248,
249.

250.
251,
252.

253.

254,

255.

256.

257.
258.
259

260,
261,
262,

263.
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Refund of tax-on vehicles and animals when and
to what extent obtamable

Refund not claimable unless notlce is g1ven to
the Commlssmner

Dogs
Tax oﬁ dogs.

L1cence and number t1cket for and dlsposal of
dogs.

Protection of.'persons écting in good‘:'faith.*:

Certain .sections not to apply. 'V

| ~ Octroi. A ,

Octroi at what rates and on what artléles Iéw—
able. : :

Table of rates of octroi to be affixed on certain

places. ‘

Exemptlon of. art1c1es belongmg to Government
from octroi and refund of octroi on ar’ucles be-
coming property-of Governmen& -

Exemption of articles )1mported for lmmedlate
exporations.

Refund of octroi on export
P10fess10n tax.
Entertainment tax. -
Exemption from entertainment tax. -
Returns by persons in charge of entertainment.
Tax on transfer of property. -
Toll on animals and vehicles,
o Suppleniéntary Taxation.
Any iax imposable under this Act may be in-

creased by way of imposing supplementary
taxation. .
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Collectlon of Taxes.
264, Property taxes how payable

265. -‘Tax on veh1cles ammals and pubhc conveyances '
- payable in advance.

266. Service of bills for certain taxes.
267, When one b111 may be served for several clalmS' :
268. Notlce of demand
269 Dlstress.

270. Goods of defaulter may be distrained wherever
found.

%71 Inventory and notlce of distress and sale
272 Sale (
" 273, .Fees for distraints

274, Fees for ‘cost of recovery may be remitted.

, 275 Selzure of vehicles and animals 1f tax on vehlcles
? - ang, animals not paid and number plate not

obtained.
Car

276. When occupiers may be held liable for payment
of property tax.

- 277. Summary proceedings may be taken against per-
' sons about to leave the city.

278. Defaulters may be sued for arrears if necessary.

279. Collection of Octroi how to be effected.

' 280, Powers of persons authorised to collect and re-
fund Octroi.

281, Writing off of 1rrecoverable taxes
Appeals against Valuations and Taxes
42_82. Appeals when and to whom to he

1983/ -Cause of complaint when to be deemed to have
secured. : ’



284,
285.
286,
Cos7.
288,
289.

290.
. 291,

292,
"4 -the Commissioner.

293.
294.
295.
296.
297.
298,
'299.

- 300.

501,
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Z&rbltlatlon
Appomtment of valuer..
. Reference of question to High Court.
App'ea'ls. |
Costs of proceedings in appeal.

Unappealed values and taxes and decisions .on
appeal.to be final. ~ e

CHAPTER IX.

" * DRAINS AND DRAINAGE WORKS.

- Municipal Drains.

Mun1c1pa1 drains to be under the control of Com-
m1ss1oner

Vestlng of water-course.

Drains to be constructed and ‘kept in. repair by

Powers for making dram
Alteration and dlscontmuance of dralns

Cleansmg drains.

" Dralns of pubHc streets and dreinage .

‘ of premises ‘
Power to connect dralns of prlvate streets with
municipal drains. :

Power of owners and occupiers of premises to
- .drain municipal drains.

. connections with municipal drains not to be made -

-except 1n conformity Wlth section 296 or 297.

Bulldmcs etc not to be erected without permis-
sion over any drains.

Right of owners and occupiers of premises to
carry drains through land belongmg to other
. persons. . v

Owner of land to allow others to carry drams
“through the land
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302,
303.

304
305.

306.

307.

- 308,
'309.
310.
311.
312,

314.
315,

317.
3is.

316.
- _and ventllated
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Commissioner may enforce drainage of undrain-~
ed premises situate within a hundred feet of
a municipal drain.

Commissioner, may enfox ce drainage  of un-
drained premises not situate within a hundred
feet of a mun1c1pa1 drain. -

Power of Commissioner to drain premises in
combination.

Commissioner may close or limit the use of exist-
ing private drains.

"New building not to be -erected without drains.

Provision of troughs and pipes to receive water'
from roofs of building. . :

Excrementitious matter not to be passed into
cesspool :

Obllgauons of owners of drains to allow - use
thereof or Jomt ownershlp therein to others,

How .right of use or ]omt ownershlp of a dram
may be obtained by a person other than the
owner.

Commissioner may authorise person other than
the owner of a drain to use the same or dec-
lare him to be a joint owner thereof.

Sewage and rain water drains to be distinct. |

. Drain not to pass ‘beneath buildings.
,Pgsition of Cesspools.

- Right of Corporation to drains, etc., constructed,

ete,, at charge of municipal fund on prem1ses
“not belonging to the Corporatmn a

All drains and cesspools to be properly covered

Affixing- of plpes for ventilation of drams etc ‘

Special provisions relatmg to trade efﬁuent
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321.
:322. ‘
328,
324,

325,
326,
327.
328,

. 329,
330,

331,

332.

333,
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Disposal Séwage.

Appointment of places for emptying of drains

* ‘and disposal of sewage.
Provision of means for dlsposal of sewage

Water closets, Pr1v1es, Urlnals, etc

A Constructlon of water closets and pr1v1es

- Water closets and other accommodation: in bulld- ,

- ings newly erected or re- erected

‘Where there is no such accommodatlon or the
- accommodation is insufficient or objectionable.

Power to require privy accommodation to be
provided for factories ete. -

Power of Commlssmner as to unhealthy pr1v1es.
Prov1s1ons as to pr1v1es

Provisions as to. water-closets.

~Position of privies and water-closets.:

"Use of places for bathing or Washlng clothes or

domest1c utensﬂs
Pubhc nécessaries.

Water-closets, etc not to be 1n1ured or impro-
perly fouled. '

Inspection.

" Drains, etc., not belonging to the Corporation to

be subject to inspection and examination.

Power to open ground, etc., for purpose of such
inspections and examinations.

334 (1) When the expenses of inspection are to be paid

by the Commissioner.

-+ (2) When' the expenses of inspection and examina-

tion are to be paid by the owner, . -
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335.

336,

© 339."

340.

841,
342,

343.
344,

345.
346

347,
348,

349,

. 350.
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Commlssmner may require ; repairs, etc., to ‘be
made -

Cost of mspectlon and executlon of works in cer-
tain cases ' :

General Prov1sxons

. Proh1b1t1on of acts contravenlng the provisions

“of this Chapter or done without sanction.

. "When materials and works may be supplied and

done under this chapter for any person by the
Commissioner. ‘

“Work to be done by licensed plumber permis-

sion to use as drain.

Commissioner may execute certain works under
this Chapter without allowing option to per-
sons concerned of executing the same.

CHAPTER X.
Water Sﬁpply.
beﬁnitions. |
General powere for supplying the city with water

Municipal water works to be managed and kept
in repair 'by the Commissioner.

Inspection of Municipal water works by persons
appointed by Government.

Power of access to Municipal water works.

~ Power of carrying water mains, ete.

Fire hydrants to be provided.

Prohibition of certain acts affectmg the mum-
cipal Water works. :

Buildings ete., not to be erected over mumclpal
‘water main without permission.

Vestmg of ‘public drmkmg fountams etc., in the
Corporatlon '
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351. Puohc drinking, fountains, etc., may be set apart
' for particular purpose. ‘

Private Water Supply

352, Condmons on which water supply may bhe pro-
vided..

- 353. Making and renewing connection with municipal
water works.

- 354. Commissioner may take charge of prlvate con~
nections. -

. 355. Provision for keeping cisterns locked.

356. Cormmunication pipes, etc., to be kept in efficient
repair by owner or occupier of premises.

'357. Provision of metres when water is supplied by
measurement. . «

358. . Register of meter to be evidence.
Inspection,

359.  Commissioner, etc.,, may inspect premiSes in
order to examlne meter, communlcatlon pipes,
etc.

Cutting of Private water supply.

360. Power to cut off private water-supply or to turn
off water.

361. Conditians as to use of water not to be contra-
vened

362. Powers of Commissioner to carry private mains
through land belonging to other persons.

363.  Water pipes, etc., not to be placed where water
will be polluted -

364. Prohibition of fraudulent and unauthorised use of
- water.

365. Prohibition of fraud -in reSpect' of meters. -

1
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366.
~ 367.
- 368.

369.

370.
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~ General - Provisions

Prohibition of wilful or neglectful acts relating
to water. Works

Compensation to be payable by offenders against .
section 364 or 365.

What persons to be liable for bﬁences under cer-
tain provisions of this Chapter.

When materials and works may be supplied and

‘done under this Chapter for any person by the
Commissioner.

Commissioner may execute works under this
.Chapter without allowing option to persons
.concerned of executing the same.

. \Nork'uhder Chapter X to be done by licensed

plumber.
Power to supply water without the. éity.
CHAPTER XI.
" REGULATION OF STREETS.

Construction, Maintenance and Improvement of

373,
374. -

375,
376.
© 377,
378.

.379.

380.

Public Streets.
Vesting of public streets in the Corporation.

Powers -of Commissioner in respect of public
streets.

Disposal of land forming site of closed street.

Power to make new public streets.

Minimum width of new public streets.

‘Power to adopt, construct or alter any sub-way,

bridge, etc.

Power to prohibit use of public streets for cer-
tain kinds.of traffic.

-Power to ‘acquire premises for improvement of

public streets.

Preservation of regular line in Public Street.

381.

Power to determine the regular line of street.
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N 382_ vSettmG back bulldlngs to the regular line of ‘che :

- 383,

384,

- 385.

- 386.

387.

388.

389,
390.

391,

392.

393.

394.

395, .

Street,

Additional power of Commisgsi ioner fo\ order set-
ting back of ‘building or reguldr hne of the
. qtl eet.’

‘Acquisition of open ‘land or of land occupied by
ﬁlatxmms etc.,. within regular line of street.

Acquisition of the remaining part of building and
land after their  portions within a regu-
lar line of the street are acquired.,

Setting forward of buildings to regular line of the
street.

- Compensation to be pald and betterment chargeb
to be levied.

" Provisions concerning Private Streets.

Notice to be given to Commissioner of intention
 to lay out lands for bulldmg and for private
streets,

v Commissioner may call for further particulars.

Commissioner may i“equire plans to be prepared
by licensed Surveyors. ) .

Laying out of land' dimensions and area of each
plot ; laying out of private streets and heights
of buildings to be determined by Commissioner.

Land not to be appropriated for building and
private street not be laid out until’ expiration

- of notice not otherwise than in accordance
with Commissioner’s directions.

Renewal of notice of intention to carry out
works not executed in puzsuance of approval
given under section 391,

‘Levelling' and draining of prlvate streets and
means of access. . . ‘

Power to declare private streets when sewered,
etc., as public streets.
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396. Applicability of sections 394 and 395 when a
street is in part public and in part private.

i

Projections and obstructions.
397. (1) Prohibition of projection upon streets, etc.

(2) Powers to require removal of the same.

'398. Power to require removal or alterations of pro~
jections etc., made before the coming into
force of this Act. '

399.. Projectionss over streets may be permitted in cer-
- tain cases.

400." Ground floor doors, etc., not to open outwards on
" street.

401. Prohibition of structures or fixtures which cause
obstructjon in streets.

.402. Prohibition of depositing etc., of thing in streets.
403. Licence for sale in public places. |

404. Licences for use of skill in handicraft or render-
ing services for purposes of gain in public
place or street.

405. . Commissioner may without notice, remove any
, thing erected, deposited or hawked or exposed
for sale in contravention of Act.

406. Power to require removal of a structure or fix~-
ture erected or set up.

407. Prohibition of tethering of animals in public
+ street,

_Temporary erections on streets during festivals.

408 Commissioner may permit booths, etc., to be erec-
ted on streets on festivals. '

Provisions concerning execution of works in or
near to streets.

409. Street when broken up for any municipal pur-
poses to be restored without delay.
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410 Commissioner may close street in Wthh Work

411,
412,

413.
414,

415.

4186,

417,

418,
419,

420.
421,

422.

423.

424,

i’ in ‘progress:
Commissioner to provide for traffic, etc.; pending
execution of Municipal work in‘'any street..

Precautions to be taken for public safety ‘where
muunicipal works are in brogress in any street..

Streets not to be opened or broken up and build-
ing materials not be denosned thereon with-
out permission.

‘Prec&utlon for public safety to be taken by per-

- sons to whom permission is granted under
section 413.

Persons to whom permission is granted wunder
section 413 must reinstate streets, etc. . '

Provisions to be made by persons to whom per-

mission is g1ven under sectlon 413 for traffic,
ete. : :

Hoards to be set up durmg work on any. build-

ing adjacent .to a street,
Naming of Streets, ete. - -
Nammg of streets and numbermg of houses.
Bulldmgs at corners of streets o
Sky-signs and Advertlsements
Regulations as to sky-signs.
Regulation and control of advertisements.

Dangerous Places. .

Commissioner to take proceedings for repairing
‘or enclosing dangerous places.

Protective measures during demolition work.

Lxghtmg of Streets

Pubhc streets to be hghted
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425 Prohlbltlon of removal etc of lamps

426.,. Persons accidentally, breakmg lamp to repair the
damage v

427. ., Measures for Wate1*ihg streets.
' © CHAPTER XIL
BUILDiNG REGULATIONS.
Notices regardmg erecting of bulldmg

.428.‘ Notlce to be given to Comrmssmner of intention
. to erect a building. :

429, Comm1ss1oner may require plans and other docu-
;, ments to. be furnished.. .

-430. -.Commissioner may require plan, etc., submitted
¥ .. under last preceding section to be prepared
by a licensed surveyor.

“431.. Additional information and the attendance of the
person who gave the notice may be required.

432. Effect of n‘on-eompliance with requisition - made -
under sectlon 429 or section 431.

Notlces regardlng Executlon of Works '
not amounting to the Erection of a Building.

433. Notice to be giveri to the Commissioner of inten-"
tion to make additions, etc., to buildings.

434. . Plans. and additional informatiori may be called
for.

Forms of Notices.

'. 4E35.‘ ’Prlnted forms of notlces to be supphed to the
pubhc

Commencement of work.
436. Supervision of buildings and works.”

437. When building or work may be proceeded with,



1956

438.

- 439.

. 440.
441,

442~

443.

444,
445,
446.
447,

' 448,
449,

450.

451,

452.

'HYD, Act: II) Municipal  XXVIE:

o'rporatzons

. Building or work.which is disapproved:by - the

Comimissioner may be proceeded with, subject
to terms.

;- Power to the Commissioner. to with hblidv;idisposal

of plans in certain circumstances..

Wheni work may be: commenced.

_ Building not to be converted to other purposes

without the permission  of the Commissioner.

Building for human habitation not to‘be'used ‘as.
godown, etc.

. . .

No alterations to'be made:in;buildings-for human
habitation without written permission of Com-
missioner.

Prov1smns as to structure matenal etc

Prav1s1ons as to bu11d1ngs Wthh are, to be newly
erected. :

Roofs and external walls ‘of buildings not to be
of inflammable materials.
Maximum height of buildings.

Height of buildings with reference to width of
" streets.

:‘.Frame buildings.,

Provision of sufficient means of egress. -

Power of _CommissiOner to cancel permission on
the ground of material misrepresentation by
applicant. ’

Inspection.

Inspection of buildings _in course of erection,
alteration, ete.

Proceedings to be taken in respect* of building
< or work commenced contrary to Act or bye*
laws.
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Corporations:

453." Buildings or works commenced contrary to Act

- may be cut into and laid- open for purpose of
1nspect10n :

454.?'-Enforcement of: prov1s1ons concermng bulldlngs
' and works.

455. Completion of certlﬁcates perm1ss1on to occupy
or -use.

Dangerous Structures

~456. Removal of structures, trees, etc., which are 'in
ruins or likely to fall.

457, Precautions.in:case of dangerous trees.

458. Precautlons in case of dangerous tanks, wells,
holes, ete.

\459. Opportunity ,’fc)r stating objecti_’on"s‘. .
" 460. Periodic inspection of buildings.
Works unlawfully carried on.

461.‘ Powers of Commissioner to direct removal of
' - person directing unlawful work.

* 462. Power of Commissioner to cause “any building
‘to be vacated in certain circumstances.

463. Power to regulate future construction of certain

clases of bulldmgs in particular streets or
localities.

CHAPTER XIII.
Planning and Development.
464, Plans and layouts,
465. -
- 466. —
467, o
pr -
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469,

470,
471

472.
473,

474.

475.

..476‘; V
477.

478.
- 479."

480.

Corporations

Commissioner _t‘or,‘ make - draft . improvement
Scheme.

Procedure on complenon of Scheme

Right of owner to demand Acqu1s1t1on on issue

. of notification when burldmg operatlons are
in progress.-

Right of owner to demand acqu1s1t10n or Wlth"\
drawal by Corporatlon after lapse of two years
from the date of notlﬁcatmn

P R SR

_Corporatlon .to cons1der 1mprovement scheme

and to approve or’ dlsapprove

Commissioner to apply to Government for sanc-
tion"of scheme. ‘

On receipt of sanction declaratlon to be published
giving. partlculars of land to be ‘acquired and
on publication of such ‘declaration Commis-
sioner to be authm ised to execute scheme,

If Corporatiqn fails to acquire. the land owner
.may call upon Corporation. te acqulre it or-to
withdraw from - proposal :

Method of Calculatlon of betterment charge

Proc edure for deteurmnlng charge

~ CHAPTER XIV.
SANITARY ‘PROVISVIONS‘. _
Scavenging and c1eansing

Commissioner to provide for cleansmg of streets
and removal of refuse

Refuse, ete., to be the property of the Corpora-
tion.

Prbvisien and appoilltfnent of recépt_acles,’ de-
pots, and places for refuse, etc.. . - :



-483.

484,
485,
486.
487,
488,
489,
490.

491,

Municipal (1956 HYD ACt Ir

Corporations

Duty of owners and occuplers to collect and de-
posit dust, etc.

~ Provision may be made by Comm1ss1oner for col-

lection, etc., of excrementitious and polluted
matter :

Collectlon amd remanl of excrement1t1ous and

polluted matter When to be provided for by oc-
cuplers

-Scavengers’ dutles in certain cases may not be dis-

charged by private individuals without the
Commissioner’s permission .

Proh1b1t1on of fallure to remove refuse, etc When
bound to do so.

Presumptlon as to offender under clause (e) of
section 487. ‘

Removal of rubbish and filth accumulating in
large quantities on premises.

Contract with owner or occupier for removal of
rubbish or filth.

' Special sanitary arrangements at certain ‘places.

Inspection and sanitary regulation of premises.

492,

493,
494,

. 495.
496.

© 497,
498.

499.

Power to inspect premises for sanitary purposes.

Repair, cleansing and lime-washing of any build-
ing may be required.

Removal of building materlals from any premlsea,
may be required.

Abandoned or unoccupied premises.

Neglected premises.

‘Nuisance arising from defective roof.

Powers with reference to insanitary buildings.

Buildings unfit for human habitation.
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500.

- 501,
502.
503,

504,

sosy

508.
-509.

510.
511.

512.
513.

514.

515.

516.

orporamons

o

Power- of Commissioner . to call for statement of
-accommodation, -

Overcrowded dwelliﬁg o
Insamtary huts and sheds.

‘,Measures agamst rats etc may be requu'ed in
respect of premises used for sto;xja‘ge‘ of goods.

Fillings in of pools, etc., which are.a nuisance.
Permission for new well, ete.”

‘Power to order cleansing of ‘insanitary‘ private -
water source, spring, tank, well, etc.,, used for
for drinking,

Duty of Commissioner in’respect of public well
or receptacle of stagnant water.

Dangerous quarrying may be stopved. :
Removal and trimming trees, shrubs and hedges.

Keeping and destruction of anlmals and
disposal of carcasses.

Prohibitions as to keepmg ammals

Stabling animals or stormg gram in dwelhng
house mav be prohibited.

Removal of carcasses of dead ahimals.
Regulation of Public bathing, washing, etc.

Places for public bathing, etc., to be fixed by the
Commissioner, and regulation of use of such
places. '

Prohbutlon of bathing, etc., contrary to order
or regulation.

Prohibition of corruptiori -of water by steeping
therein animal or other matter, ete.
- Regulation of Factories, trades, etc.’

Factory etc., not to be newly estabhshed W1thout
permission of Commissioner.
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Corporations -
. 517 Application for new factories.

518. Furnaces used in trade or: manufacture to con-
sume their own smoke

519. Sanltary regulatlon of factones \etc.

 520. Proh1b1t1on of use of steam-whistle or steam-
a trumpet Wlthout permlssmn of the Commis-
sioner:

521" Céi‘tain’th’ings »inot to'be-" kept and certain trades
and operations not.to be carried on, without
a license.

;:V;522.H.,;'-Proh1b1t10n of corruptlon of water by chemlcals,
etc.

'523. + Inspection of premiseS used for-Manufacture, etc.
524, Regulatlon of washing of clothes by Washer men.

- Mamtenance and Regulatlon ‘of Markets
- and. Slaughter-Houses.

525. What ;to be deemed. . Mun1c1pa1 .Markets Cand -
slaughter-houses i . o
526. Prowsmns of . new - Municipal' Markets -and
slaughter-houses ’

" 527. !Closure and d1sposa1 of markets and slaughter-
' houses

528. Prohlbltlon of sale in a Municipal Market without
, :licence of the Commlssmner

+-529.} JOpemng of new private markets

~ 530. Prlvate markets not to be kept or permltted to
be kept open and no place to be used or per-’
mitted to be used as slaughter-houseé, without
licence.

531.  Pohibition of sale in . unauthorised private
- -markets. o R .
532. Provision for requiring private market building

_and slaughter-houses to be properly paved
and dralned
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533,
"534,

535."
536.
537,
538,

539.

' 540.
541,

542.

543.
- 544,

- 545.

- 546.

orporatzons

‘Regulatxons to ‘be framed for markets an’d

slaughter-houses

-Levy ‘of Stallages réﬁfs and fees i‘_\i‘nEMﬁnicipal
markets and slaughter-houses,

Reémoval of live cattle sheep, gdaté or ‘swine
from any Mumc1pal slaughter-house .market
or premlses Dol

Regulations and table of stallage rents to be
~posted up in marketsand slaughter-houses-

Power to expel persons contravemng bye-laws
or regulatmns :

Sale of articles of Food outside Markets.

Prohibition of sale of animals, etc., . except in
‘market. ' :

Licensing of Butchers.

Butchers énd persons who sell the flesh of ani-
mals to be licensed.

Prohibition of import of cattle, etc., into the city -
without permission. ' '

Inspection of places of sale, etec.

Commissioner may enter .any place where
slaughter. of animals or sale of flesh contrary
" to the provisions of this Act, is suspended.

Commissioner to provide for inspection of articles
exposed for sale for human food.

_ Unwholesome articles, etc., to be seized.

Dlsposal of perishable artlcle seized under sec~
tion 543.

Disposal of animals and articles of a'noh—perish-
able nature seized under section 543.

Penalty for possessing food which appears to be
diseased, unsound. or un-wholesome or unfit
. for human food.
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. 547,

548,

Yig

549. .
550...

551.
7 552.
553.

554.
555,
- 5586.

557.

958
'559.

562,

560.

561,

Oorporatwns

Applications for summon to be refused if not
applied for within spec1ﬁed t1me

Saving of Hyderabad Slaughter. of Ammals Aet
1950.

Preventmn of spread 1nfect10us dlseases

:Information to be given of the existence of in-

fectious disease or continuous pyrexia of
unknown orlgln

Any place’ may.at any: time = ‘be mspected for
. purpose of -preventing. spread of infectious
' disease. o

Prohlbltlon of use of drmkmg of Water hkely
- 'to’ cause infectious’ disease.

Comm1ss1oner may ordel removal of patlents

to hospital.

Power to order‘detention’in hospital of infected
. person without proper lodging to return to.

Disinfection of buildings, etc. |
_Destruc’tion of huts and sheds, when 'n'eceesary.
Place for d'isinfecti'on may be provided.
Perso‘h\sﬁffvering from infectiougs disease not to

enter a public conveyance w1th0ut notifying
‘the same. - )

Prov1_smn of{»carriages for conveyance of patients.

Provision as to ‘carriage of persons suffering ..

© from infectious disease in public conveyances.

Public conveyance which has carried a person

‘suffering from 1nfect10us disease to be dis-
infected. T

Duty of owner etc., of pubhc conveyance in re-
gard to cases of 1nfect10us disease,

Infected artlcles not to be tranamltted etc Wlth-

out prev10us disinfection.
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563.

564.

565.

- 566.
567.
568.

569.
570.
571.

572.

573
574,
575.
576.
577

578.

Corporations

Infected. bulldmg not to be let without being ﬁrst
. disinfected. . G

- Closure of lodglng and eating - houses

“Special Samtary Measures

Commissioner may take spec1al measures on’ out-
break of any infectious- disease.

Disposal of the dead.’
Places for disposal of dead to be registered.
Provision of new places for disposal“'of dead.

New places for disposal of dead not to be opened
without permission of Commissioner

Government may direct closmg of place for dis-
posal of dead. :

Government may sanction: reopening of places
which have been closed for dlsposal of dead.

Burials within places of WOI‘Shlp and exhuma-
tion. not to: be made without permission of
Commissioner.

Acts prohlblted in connectlon W1th dlsposal of
dead

© CHAPTER XV,'
VITAL STATISTICS.
Registration of Births and Deaths.
Appointment of Registrars.

Registrars to reside in their respective wards.

- Register books to be supplied.

Registrars to inform themselves of all births and
deaths.

Information of birth to be given within seven
days.

Information respecting finding of new-born chiid
to be given.-
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-Corporations

* 579: Ofﬁcersto be appomted to receive information of
- deaths at places for disposal of dead.

580. Information of death to be glven at' the . time
when the corpse of the deceased is dlsposed of.

,581.." Medical Practitioner who. attended- a -deceased
~ person to certify the cause of his death.

582. Preparatlon of . reg1ster ‘books of deaths and
‘ . mortality ‘returns, etc.

583. Correcuon of errors in registers of births or
i deaths. 7 : :

584, Registration of name of child or of alteration of
" name.

| ':CH'APTER XVI
Rules and Bye-Laws.
- 585, General prov1s1on regardmg rules |
586. Bye-laws for what purposes to be made,

587. Commissioner to lay draft bye-laws before the
- Corporation for its consideration.

588. Hearing by Corporation of'objections to bropos— :
' ed bye-laws.

589. Bye-laW to be confirmed by Goverhment
590. Printed coples of bye-laws to be kept on sale. -

591. - Boards for exhibiting bye-laws to be open to
inspection and not to be -injured. :

'592. Government may modlfy or repeal bye-laws.
593. Making of standing .‘ orders by Commissioner.

- 594. Posting of standing orders and table of stallage
rents, ete.

595. Penalty for breach of bye-laws, or ‘standing
orders. '
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596.
597.
598,
599. ;',:

600.
601,
602.
603.
604.
605,

606.
- 607,

608,

609.
-610.

611.
T 612,

orporatwns
- CHAPTER XVIL-
Offences:and Penalties.
Cettain offences. puniéhéblé’ with fine,
Contmulng oﬁences

Offences pumshable under the Indian Penal Code.

Electoral Offences.

‘Punishment for offences of preparing false ‘list

of voters or making  fdlse entries in Consti~
tuency lists. . '

Prohibition of pubhc meetmgs ori the eléction

.. day.

- Disturbances at election meetingsw .

Maintenance of secrecy of votmg

Q' B T s“‘ RVRN

Oﬁicers etc .at. electmns not to act ,for candldate

or to 1nﬁuence votmg

oo
Prohlbltlon of canvassmg in or near- polhng sta-
tions.

Penalty for disorderly conduct in or near polling
-stations. ‘

Penalty for:misconduct .at.the . polling station.

Penalty for illegal hlrmg or. procurmg (‘of'ton-~
‘veyances-at elections::

Removal of ballot papers from polhng statlon to
" to be an offence '

Making false declaratxon

‘Breach of ofﬁmal duty 1n connectlon Wlth elec-

tions. ¢t

Other offences and {pendlties therefor.

' Prosecution regarding .f'eertai.n offences. -
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C’orpomtzons

Offences other than ' Electoral Offences.

613. .Punishment for-acquiring -~ share or interest in
. contract etc Wlth the (,orporatmn

614. Pumshment of offences agamst sectlon 348
615. Pumshment of oﬁe)nces against sectlon 518

616. Extent of penal respons1b1hty of agents and
trustees of owners: : :

617, Pumshment of offences relating to .Octroi.
" CHAPTER XVIIL

. LICENSING OF SURVEYORS AND PLUMBERS.

618. Grant of licences to Surveyors and Plumbers.

619. Bye-laws may be made for guidance of licensed
Surveyors. and plumbers

620. Fees and charges of licensed plumbers to be de~
' términed by the Corporation.

621. Licensed plumber to be bound to execute work
properly. :

CHAPTER XIX.
PROCEDURE.
" Licences and Permissions.

;622 (1) Licences and written permission to specify con-~
ditions, etc., on which they are granted.
-(2) Fees to be chargeable.

(8)-Licences and written permlssmn may be re-
voked, etc. - ’ .

(4) Power to order the discontinuance of the use
- of premises for unlicenced trades

623. L1cence required for deahng in dalry products

624. Licence for sale in public places.

© 625. Licence for use of skill in handicraft or render-
ing services for purposes of gain in public
place or street.
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- 626.
627.
. 628,

629.
630.

631.
632.

633.
. 634.
635.

' 636.
637

638.

639.

640,

Corporations

Pubhc Notlces and Advertisements.’

v Pubhc notices how to be made known
-Advertlsements how to be made

-Consent, etc., of Commlssmner, may -be proved

by written document under his signature,
Service of Notices, ete.
Notice, etc., by whom to be served or pi*eéented.

Service how to be effected on owners of pre-
mises and other persons.

Serv1ce on owner or occupier of premlses how
to be effected.

The three last sections inapﬁlicable to Magis-
trate’s summonses. - ' ‘

‘Service of bills for taxes by post.

Signature on notices, ete., may be stamped.

Power of Commissioner to call for information
as to ownership of premises.

Unauthorised Works.

Work or thing done without written permis-
. sion of the Commissioner to be deemed un=
authorised.

Power of Entry,

Commissioner, etc., may enter any premises for

purposes of inspection, survey or execution
of necessary work.

Power to summon witnesses.

Enforcement of orders to execute works, etc.

Works, etc., which any person is required to
execute may in certain cases be executed by
the Commissioner at such person’s cost.

Recovery of expenses by removals by the Com- .
missioner under sections 405, 413, 456 and 504.
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Recovery of Expenses by’ the Commlssmner

641. Expenses recoverable under this Act to be pay-
able on demand ;-and if not paid on demand
may be recovered as-an arrear of property tax.

. 642, What expenses -may be declared to be 1mprove-’
ment expenses. : :

643, (1) Improvement’ expenses’ by whom payable
2 - ‘ .
(3) Ploportlon of unprovement expenses may be
. deducted from rent, : : ‘

| 644 Redemptlon of charge for 1mprovement expenses

645. Recovery 1nsta1ments due under,\ _sectlons 641.
and 643 : :

646, In default of owner the occupler of any premlses
‘ may execute required work and recover ex-
pehses from the owner. e

647.1. Limitation of liability of agent‘or trustee.: of
- owner. ’

Payment. of Compensation.:®™ - - .

648. Compensation for damages may be paid by the
Commissioner : A

649. Compensatlon to be paid by oﬁ’enders against
this Act for any damage caused by them.

RecoVery of expenses of compensatlon in case of dlspute.

. 650.:, _:In cases falhng under sectlon 641 dlsputes to be
determined by the Judge. -

651. Amount of expenses or compensation to be deter-
mmed in all cases of dispute by the Judge

652. Expenses or compensatmn awalded by Judge to
i ' be recovered, if hecessary, as 1f they were due
under a decree of the Court:

653. Pe1 sons hable for expenses or compensatlon may
be sued for' recovery thereof. ;



| 1956: HYD. Act 11) Municipal XU

© 654,
655,
656.

657,

658.
659.
660,

661.

662.

663.
664.
665.

666.

667.
668,

669,

orpomtwns
" CHAPTER XX.
Abpeals from certain orders.

Anpeais to the Judge

Appeals to the Judge.

Appeals agamst demohtmn orders

Appeals against decision of the Judge regardmg
payment of expenses for works executed.

Proceeding before the Judge.

Remedy of owner of ‘building or land agéinst
occupier who prevents his complyxng with
any provisions of this Act. -

Power to summon witnesses and compel, pro-
duction of documents. :

‘Fees in proceedings before the Judge.

“Exemption of poor persons from fees.

Repayment of half fees on settlement before
hearing,

, Authorlty to Judge to delegate certain powers.

Proceeding before Maglstrate

Cognizance of offences.

Appointment of a Magistrate of the First Class.

Limitation of time within which complaints of
offences punishable under this Act shall be
entertained.

Power of Maglstrate to hear cases in absence of
accused.

Complaint concerning nuisance.

Appeal to the Court of Session from order passed
under section 667.

. Arrest of Offenders.

Offenders against this Act may in certain cases
be arrested by Police Officers, '
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670,
671.
672.

. .673.

674,

. 675.
676.

677.
678.

679.

630.
631.
682.

683.

Municipal (1956: HYD. Act II -

Corporations
Miscellanebus.
Code of Civil Procedure to apply.
Limitation. |

Execution of orders of the Judge and the ngh .
Court.- '

‘Application of Criminal Procedure Code.

Legal Proceedings, =
Provisions respecting Institution, etc. - of Civil
. and Criminal actions and obtaining legal ad-
vice. : : :
- CHAPTER XXI.".
Control.

Governments’ power to call for records:

Government’s power to cause inspection to be
~ made. -

Government’s power to requlre the performance

of dut1es

Government’s power to appoint a person to take
action in default. ‘

Power of revision.
CHAPTER XXII.

Supplemental Provisions. |

Councillorg, etc., to be deemed to be public sexr-
vants. S : ‘

Co-operat‘ion of Police.
Assistance for the recovery of rent on land.

Measurement of distances.
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Co1 poratwns

' 684,;;,: -Informalities and errors;in assessments, etc., not-

to be deemed . to :invalidate such assessment
ete.

685. Protection of persons-acting tinder this Act against
suits. '

686, Savings in respect’ of ‘certain provisions of Hyde*
‘rabad Land Reventie“Act.

CHAPTER XXIIL
| Repeal of Enactments,
687. .. Repeal, ete:
- SHEDULES.
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